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‘Wednesday, the 6th June, 1962/
Jyaistha, 16th 1884 (Sakna).

The Lok Sabha met at Eleven of the
Clock,

[ Mr. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS
*Silicosis’ in Mica Mines

*1310. Shri Yallamanda Reddy: Wi'l
the Minister of Labour and Employ-
ment be pleased to state:

{a) whether Governmuont are aware
that he discase of ‘Silicosis’ is wide-
1y prevalent in Mica Mining Area of
Nellore District in Andhra Pradesh;
and

(b) if so the action taken in tiis
Tegard?

The Minister of Labour in the Minis-
try of Labour and Emplorment (Skri
Hathi); (a) The disease is provalent
but not widely.

(b) Wet drilling and suppression of
dust have been made zompulsory in
all mica mines, Regulay imspoctions
are being made to onforce them.

Eight beds have been reserved in
the T.B. Hospital, Nellorve for the ox-
chasive use of T.B. and  Silico-T.B.
patients among the mica minare: and
their families, and the Stat: Govern-
ment have been requested o reserve
three more beds. Trav+ling allow-
amce is paid to the mica miners who
attend the T.B. Hospital, Nellore as
outdoor-patients,

Arrangements are being made fer
the construction of a T.B. ward in the

915 (Ai) LSD—I1.
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hospital at Kalichedu, for the domicili-
ary treatment of T.B. and silicosis
patients, and for mass X-ray of mica
miners,

Shri Yallamanda Reddy: s the hon.
Minister aware of the fact that mica
miners are not using wet drillers and
80 on and are not implementing the
regulations issued by the Department?

Shri Hathi: I think wet drnilling is
being done. They have t) do jt

Shri Yallamanda Reddy: Are the
Government aware of the fac: that
these diseased people are not heing
paid compensation cven two or three
years after death? Will the CGovern-
ment take care and see that comgen-
sation is paid in time?

Shri Hathi: Certainly it will be seen
that they are paid compensatin if they
suffer or contact the disease during
employmuent.

Shri Hari Vishnu Kamath: Are such
facilities as have been set out in the
hon. Minister's answer  extended to
all labour who are exnosed to  what
are called occuputional diseasesT

Mr. Speaker: That is 4 wids gues-
tion.

Shri Warior: What ‘s tlie pereont-
age of incidence of cili~asis in  mica
mines and what preventive  measures
have been taken to redace the nums-
ber vear by yrar?

Shri Hathi: The percentage ir mica
mines in Andhra Pradosh in 1955 was
1.5 for underground workers. In
1860 it was 2'4]1 per cent. and in 1961,
[ think, it was 1 per cent. The pre-
cautions that Lave been taken are that
there shou's he wet drilling and ‘hat
the dust should be stonnad as far as
possible,
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Shri Hathi: All mines.

Shri K. R. Gupta: Is the discase pre-
valent in other areas also, particularly,
Rajasthan?

Shri Hathi: It is not ‘therg in
Rajasthan but in Bihar it is there.

Shri K. N. Pande: What measurcs
have been taken of late to stop this
dust coming there?

Shri Hathi: I have answeved that

Islands in Ceylon

*1311. Shri Umanath: Will  ihe
Prime Minister be pleased to stule:

(ay whether it is a fart that the
Indiuns staving in Ceylon from 1949
onwards are required b the  High
Commissionir there to prodies doea-
mentary evidence to orove ihat they
have been staying there from :uch a
date; and

(b) if so, their numbar?

The Deputy Minister in the Ministiy
of External Affairs (Shri Din-sh
Singh): (a) Persons who have bean
staying in Ceylon since 1s. November,
1949 or later who have anplad Jor
travel documents or for “euistriation as
Indian citizens at our High Commis-
sion in Colombo have (o producs do-
cumentary cvidence in support of their
applications.

(b) Nou accurate statlisiics 1egord-
ing the number of such persons are
available. However, over H 0.0 such
applications  were receiveq during
1961.

Shri Umanath: What is the purpose
of this calling of documentary cvi-
dence from those persons who  are
staying in Ceylon since long?

Shri Dinesh Singh: This i; par: of
the agreement that was reached bet-

JUNE 6, 1272
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ween the two Prime Ministers in
OL‘lUbEI’" 1949. The main mpurpose is lo
check illicit immigration.

Shri Umanath: What s the sort of
documentary evidence that the High
Commissioner requires of them, and
how do Government propnse to deal
with those persons who have actually
been staying there from 1249 but do
not have documentary evidence?

Shri Dinesh Singh: Thiz dacument-
ary cvidence is cither some evidence
they can produce., from Indiz, on
which we refer the cases to India, or
some dorumentary evidence like rice
ratioy books or anv othe- papers to
establizh their stay in Ceylon.

Shri Umanath: May I have the ans-
wer {o the other part of the guestion?
How do Government gronose too deal
wilth those Indians who have been
staving there from 1949 but o not
have documentlary evidooe:?

Mr. Speaker: If there it 0 lear re-
quircment that the docamentary evi-
dence would be cssential, how  they
would deal with it otherwise Jdoes not
arise.

Shri Warior: Muy I know whether
the attention of the Governmoent has
been drawn to the new Bill that is go-
ing to be introduced in the Covionese
Parliament debarring porsons of Indian
origin from being emniaved in the
plantations in Cenvlon, aad =vln! actiom
Government propose 10 {ake i the
matler?

Shri Dinesh Singh. Vs Sir, the
maller is under nvgotliation with :he
Ceylon Government,

Shri Hem Barua: May [ know whe-
ther the attention of Government  is
drawn to the Ceyloncse Prime Minis-
ter's statement in the Hause ot Re-
presentatives to the offect that offeial
level talks should pric2de e talks
that they propose to have with our
Prime Minister when he  visits
Colombg in July; if 50, whethar those
official level talks have actually takess
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place and, if they have taken place,
the progress made so far?

Shri Dinesh Singh: No tulks as men-
tioned by the hon. Membor have
taken place. But when our High
Commissioner meets the cfficials there,
there are some talks....

Mr. Speaker: The Prime Minisicr of
Ceylon madc a statement tha: there
would be some official conference or
meeting first—that is what he 15 ask-
ing about.

Shri Dinesh Singh: That haz not
started, Sir.

Shri Hem Barua: May [ have the
answer to the next part «f my ques-
tion, whether our Prime Minister i3
visiting Ceylon in Julv and whcther
there will be talks betwsea the two
Prime Ministers on this?

The Prime Minister and Minister of
Externa]l Affairs and  Minister of
Atomic Energy (Shri Tawaharlal
Nehru): T am not going ' Cevlon in
July. I might go there s September,
If T po there, ta'ks will take place on
many alfers, Maybe, these mallers
also would be talked about.

Shri Urmamath: Mayv T know whe-
ther the Government of Covien pra-
posc to send out Indians offerine thein
compensation and oohether they Lave
approached the Government of India
in this respect and. if 52, thie reaclions
of the Government on :ha. proposal?

Shri Dinesh Singh: Tie wholy mat-
ter is under discussion resicding the
statug of the Stateless people,

Labour Productivity

*1312. Shri K. N. Pand:s. Will  {he
Minister of Labour ang Emwplovment
be pleased to state:

(a) whether the Lahour gureau has
completed its study regarding increase
in labour productivity;

(b) if so, what are its findings; and

latour
Labour

(cy whether the study of
productivity undertaken by

JYAISTHA 16, 1884 (SAKA)
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Bureau included industries both in the
private as well as public sectors?

The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): (a) The Labour Bureau has
completed labour productivity studies
in nine selected industries,

(b) The findings are not ye: finalised,

(¢) Yes.

Shri K. N. Pande: Will the Labcur
Bureau assess also the percentage of
contribution made by both partizs n
order to help labour nroduvctivity?

Shri Hathi: That mcans employvers
and employecs?
Shri K. N. Pande: Yes.

Shri Haihi: They will lake itto
consideration that factor also.

Shri Oza: May [ know whether this
study will include the finding out of a
formulin 1o share the gains of further
productivity between 'nbovr and  the
employer?

Shri Hathi:  Thiz will cdeal  with
productivity, the incrause o the de-
creasp in the productivity of cach in-
dusiry.  They have taken onls nine
industries. 1 do not know, al'.r we
sec the report it may be possible,

Shri K, N. Pande: Do>s (he Minisiry
contemplate to frame a modsl incen-
tive scheme so that the workers may
be benefited and the nroductiviiy may
be increased?

Shri Hathi: Well, it .- ¢ good sug-
gestion.

Shri Hari Vishnu Kamath:  With a
view fo increasing the produociviie of
labour in so far as ihe public ior
industries are concerned, is theco any
proposal before Governmeni (e in-
stitute awards or prizes or other in-
centives to labourerg in silected  in-
dustries?

Shri Hathi: That is under consider-
ation.
Shri K. R. Gupta: What arc  the

industries in which the productivity
has been taken account of?
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Shri Hathi: Jute textiles, Cetlon
textiles, Woollen textiles, lron and
Steel, Paper, Sugar Cement, Maiches,
Glass and Glassware.

Shri D. C. Sharma; There is an :n-
crease in productivity team. May I
know whether the Labour Bureau is
working in conjunction with it ur
working separately?

Shri Hathi: In collaboration and con-
sultation also.

Shri 8. N, Chaturvedi;: When is the
report likely to be finalised?

Shri Hathi; The report will be fin-
alised within six months nr so. It has
been circulated tp the cther Ministris
concerned io check up the data.

Shri Daji: Is the Govcrnment con-
sidering the question of incentive pay-
ment scheme to increase productivity?

Shri Hathi: That was the quesiion
put by Mr. Kamath. I have replied.

Import of Sporting Kifle Cartridges

*1313. Shri Surendra DPal Singh:
Will the Minister of Commeree  and
Industry be pl'eased lo stale:

(a) whether it is a fact thai the im-
port of sporting rifle carimidzes hes
been completely bannod: and

(b) if so, what has prompted Gov-
ernment to take this aclion particunl-
arly in wview of the fact that rifle
cartridges are not . manufactured in
this country?

The Minister of Inlervatinanl Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shalvv: (a) Yoes,
Sir.

(b) Cartridges meant o sportg are
being manufactured indigenous’y and
the indigenous production is sillicient
to mect the countrv's doemand.

Shri S. P, Singh: Muy [ know how
many different (vpes and sivos of non-
prohibited bore rifle cartr:dges are be-
ing manufactured in India?

Shri Manubhai Shah:
bore, and 8 MM'315",

1% and 22
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Shri Surendra Pal Singh: May 1
know what steps are being tfaken by
the Government to supply cartridges
for those rifles for which caruidges
are not manufactured in this countrv?

Shri Manubhai Shah: Thiz mairiy
releted to sports guns cartridges other
than normal rifles. For that, ordnance
factories arce producing aleguately. 1f
there  are any  particular  sizes for
whith difficulties are experienced, we
shall certainly look inte those cases,

Sitaram Mills, Trichur

+1317. Shri Warior: Will the Mnis-
ter of Commerce and Inlustry be
pleesed to state:

(a) whether the atteniion of  Gov-
erninent has been drawn 1a the fact

that the Sitaram Mills, Trichur has
been closed down since (he manage-

‘ment felt that it could not mect the

present high rate of excise luties on
power looms; and

(b) if so, what sleps Government
propose to take to sce that interests of
labour are protected?

The Minister of International Trade
in the Ministry of Comwmaree amd In-
dustry (Shri Manubhai Shah): (a)
and (b). Yes, Sir.

Shri Warior: Yes, Sir? I da not
follow. Part (b) of the uucstiza was,
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if so. what steps Governmecat propose
to take to see that interests of labour
are protected,

Mr, Speaker: Shall I go o the next
question?

Shri Manubhai Shah: The pont
that the matier has already come  to
our notice.  All the power ioom peple
have represented to the Governmment
of India as happens whoaever excise
du:y is levied. All these questions are
inter-related and we must await  the
Finance Minister's Finance ill

Shri Warior: I wish to know whe-
ther any particular steps have bheen
taken in this particular
noticc has been issued o labourcrs to
quit—notice of closure of mulls is also
there.

Case \\-':'.l'l (4]

Shri Manubhai Shah: Whenever en
excise duly is levied every teres: re-
prescnts that the duly should be re-
moved, In order to prove their puint,
thev go to the extent of issuiyr noti-
ces. All these inter-relatzd questions,
not only excises on one commodity,
but all commuodities as you know, are
under the consideration of the Finance
Miristry. When decisions are made, it
will be known.

Shri Warior: I wish ‘o know whe-
ther this is not action ilaien against
the code of conduct that wis aurveed
upon in the tripartite conference?

Shri Manubhai Shah: No. There
was ng such confract at all. In the
case of excise duiies, no Coverameat
makes a contracl with anybody.

Mr. Spraker: Shri Daji.
Shri Warior: It is code of conduct.
Mr. Speaker: I have cailod another

hon. Member. I might give him an-
other chance.

Shri Daji: Has the Governmoent any
scheme to ensurc their working cven
if necessary by taking over such
units where the industry has cloved
down because of the taxation policy of
the Government?

Shri Manubhai Shah: I would re-
quest the house to wait the decision
and then see whether there is any

JYAISTHA 16, 1884 (SAKA) Urae Snicors

closure or it is only a device (o get the
excise duty withdrawn.

Shrimati Renu Chakravaitly: Moy I
know if it has been brought . the
notice of the Governme=nt that not only
the Sitaram Mills, Trichur, bhut a very
largs: number of mills which woere
employing power looms have now
closed down and if after thy  Finance
Bill they still continue to close dewn,
whecther the Governmont of India
will take any steps to sce that they
are re-opened?

Shri Speaker: A hypothetical ques-
tion.

Shri  Warior: My question was
about the code of conduct and not
contract. I am sorry the Minister
mistook that word. Is it not against
the code of conduct agreed upoq in the
tripartite conference?

Shri Manubhai Shah: How doc; tne
code of conduct arise from a qu:stion
where due to the Jevy of excise duty,
somebody threatens  that he wouia
close the mill?

Shri N. Sreekantan Nair: In view of
the chequered carcer of the Sitaram
Milis. in which the spinning section has
been closed and about 1000 workers
are now left idle, will the Jovern-
ment consider special concessions re-
garding this mill? Otherw:se, on-
other 7,000 workers will go out.

Shri  Manubhai Shah: All thoge
matters are under consideration.

Shri Sham Lal Saraf: In view of
the fact that this excise levy has in
certain - cases  been  imposed  very
heavily with regard to powerlooms,
may T know whether the hon, Minis-
ter of Commerce and Industry is pre-
pared to consider such cascs and re-
commend to the Finance Minister the
withdrawal of the excise duty on thoge
powerlooms?

Shri Manubhai Shah: That is too
much of internal knowledge.
Workers' Participation in Management

*1318. Shri Maheswar Naik: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether it js a fact that a
special officer has been appointed in
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his Ministry to deal with the subject
of workers' participation in manuage-
ment;

(bh) what are the wvarious spheres
of undertakings, industrial or other-
wise, where this scheme hus been in-
troduced; and

(e) whether any assessment of the
result acerued has been made?

The Minister of Labour in the Min-
istry of Labour and Employment (Shri
Hathi): (a) Yes.

(b) A list of the undertakings in
which this Scheme is functioning is
placed on the Table of the House.
[See Appendix III, anncxure No. 91].

(c) Evaluation studies in respect
of 26 undertakings in which the
Scheme was introduced have been
completed.

Shri Maheswar Naik: May I know
to what extent, if any, productivity
has gone up as a result of the parti-
cipation of labour in management?
May I know whether any assessment
has been made, and if so, whether
the productivity has risen or has
dwindled?

Shri Hathi: The productivity had
increased. But there are other bene-
fits also which have been visible, such
as better industrial relations, a more
stable labour force, reduction in
wastes etc.

Shri Maheswar Naik: A conference
of the Central Ministers held in 1961
was to go in for a review of the
situation. May I know whether the
review is in respect only of the pro-
gress of labour participation in
management or in respect of produc-
tivity as well?

Shri Hathi: That was in the matter
of joint councils, not actually in re-
gard to productivity, because more
data has got to be collected in res-
pect of that, before we can actually
decide the amount of productivity or
the percentage of productivity.

Shri D. C. Sharma: How is it that
this scheme has been introduced only

JUNE 6, 1962

Oral Answers 9092

in 12 units of the public sector where-
as il has been introduced in 18 units
in the private sector? [ thought that
the publie sestor would show the way
but here it is the private sector which
is showing the way.

Shri Hathi: This i1s not a statulory
provision. This is based on voluntary
considerations or the wishes of lubour
and management;  wherever  the
workers are recady and the emloyers
are ready, this can be introduced. We
have appointed a special officer who
now Jocks to these things and trics to
extend  this scheme to  more units.

Shri Nath Pai: Has any evaluation
been made of this  experiment of
workers’ participation, and if so, what
are the conclusions reached? May I
also know whether the hon. Ministers’

attention  has been  drawn to
a remark by the Labour Minis-
ter of Madras to the effect that

the experiment has completely failed
because of the inefficiency of labour?

Shri Hathi: I have already replied
to the first part of the question. As
regards the second part, I do not think
that that is a correct version.

Shri Hari Vishnu Kamath: The
statement laid on the Table of the
House indicates, as my hon. friend
Shri D. C. Sharma has just said, that
there are 30 undertakings in  which
this scheme has been instituted, 12
in the public sector and 18 in the
private sector. Is the workers’ parti=
cipation in management purely in a
consultative capacity or is it fuller
participation than merely consultative
or advisory?

Shri Hathi: In certain respects, it is
consultative. It is not fuller in the
sense that they take full part in the
production, management etc.

Shri Warior: May I know how the
represenialives of the workers are
taken on the managements, whether
by nomination or by election?

Shri Hathi: The representatives of
the workers are taken according to
the strength of the various organisa-
tions functioning in the unit.

Mr. Speaker: Are they taken by
election or by nomination?
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Shri Hathi: I think, by nomination.

Shri Morarka: May I know to what
fevel in the manapemoent participa-
tion of workers is allowed, whether
it is only at the level of the board of
direclors or also al the executive level?

Shri Hathi: 11 is only in the board
of directors.

Shri K. N. Pande: May I know whe-
ther these management councils  are
competent to decide industrial dis-
putes, and especially those  disputes
which are of a financial nature?

Shri Hathi: They can do it.

Shri Daji: Is it a fact that in all
these cases all real powers are kept
out of the joint board of directors and
only matters of discipline and safety
are given to them?

Shri Hathi: We cannot say that all
powers are kept out.

Shri Daji: Is there a single case
where any power, apart from that re-
fating to safety and discipline, has
‘been given?

Mr. Speaker: When he has answer-
ed the guestion, why should he ask
that?

Shri Daji: Tt is an cquivocal answer
that he has given.

8hri Priya Gupta: May I know
whether any arrangement has been
made to give the representatives of
labour facilities for training so as to
enable them fo participate in manage-
ment? Secondly. . ..

Mr. Speaker: Only firstly; no
secondly.
8hri Priya Gupia: May I know

whether the represcniatives of labour
required for the purpose of imple-
mentation ~f the scheme of participa=
tion in management have been given
a chance by the Government of India,
Labour Ministry, to have proper train-
ing? If so, what are the details
thereof?
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Shri Hathi: We have got wvarious
sehemes for  workers’ training  and
education.

Mr. Speaker: llc¢ asked whether
there is any scheme to train workers
=n that they may be able {o parti-
cipate I management.

Shri Hathi: There is a scheme for
workers” education,

Shri Priya Gupta: Has it been im-
plemented. . . .

Mr. Speaker: Order, order.

Shri Nath Pai: The question relates
to training for workers' participation
and whether there is any scheme for
it. He is referring to a scheme for
literacy. He is taking cover under
the word ‘education’. We protest.

Mr, Speaker: If a question has to
be put, it has to be with my permis-
sion. That was what I objected to. I
do not objeet to the question.

Shri Nath Pai: May I know what
exactly the word ‘education’ connotes?
Is it the normal literacy campaign
which some philanthropic industrialists
carry on or is it any scheme for train-
ing workers in participation so that
they are enabled to discharge the
duties cxpecled of them in manage-
ment?

Shri Hathi: The workers' education
program:me is not mainly or purely
the adult education programme, as
the hon, Member thinks. But there is
training given with regard to the phi-
losophy of trade unions, what role
they can play in the expansion of in-
dustries, what is their function ete.
All these things are being taught.

Shri Sinhasan Singh: May I know
what is the percentage of labourers
taken on the board of directors, and
whether they are taken only on the
board of directors or on managements
at different levels also?

Shri Hathi: They are not taken as
directors.
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State Trading Corporation for Agri-
cultural Commodities

+
[ Shri Surendranath Dwivedy:
Shri Subodh Hansda:
‘1319.1 Shri P. C. Borooah:
| Shri E. Madhusudan Ras:
|_ Shri Indrajit Gupta:

Will the Minister of Cemmerce and
Industry be pleased to state:

(a) whether there is any proposal
to set up another State Trading Cor-
poration mainly to take up export of
agricultural commodities such as oil-
sceds cashew-nuts, cte; and

(b) whether export of jute would
alsn be undertaken by the said State
Trading Corporation?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri  Manubhai Shah): (u)
The matter is under examination.

{b) No, sir.

Shri Surendranath Dwivedy: Is it
not possible for the present Corpora-
tion to take over these agricultural
commodities?

Shri Manubhai Shah: The point is
not actually what the question poscs.
The work of export of wninerals, iron
ore and mangancse ore, 1s expunding
so fast that it is not possible for one
single trading corporation to look after
s0 many commodities. So the bifur-
cation under contemplation is  that
there will be a separate mincrals and
metals export  corporalion and  the
residual funcuons inzluding agricul-
tural commodities will continue with
the present STC.

Shri Surendranath Dwivedy: May
I know why jute has been excluded
from the scope of this corporation? I
ask this  because the buffer stock
agency which has been  established
has not improved the position in any
way in the matter of giving a rea-
sonable price to the agriculturist.
Why is jute not taken up by the STC,
as was done some years back?
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Shri Manubhai Shah: The second
part of the question about the buffer
stock agency really does not concerm
this question. But we are aware that
the buafler stock agency, as it 15 at
present working, is not one hundred
per cent satisfactory. We are trying
to  buy more. The present price in
the jule market is round about Rs.
30, which is the price  Government
huve broadly indicated. We are also
studying whether buffer stock opera-
tion in a major way, which can be
undertaken by the STC itzclf. will be
required.

Shri Subodh Hansda: As the Gov-
crnment proposes (o set up @ second
STC for agricultura] producis, wmay
I know whether the privale exporlers
will be allowed to export?

Shri Manubhai  Shah: There are
plenty of items for the STC and  the
private trade to share.

Shri Venkatasubbaiah: Is it not a
fact that the STC hus taken up  the
export of ground nut oil by procure-
ment of ground nut through coopera=
tives?  Since that scheme is working
very well, may 1 know whether the
hon., Minister will consider the possi-
hility of extending these facilities to
other agricullural commeditics also
immediately?

Shri Manubhai Shah: Different com-
modities have been taken up. It is
true that the oil experiment on  the
whole 1s working very successfully.
We are continuously cxpanding partl-
cipation by the State Trading Corpora-
tion in the export trade.

Shri Morarka: May I know whether
the second STC  would  confine its
activities only to export promotion, or
whether it will also deal in the inter-
nial market?

Shri Manubhai Shah: Broadly speak-
ing, State Trading Corporation are
primarily oriented towards export,
but as the hon. House and the Mem-
ber will appreciate, there are certain
aspects of the distribution of canalised
imports also which affect the internal
market, and to that extent it may
have to participate.
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Shri M. K. Kumaran: May I know
whether the Government of India have
received any proposal frem the Gov-
ernment of Kerala regarding the sctt-
ing up of a corporation for the cashew
indusiry?

Shri Manubhai Shah: This morning
we had a conference with the Minis-
ter from Kerala., and we advised him
that to start a corporation for cashew
at the present moment is totally in-
advisable. We shall assist them Lo the
extent possible through the STC.

Mr. Speaker: Shri Warior,

Shri Warior: My question has been
almost covered by that question,  but
may 1 know . ..

Mr. Speaker: Order, order. Shrimati
Renu Chaekravartly.

Shrimati Renu Chakravarity: In the
papers we have rewd that a certain
amount of jute will be permitted Lo
be exporied. ls this export of jute to
be permitted out of the [JMA bullvr
stock or divectly throuph the Jule
Balers' Assoviation or any other pri-
vite ageney?

Shri Manubhai Shah: This is done
by the private trade, and about one
lakh hales will be exported 1o the
East Europcan countrles and about
one lakh to the other countries,

Shri Hem Barua: May I draw the
attention of the hon. Minister to the
Central Jute Comanittee  Dulletin
where it has been alleged that large-
scale smuggling of jute to  Pakistan,
where an open markel operates, takes
place? If this is {rue, what steps do
Government visualise 1o check  this,
if not allowing trading through the
STC?

Shri Manubhai Shah: Smugeling of
jute to Pakistan!—this is the first time
[ hear of it from the hon. Member. As
a matter of fact, there is no allegation
at all.

Shri Hem Barua: I have quoted
from the Bulletin.

Mr. Speaker: Mostly he quotes from
wvery reliable sources. Shri Naik,
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Shri Maheswar Naik: May I know
whether it is not a fact that in res-
pect of jute, vo-operative marketing
has been advocated lately; if so, whe=
ther the interest of co-operative trad-
ing and STC will not clash?

Shri Munubhai Shah: There is  no
clash of interests.  In our mind, the
agriculturist’s mnlerests are  supreme,
We want to give him a fair price. As
the House is aware, round about Rs.
30 is the price we are trying to main-
tain.  The buffer stock and  wvarious
othor operations have so worked that
the prices have been well maintaineu
thr wughout the last month,

Radin-active Experiments near
Cochin Sea Coast

#1324, Shri P, Kunhan: Will the
Prime Minister be pleased to state:

(a) whether Raodio-active  experi-
ments are being carried out near the
Cochin Seua Coast;

(b) if so, the dctaiis thereof; and

te) whether the Depuly Conservator
has issued orders  prohibiting  the
fishermen from fishing near the
Cochin Sca Coast during these expe-
riments?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) and (b). Yes, an experi=-
ment using the radio-tracer method
was carrieg out in May 1962 near
Cochin Port to determine a suitable
site for dumping dredged silt.

Special scandium glass ground to
simulate the Cochin silt and irradiated
in the Canada India Reactor, Trombay,
was dumped into the sea bed on the
south side of the navigational channel
of Cochin Port by means of a special
remotcly-operated injection apparatus,
By following the radiation from the
silt with the help of special electronic
instruments, the movement of the silt
was watched. Preliminary results of
the experiment carried out show that
the site presently used for dumping
the dredged silt is not suitable. Fur-
ther experiments are planned to deter=
mine a suitable site,
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The entire experiment was planned
and executed by the scientists of the
Atomic Encrgy Establishment, Trom-
bay in collaboration with the Central
Water and Power Research  Stalion,
Poona, and the Cochin Port authori-
ties,

(¢) Yes, the Deputy Conservalor
has issued a notice prohibiting the piy-
ing of fishing vessels and other coun-
try crafts in the area upto 7th  of
June, 1962,

Shri P. Kunhan: How Jong will the
experiments continue? Have Govern-
ment any plan to help the fishermen
who have been prevented from fishing
in that locality?

Shri Dinesh Singh: This particular
experiment is over now; and they had
warned the ships not because of any
‘danger to the ships but because that
‘might disturb the experiment that
was being carried on.

Shri P. Kunhan: I want to know
whether Government have any plan to
‘help the fishermen who are prevented
from plying fishing vessels fin that
Rrea.

Shri Dinesh Singh: What help, Sir?

Mr. Speaker: Not by sympathy alone
but by money. That is what he pro-
bably means,

Shri Dinesh Singh: This is a small
erea near the port; and they can go a
little out into the sea and fish there.

Shri Umanath: May I know whether
the effects of this experiment on the
people in the surrounding area and
the fish around had been ascertuined
before going into it? If it had becn
adverse, what protective  measures
Government tock before getting into
that?

Shri Dinesh Singh: The whole thing
has been cxamined by the Health Phy-
sies Division of the Atomic  Energy
‘Establishment and it was considered
quite safe.

Shri Warlor: How long will the fish
in that area be affected by radio active
elements? How long will the effects

<ontinue?
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Shri Dinesh Singh: It would not be
effected to any dangerous extlent.

Dr, K. L. Rao: May I know whether
it is a fact that similar experiments
were carried on in Bombay and Man-
galore with absolule safely?

Shri Dinesh Singh: I  could not
follow, Sir.

Dr. K. L, Rao: May 1 know whether
similar experiments were carried out
at Mangalore and Bombay with abso=
lule safety?

Mr. Speaker: Let us confine our-
selves to this experiment,

Shri Dinesh Singh: Yes, Sir.

Shri Hari Vishnu Kamath: For a
country situated as India is, has any
assessment or estimate been made as
to whether power and fuel from con=
ventional sources would be cheaper
than from the atom in the foreseeable
future?

Mr. Speaker: That is a very wider
guestion.

Shri Hari Vishnu Kamath: He can
give an answer, Sir, We are thinking
of developing power from the atom.

Mr. Speaker: The question was
limited to the experiment that was
carried on necar Cochin, whether it
was satisfactory or not etc.

Shri Hari Vishnu Kamath: Should
we stop with the fish, Sir? Can we
not go further?

Mr, Speaker: 1 think we should not
go deeper into the sea now,

Chinese Protest alleging Indian Intru-
sion into Longju

+

. [ Shri Hem Barua:
1335'1 Shri P. C, Borooah:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that China
has recently lodged a protest with the
Government of India alleging viola-
tior of Chinese territorial integrity at
Longju in NEFA; and
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(b) if so, how far this allegation is
corroborated by facts?

The Deputy Minister in the Minis-
4ry of External Affairs (Shri Dinesh
Singh): (a) Yes, Sir.

(b) The Chincse allegation is en-
tirely withcut fcundation. The Chinese
note of 19th May, 1962 and our reply
thereto dated 28th May, 1962 are plac-
ed on the table of the House. (See
Appendix 111, annexure No. 92].

Shri Hem Barua: May 1 know whe-
ther the Chinese allegations about
Longju in NEFA are a part of the cal-
culated design on the part of China
to dislodge the McMahon Line, which
she proposed to do during November
1961 and which she has been repeating
now? If so, has this position been
examined by our Government?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
‘Whether it is design or not is a matter
©of opinion.

Shri Hem Barua: I could not follow,
Sir.

Mr. Speaker: It is a matter of opi-
nion whether it is a calculated design
ot not.

Shri Hem Barua: I have linked it
with the Chinese threat held out dur-
ing November 1961 to dislodge the
McMahon Line. Therefore, I want to
know. ...

Mr. Speaker: He should put some
auestion,

Shri Hem Barua: Some other ques=
tion, Sir?

Mr. Speaker: Yes.

Shri Hem Barua: May I know whe=
ther it is a fact that China has built
up or installed a network of transmis-
sion centres, at least 15 in number,
along the McMahon Line and has been
carrying on regular slanderous pro-
paganda against India which could
be heard even at places like Digboi
and Naharkhatiya in distant Assam?
If so, may I know what steps Govern-
ment have taken to counteract this?
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Mr, Speaker: That also is not allow-
ed. Hus he any olher question?

Shri Hem Barua: | do not understand
why it is not allowed.

Mr. Speaker: It covers such a wide
range thal the aquestion does not war-
rant that.

Shri Hem Barua: [ is in connection
with NEFA.

Mr. Speaker: There are so many
connections between one and the
other that somctimes we have to tra-
vel a long distance to have Lhat con-
nection.

Shri Hem Barua: It haz been a very
serious matter of late; and ithey are
indulging in hostile propaganda

Mr. Speaker: A discussion can be
raised on it. Questions are there to
elicit information. He may put a
question if he wants.

Shri Hem Barua: May I know whe-
ther it is a fact that when Shri Chou-
En-Lai met our Prime Minister last
time he gave an impression that the
easlern sector of our Sino-Indian bor-
der would be left severely alone and
if so, whether these actions do not
show a tendency on the part of China
to go back on her assurance?

Mr, Speaker: Then again, tendency
has to be interpreted.

Shri Jawaharlal Nehru: Hon. Mem-
ber is introducing questions on  the
whole border on the eastern side

Shri Hem Barua: I come from there.

Mr. Speaker: Thercfore, the whole
border should also come here?

Shri Jawaharlal Nehru: We cannot
answer these questions. They have
been dealt with in the course of the
numerous debates as to what happen-
ed and what impressions on-
ed two years ago or six v w5 ago
when Shri Chou En-Lai came or
somebody else came.

8hri P. K. Deo: Even though we
know that our troops have withdrawn
from Longju since 1980 from this cor-
respondence we find that falsze allega-
tions are made against our Govern-

mnthaeg
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ment. May I know if these allegations
arc linked with our defensive action
in the western sector, that is, Ladakh?

Shri Jawaharlal Nehru: They are
linked not in the minds of somcbody
else. So far as Longju 1s concerned
it is wverging on the border and ac-
cording to us it 1s on this side of the
MelMahon Line. The Chinese  have
said, quite apart from their reflusal
to recognise the MceMahon Line, that
it is on their side of the McMahon
Line. That is o factual difference of
opinion. Whelher their agitation or
their propaganda is due to something
that happens in the west, I do not
know. It is all part of the same thing
and the propagunda gocs up and
down.

Shri S. N. Chaturvedi: Have the
Chinese taken up any position south
of Longju in a village called Rouva
or in any other place?

Shri Jawaharlal Nehru: 1 do not
know, Sir. I cannot give more in-
formation than stating that the posts
arc within a short distance of the
border?

Shri D. C. Sharma: In the note that
our Governmeni scnt to the Chinuse
Government, it is suid:

“If the Chinese  Gowvernment
have any doubtl about the precise
alignment of the border in this
arca, the Government of  India
would be glad to discuss the mat-
ter with them and clarify their
doubt.”

Shri Jawaharlal Nehru: At Longju?

Mr. Speaker: In the note sent to
them it is said that if they have any
dobuts about it the Government of
India would clarify it.

Shri Jawaharlal Nehru: Is it about
Longiu?

Shri D. C. Sharma: Yes; the last
few lines of the last but one para-
graph of our note to China. May I
know if they have shown any desire
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to discuss this matter so that the
doubits may be clavified?

Shri Jawaharlal Nehru: Not yet;
not to my knowledge,

Shri Hari Vishnu Kamath: In  the
words used by the Government in
one of their notes to China, is it the
Govermments policy (o merely pile
protesis on protests wnile China
mounts ageression on aggression? Has
the Gov ornment administered =0 far
a warning, apart from protests to
China against aggression?

Shri Juwaharlal Nehru: | do not
think thai regquires any reply.  This
is a wider question which has been
dealt with.

Mr. Speaker: They want lo know
whether any warning has been given.

Shri Jawaharlal Nehre: On what?

Shri Iari Vishnu Kamath: Against
the Chinese aggression on India,

Shri Hem Barua: China has warned
us already,

Shri Jawahurlal Nehru: Well, hon.
Members have heard many times the
statements on the subject, (Interruap-
tion),

Shri Hari Vishnu Kamath: There
is a diffcrence between warning and
protest. China has not bren warned
vet,

Mr. Speaker: Order, order. He may
frame o guestion if he wants to put
one,

Shri Hari Vishnu Kamath: Has the
Government adminisiered, up to this
dav. a warning to China against any
ageressive or  sub-versive  aclivity
against India? ‘That is the guestion;
it is a simple questlon.

Shri Jawaharlal Nehru: The hon.
Member must have taken the trouble
to rcad what he calls protest after
protest that we have made. I do not
know what he considers a warning
to be, unless the warning is that we
shall go to war with China.
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Shri Hari Vishnu Kamath: Not at
all. He has misunderstood the ques-
tion,

Shri Hem Barua: rose—

Mr. Speaker: Order, order. Hon.
dlembers should not stand all at one
*ime.  Warning to do what? If that
s not given, how can any answer be
«iven?

Shri Hari Vishnu Kamath: The war.
ning is just this—I had quoted an
cxample in the House, a few days
ago, namely, 4 warning was adminis-
tered by President Nasser to the
Chinese Mission in Cairo two years
ago, against subversive activity, on
Ppain of the Mission being closed down.
I mean some such step, not that very
step.

Mr. Speaker: Then it comr {o this:
a warning must have something that
would follow.

Shri Hari Vishau Kamath: A warn-
ing to desist from the activity on pain
of something happening. (Interrup-
tion)

Shri Surendranath Dwivedy: Not
noeessarily war,

Shri Jawaharlal Nehru: The gues-
tinn appears to bhe a suggestion that
we should warn them, that we should
cut off diplomatis relations,

Shrri Hari Vishnu Kamath: No, not
quite

Some IMon. Members rose-—

Mr. Speaker: Order, order. Unless
a warning has been issued, that is, if
this is not conceded, then  another
th:ng, namely, breaking, 1 should say.
of diplomatic 1tercourse  or  other
stepe should be taken. That is what
he means.

Shri Jawaharlal Nehru: That 1=
what I =aid.

Mr. Speaker: We have nol given
any warning.

Shri Jawaharlal Nehru: Certainly
nol. We do not propose to, till we
d:cide on breaking or other steps.

JYAISTHA 16, 1884 (SAKA)

Oral Answers 9106

Shri Hem Barua: The guestion has
been misunderstood. The point is
this.

Mr, Speaker: He might put a ques-
tion.

Shri Hem Barua: In view of the
fact that China has mounted up her
allegations against India during re-
cent days, and, at the same time, she
has bolstered up her claims by slow
and steady mililary occupation also,
mayv I know whether our Government
consider that to be a step towards
further aggression or a {otal war on
us by China?

Mr. Speaker: That goes too far. Is
there any answer to be given o it?

Shri Jawaharlal Nehru: This is a
question of opinion, 1 do not think
any tolal war is a prospect in view.

Trade Delegation from Sudan

*1326. Shri Maheswar Naik: Will
the Minister of Commerce and Indus-
try be pleased lo state:

(a) whether a Cotion and Trade
Dilegation from Sudan is currently
holding discussion in India with the
Tndiun textile interests to conc,ude
barter deals for supply of Sudanese
cotton against textile and other goods
from India: and

(by how fur the barter deals when
concluded are expected to meet the
shortage in the country’s colton sup-
ply position following the Jast crop’s
failure?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) A
Trade Delegation fromn Sudan wvisited
India on the 14th Mav, 1962 and held
dizcussions with the Ministry of Com-
mecer and Industry ag well as with
the trade in Bumbay.,  The proposed
supply of Sudanese colton was  on
cazh and not on barter basis. We
were not in a  position  to  spend
foreign exchange over and above the
usual six-monthly quotas released for
purchase of cotton on global basis.
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(b) We are trying to procure as
miich cotton ag possible and we are
fully confident to meet all the needs
of the country’ys textile industry,

Siari Maheswar Naik: Is it not a
fact that Sudan had stated that it had
a bumper crop last vear and that that
bumper crop would be available in
most advantageous terms and condi-
tions for India?

Shri Manubhai Shah: That is true—
that they had an abundant crop, but
they wanted cash sterling. We only
wanted to have a commodity ex-
change. The-efore, the negolintions
did not go on successfully.

sft 4¥ : F1 WAI wErEy aAen
gFd & fF AT & aM w29 FZ
gt T oend w9 F1TR wEAT,
0 fFadT a7 feadr 7 zaR agi

Qo AT FA AT ATEA £ IWH T
fEadr Fs7 Frza fradr

ot mawrd wg T A A1 oAAE
JTATZ AZAIN FTZ | IAF AT
Fremar B 33 F S g qarfagaes
g7 3 I W AN A FI9F 7 oATiAT 4,
FwEIgaTIaT S (T AT 92w
Fxmmframarza g w7 7 AMT S
ity v F1F iz 7 7 Ad97 1 Zm
& 72T T ATT | IT A T2 wWmAT
eafra 21 w2 2w e 7 2 fE
AET I g9 Ofrzor s T
o AT W7 FA-AT Z FEA E
Quality Control in Export of Spices

*1327 Shri P. K. Des: Wil the
Minister of Commerce and Industry
be pleased to stute:

(a) whether gquality control scheme
has be:n extended to the export of
spices:

(hY if so, for which of the spices;

(e) when the scheme will take
effect: and

(d) what other steps are being
taken to increase their export?
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The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) &
tb). Qality Contro] has nol so [far
been extended to spices, but a scheme
has been formulated for Quality Con-
trol for Black Pepper, Cardamoms.
and Chillies intended for export.

(c) The Scheme is likely to be in
operation from October, 1962;

" (d) The following steps have bren
taken to mmerease exports;—

(i) Formulation ol Spices Export
Prometion Council,

(i) Publicity in collaboration with
Spice Trade Associations in
importing countrics for  in-
Criasing consumption of
spices,

tiiiy Participation in wvarious In-
ternational Thale exhibitions
and fairs,

fiv) Ineln<ion of spiees in irade
agreements entersd into with
other countiries,

(v) Sending out delegations 10
foreign countrics to  explore
murkels, and

(vi) Conduciing
vie.

mark:t SUrvey

Shri P. K, Deo: May 1 know
which are the importing  eountries
and how much forcign cxchange is
carned every year?

Shri Manubhai Shah: About Rs. 16
crores from various spices. Most of
the couniries are West European
East Asiun countries and some East
European countries also.

Shri P. K. Deo: May 1 know if
there is any proposal to take up the
trade by the STC?

Shri Manubhai Shah: There ic no
proposal at present to bring in STC
in every matter. But if at any time

any commodities need assistance, we
always try ‘o plan it through the STC.

Shri D. C, Sharma: May I know
what is the quantum of export of
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spices during the last year and which
countries eat more spices than India?

Shri Manubhai Shah: Those figures
are not available. If the hon Mem-
ber can indicate any particular
country in which he is interested, I
will supply the figures.

Shri S, C. Samanta: May 1 know
whether the Spices and Cashewnut
Commiltee, which has recently been
formed, has taken any steps for the
conirol of quality?

Shri Manubhai Shah: Yes; that is
what I mentioned in the answer also.
They themselves voluntary evolved a
compulsory quality control  schemea
which i3 to come into operation from
O:tober, 1062, It is their suggestion
that we have accepted.

Mr. Speaker: Any hon. Member
who wanis any auestion to be ans-
wered?

Shrimati Renu Chakravartty:
Question 1322 is important. It may
be answered.

Shri P, K. Deo: Question 1316 may
be answered,

Shri Rishang Keishing:
1315 may be answered.

Question
Sale of Arms to Indonesia

+
¢ Shri P. K. Deo:
*1316. J Shri Y. N. Singha:
' Shri Bhagwat Jha Azad:

Will the Prime Minister be pleased
to state:

(a) whether a reguest has been
made to the Government of India by
the Dutch Government not {o sell
arms to Indonesia while the dispute
over West Irion is pendirg; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh) (a) No, Sir.

(b) The question does not arise.

JYAISTHA 16, 1884 (SAKA)
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Loans to Non-Gazetted Central
Government Servants

#1315. Shri Rishang Keishing: Will
*he Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that the
construction of houses in Delhi is
being hampered due to inadequacy of
iopan fixed lor non-gazetted Central
Government servants with low in-
come; and

(b) if so, the action Government
propose to take in the matter?

The Deputy Minister in the Ministry
ol Weorks, Housing an Supply (Shri
Jaganatha Rao) (a) On account of
the increase in prices of building
material ete. Central Government
employees were finding it difficult to
build houses with the help of loans
equal to 24 months’ pay as admissible
under the Rules.

(b) It has been decided, with
offect from 26th May, 1962, to enhance
the loan amount, from 24 to 36
months’ pay of an employee, subject
to a4 maximum o’ Rs 35000-. Low
paid employees, whose 36 months’
piy  does not add upto Rs. 4,600-
vin, nonetheless, get a loan equal to
an amount of Rs, 4.6800 -,

Shri Rishang Keishing: May 1
know how the amount to be paid to
a loance is determined?

Shri Jaganatha Rao: The loance
has to apply and the loan is paid in
irstalments according to the progress
of the construction of the house.

Shri K. R. Gup!a: May I know why
the Government does not take up the
construction of houses of their own
accord for its employees instead of
giving loans?

Shri Jaganatha Rao: I{ is an entire-

ly different matter, not related to this
question,

Shri Sham Lal Saraf: Are the non-
gazetted officers given the option to-
build in their own respective States
or in Delhi? '
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Shri Jaganatha Rao: Yes, Sir,

o WET THA : AT FIFC FI A
Fqaifeqi # 9% 7 F1§ 39 W i
ama foar & f& zaaar foa afzam
¥ ®A7 fzar @17 § AN FAEH I
TZAT T AL AAT R 4 5T AL T
FiE fqog fFar & 7

Shri Jaganatha Rao: Taking into
<onsideration the increase in prices
of building materials, the loan
amount has been increased to 36
months' pay subject to a maximum of
Rs, 35,000.

Shri Maheswar Naik: May I know
whether these loan facilities are ex-
tended or proposed to be extended to
those employees who want to pur-
chase houses of their own?

Shri Jaganatha Rao: The loan can
be had to purchase a house provided
(i) it is a new house; (ii) it is not a
built-in house; (iii) nobody is re-
siding there and (iv) the house Is
constructed by  Government or by
any semi-Government organisation or
by an autonomous corporation like
the Improvement Trust. Further,
Further, there is also the condition
that none of these houses to be pur-
chased were constructed under any
of the MIG or LIG housing schemes.

W SEIWE e A d U
a5 g f5 37 faa®s 77 a5 37 74-
sifral 1 fevar = frar o 977 2,
oz | A B K0 a3 a7 72 A
qeq AMT & oA0q TA; w4r 2 7

Shri Jaganatha Rao: Till the end of
May 1962— that is, 31st May, 1962—
the amoun! paid as loans is Rs. 131°71
lakhs.

o URSTqAE . WEAET WIEA,
F mwiaw wma 74w w75 A frar
aF0 g, 3 fo7 o foedi & 971 &
ITFT AAA H 20 wr wE

WU RENQW . F@TH AT A T TE
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F AT A A0 FF a6 a7 v
f& ot fafrer foedl & 9ma 47 2
FFT FAE! TAT F47 & fad 594 48
fEar st agar

o QAT|UAT : 92 AT A1 I
g

geaw wgEw - 7% fafqeer ama
AT 551 & mET AT ad 3w

sfi TRFETAE ¢ AT qRA AFAT
2z Fra T a%AT £

Shri U, M. Trivedi: In view of the
assertion made by the hon. Deputy
Minister that these loanees are not
in a position to build their houses on
the condition that the loans are 1o be
repaid within 24 months and there-
fore the Government have under-
taken 1o extend the period to 36
months, may I know whether the
Government is prepared to write off
the interesis due on these loans?

Shri Jaganatha Rao: The hon.
Member did not catch my answer, It
is not a question of extending the
time for repayment of loans; it is
only the guantum of payment. For-
merly an employee was cntitled to a
loan equivalent to 24 months' pay,
but now it has been extended tn an
amount equivalent to 36 months’ pay.

Mr. Speaker: Shrimati Renu Chak-
ravartty wanted some question fo be
taken up, what was that?

Shrimati Renu Chakravartty: Ques-
tion No. 1322, It stands in the name
of Shri Indrajit Gupta: He is not
here, but because we have still some
more time and it is an important
question T thought it might be ans-
wered,

Shri Morarka: Question No. 1320
also may be taken up.

Shri Hem Barua; Question No. 1323
also.

Shri D. C. Sharma: All the ques-
tions may be called again.
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Shri N. R. Laskar: Question No.
1323 may be taken up.

Mr. Speaker: [ cannot put so many
questions at one and the same time.
Let Question No. 1322 be answered
tirst.

Conference of Commonwealth and
British Chambers of Commerce

21322. Shri Indrajit Gupta: Will
the Minister of Commerce and Indus-
iry be pleased to state:

(a) who represented India at the
recent Conference of Commonwealth
and British Chambers of Commerce
in London:

(b) whethker Indian
were excluded therefrom;

businessmen

{e) if «o. the reasons therefor; and

{d) nature of the decisions or re-
rommendations of the Conference?

The Minister of International Trade
in the Mimstry of Commerce and In-
dustry (Shri Manubhai Shah): (a) to
{¢). The Congress is a conference
organised by a non-official body and
as such the question of Government
of India’s representation at the Con-
ference does not arise. So far as Gov-
ernment of India is aware, a non-
official delegation representing the
Aszgociated Chambers of Commerce
have gone to London to attend the
Congress and some Indian business-
men were also included as members
of the delegation.

(d} The Government of India have
received no official information of
any decisions or recommendations of
the 21st Congress.

Shrimati Renu Chakravarity: May
I know what is the private organisa-
tion tha: m~rgznised this corference
and wheiner it is a fact that oniy
‘he Associa‘ed Chamber of Commerce
was invitel] and none of the other
Indian Chambers of Commerce re-
reived any invitation?

Shri Manubhal Shah: That was not
the point. The people who have gone
915 (Ai) LSD-—2.
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are from Associated Chambers, Ben-
gal Chamber, Madras Chamber, Up-
per India Chamber, Calicut, Tuti-
corin, Coimbatore and various other
places. About seven are Indians out
of a delegation of 16 who have gone.
The real problem is that the Jom-
monwealth has direct affiliations and
the Associated Chambers of Com-
merce in  those pre-independence
days was directly associaled with it
The Feder2iion of Indian Cnambers
of Commnierce and Industry is also
taking up the question with the Com-

monwealln Conference to assoc'ate
them directly.
Shrimati Renu Chakravarlty:

Which is 'he private organisation that
has sent out the invitations?

Shri Manubhai Shah: It 1is the
Federation of Commonwealth and
British  Chamber of Commerce.
The Commorwealth Conference of
the Chamrers in every country of the
Commonwealth has its apex body in
London ralled the Federation of Com-
menwealth and British Chambers of
Commerce.

Shri D, C. Sharma: In view of the
shortage of foreign exchange and
also in view of the fact that Rs. 75
are given to a person who goes
abroad, how are these persons going
to meet their expenses?

Shri Manubhai Shah: We have to
discharge all international obligations
to the minimum extent possible.

Mr. Speaker: Shri Morarka wanted
Q. No. 1320 to be taken up.

Exports

“1320. Sbri P. C. Borooah; Will the
Minister of Commerce and Indostry
be pleased tc state:

(a) whether a proposal to levy a
cess of 1:5 per cent on goods consum-
cd in the country but excluding those
which are exported has been under
consideration with a view to boosting
up exports; and

(b) it =o. what is Government's
decision in the matters?
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The Minister of International Trade
in the Ministry of Commerce and In-
dutry (Shri Manubhai Shah): (a)
and (b). Yes, Sir. The proposal is
under consideration.

Shri Morarka: May I know whether
the proposal is to levy a cess of 1.5
per cent or 2 per cent, because there
are different reports in the press?T

Shri Manubhai Shah: It has not yet
been decided. The basic-principle
which we are trying to work out is
that a small cess may be levied on
production so that a portion of it, or
a very large portion of it, may be
used for c¢xport promotion. Various
incentives and other assistance would
be given for export purposes.

Shri Morarka: 1 want to know
whether the cess would be levied on
the entire production or there waould
be some exceptions? If so, what are
the exceptions?

Shri Manubhai Shah: Ag the malter
progresses, from time to time, we
will consider which of the items
should be taken over and which
should be given exemption. In any
case, the levy will be only on such
volume of production which can
afford it.

Mr. Speaker: Shri Hem Barua
wanted Q. No. 1323 to be taken up.
Now it may be taken up.

Atomic Power Plant at Tarapore

4
¢ Shri Osman Ali Khan:

*1323 Shri N. R. Laskar:

Will the Prime Minister be pleas-
ed to sta'e:

(a) whetker a contract has been
signed with U.S A. for the erection of
pn Atomic Power Plant at Tarapore
near Bombay: and

(b) the terms of the contract?

The Deputy Minister In the Minis-
try of External Affairs (Shri Dinesh
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Singh): (a, No decision has yet been
taken regarding the selection of the
tenderer,

(b) Does not arise.

Shri Hem Barua: Which are the
countries that are interested in this
atomic power plant—USA and
France?

Shri Dinesh Singh:
USA and Canada.

UK, France,

Shri Hem Barua: Is it a fact that
if we have a plant under the TUS
proposal it will have to be based on
enriched uranium, which we do not
have, and that is why we shall have
to import uranium?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri  Jawaharlal
Nehru): No scientific splitting or
scientific conversation in answer to a
question,

Shri Hari Vishnu
science taboo here?

Kamath: Is

Shri Jawaharlal Nehru: It may or
may not be. 1 have not got the ten-
der before me.  Whether it is so,
or whether it is worthwhile having
it or not is a matter for experts to
decide.

Shri Hem Barua: In view of the
fact that the whole plant is based on
enriched uranium, may I know whe-
ther we shall have to import uranium?

Shri Dinesh Singh: As I said, the
whole thing iz under consideration.

Mr, Speaker: Shri 5. N, Chaturvedi
wanted S. Q. 1314 to b~ taken up. He
may now put the question.

ITT 9IN{ IWMA
s g qiF
* -
bl {n‘tm o fag :
Fq7 e FAT A ;AT AT g
w1 fF
(%) = dwdt 9T FoATEt
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# gaoRa § IAW €1 T §
w9 SRFY i §g af@dw w5 0d §
(@) afz zf, & 7
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Shri §. N. Chaturvedi: May I know

whether the additional amount will

have to be borne by the State Gov-

ernment and will be at the expense
of other jtems?

Shri Hathi: It will be within the
ceiling and will be borne by the
State Government,

sit WeA FEA oA, 39 faEa
§ agarar g, fE gew 93w a0 fa
co |TE 2& g.T7 94T IAMT & fag
91T AT @ 8, AR 98 %A F1 oA
FT ITA TATEHE & IT0 0 WAL AT
FAHT A7 WIAT g fF W Wi w A
FTZ FT 47 W+ IAWI & fF7 w@r
W 1w § aren arear g fa oaa
T 937 & a7 eam 81w wamH
F1 o1 77 F1 fAww wwT @7 T
g7
Shri P. K. Deo: | request that S.Q.
No. 1321 may be taken up.

Mr. Speaker: All right.
Food Parcels to China

*1321. Shrimati Savitrli Nigam:
Will the Prime Minister be pleased
to state whether Government are
permitting the despatch of large num-
ber of food parcels to China by
Chinese staving in India?

gg eI L)
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The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): Yes, Sir; we are aware that
a large number of food parcels are
being sent to China by members of
the Chinese Community in India. The
despatch of such parcels is permis-
sible under our regulations. Special-
ly on humanitarian grounds, we do
riot consider it proper to place any
restrictions on the despatch of food
parcels to China at this time.

Shri P. K. Deo: In view of the fal-
lure of crop and scarcity of food in
China, are we considering the rela-
xation of our export rules?

Mr. Speaker: He has not said that—
no question of relaxing the rules.

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): No question has arisen, nor
i« it likely to arise.

Shri Hem Barua: On humanitarian
considerations, because China is ex-
periencing a famine and there is large
ecxodus from China, are Government
considering sending some relief from
our country?

Mr. Speaker: That is a suggestion
for action.

WRITTEN ANSWERS TO
QUESTIONS

Mo WTH( §T T
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Scheme for Economic Development
of Districts

2636. Shri M. K. Kumaran: Will
the Minister of Planning be pleased
to state:

(a) whether Planning Commission
have evolved any scheme to develop
different types of economic activities
in each district in a co-ordinated
manner; and

(b) what steps have been taken by
Central and State Governments to
carry out this scheme?

The Minister of Planning and
Labour and Employment (Shri
Gulzarilal Nanda): (a) and (b). Each
State Government normally prepares
district plans and plans for blocks
which fall within the framework of
its five-year plan for the State as a
whole. At the district level, co-
ordination is achieved through the
Zila Parishads. The block serves as
a unit of development for several
rural programmes and co-ordination
is achieved through block plans for-
mulated by Panchayat Samitis.

Rural Housing Scheme

2637. Shri Ulaka: Will he Minis-
ter of Works Housing and Supply be
pleascd to state:

fa) the Central assistance given to
the Government of Orissa for granting
loans for improvement of houses un-
der the Rural Housing Scheme during
the Second Five Year Plan Period; and

(b) the allocation of funds made un-
der the Third Five Year Plan for grant
of subsidy to the Government of Orissa
for securing house sites for landless
agricultural workers?

The D-~puty Minister in the Minls-
try of Works, Housing and Supply
(Shri Jaganatha Rao): (a) A total
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loan of Rs. 32:70 lakhs was drawn by
the Orissa Government d'1.ing the
Second Plan period under the Village
Housing Projects Scheme for improve-
ment of housing conditions in tae rural
areas.

(b) A portion of the loan allocation
to the Government of Orissa for the
Third Plan will be converted into a
subsidy for the grant of house-sites to
the landless agricultural workers us
soon as the details have been finalised.
The allocation for Orissa under the
Scheme is Rs. 50 lakhs,

Cottage Industries in Orissa

2638. Shri Mallick: Will 1the Minister
of Commerce and Industry be pleased
to state:

(a) whether there is any proposal
to establish cottage industrics in each
Panchayat Samiti in Orissa during the
Third Five Year Plan period for the
benefit of rural people; and

(b) if so, the amount allotted by the
Central and State Governments res-
pectively for the scheme?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanunge): (a) Yes, Sir.

(b) The details of the scheme are
under preparation.

0. & M. Division

2839. Shri E. Madhusudan Rao: Will
the Prime Minister be pleased lo state:

(a) whether the efficiency of the
Government offices has been increased
due to the O & M Division started a
few vears back:

(b) if so, the details thereoi: and

(c) whether Government are con-
templating to extend this scheme 1o
the State Governments also?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) Yes, Sir. Generally
the result of the work of the
O. & M. Division has been that
efficiency consciousness has been
created among government servants
af 3] grades, the disposal of work has

Written Answers Q122

been speeded up in many Ministries
and Departments, a number of detailed
procedures have been improved and
quite a few organisational reforms
have been introduced.

(b) Detailed account of the work
done by the O. & M. Division has been
given in Reports One to Six of the
0. & M. Division which have been al-
ready placed on the Table of the House
and formed subject of discussion in the
House on more than one occasion. In
this connection reference is also invit-
ed to the announcement made by the
Prime Minister in the Lok Sabha on
10th August 1961 in which details of
certain measures for strengthening the
administration were given. A report
on the progress made in implementing
these measures was placed in the Par-
liament Library on 17th May, 1962

(c) Setting up of O & M. Units in
States is primarily the responsibility
of the State Government. However, it
may be mentioned that, as a result of
the recommendation made by the Cen-
tral Government, most of the State
Governments have already constituted
0. & M. Units or Sections in their ad-
ministrations. A brief account of the
working of O. & M. Units of State
Governments has been given on pages
66 to 80 of the Sixth Report of the
O. & M. Division placed on the Table
of the House on 5th May 1861. Mea-
sures for strengthening the adminis-
tration announced by Prime Minister
on 10th August 1961 have also been
brought to the notice of State Govern-
ments who will be given such assis-
tance as they may require in introduc-
ing these measures in their adminis-
tration.

Industrial Estates in U.P.

2640. Shri E. Madhusudan Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the total number of Industrial
Estates in UP. by the end of 1961-62
with names of the places of their Joca-
tion; and

(b) the number of such Estates to be

set up during 1§62-63 and the places
where the Estates wil] be located?
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The Minister of Industry in the
Minisiry of Commerce and Industry
(Shri Kanungo): (a) and (b). A state-
ment is attached. [See Appendix III,
annexure No. H].

Government Printing Presses

2641. Shri Ravindra WVarma: Wil
the Minister of Works, Housing and
Supply be pleased to refer to the reply
given to Unstarred Question No. 769
on the 7th May, 1962 and state:

(a) the number of Government
printing presses that have been estab-
lished after 1856;

(b) the places at which these have
been established; and

(c) the year in which each of these
presses was established?

The Deputy Minister in th+ Ministry
of Works, Housing and Supply (Shri
P. S, Naskar): (a) One.

(b) Gangtok.

{c) 1960.

Government Printing Press at
Coimbatore

| Shri Ravindra Varma:

= | Shri Sivasankaran:

Will the Minister of Works Housing
and Supply be pleased to refer to the
reply given to Starred Question No.
807 on the 21st May, 1962 and state:

(a) whether there is a Government
printing press working at Coimbatore:

(b) if so, when this press was os-
tablished;

(c) what type of printing is done at
this printing press;

(d) whether any machinery wag im-
ported during the last five vears and
used for renovation of the maochinery
in the Government printing press at
Coimbatore; and

fe) if so, the vear in which this was
done?

The Deputy Minister in the Minis-
try of Works, Housing & Supply (Shri
P. S. Naskar): (a) No; it is under con-
struction,

(b) & (c): Do not arise.
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(d) & (e). Some machinery has
been imported for the Coimbatore
Press and will be installed as soon as
the building is ready. Though refe-
rence regarding ‘“renovation™  was
made in relation to the Koratli Press,
this was a mistake. The “renovation”
was done in fact in the Aligarh Press.

ORI ¥ATET
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Housing Schemes in Orissa

2645, Shri Ulaka: Will the Ministir
of Works, Housing and Supply he
pleased to state:

(a) the amount of finuncial assis-
tance given by Central Government to
Orissa for construction of houses un-
der the various Housing Schemes dur-
ing the years 1959 to 1962 und

(b) the number of houses so  Lir
constructed during the aforesaid
period?
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The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Jagantha Rao): (a) and (b). A
statement showing the required infor-
mation is attached. [See Appendix ITI,
annexures No. 95].

Vacancies Notified ip Orissa State

2646 Shri Ulaka: Will the Minister
of Labour and Employment be pleas-
ed 0 stale:

(a)} the total number of vacancies
notified 17 the public and private
sector industries during 1961-62 in
Orissa State; and

(b) the number of vacancies filled
up in the industries during the
aforesaid poriod through various em-
ploymen: exchanges?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Mathi): (a) and (b), Informa-
tlon relating to industrial undertak-
ings in the public and private sec-
tors is not gvailable.

Available information for all es'a-
blishments under the public and pri-
vate sectors is given below:

Vacancies  Vacancies
notified filled

Seeror during during
1961-62 1961-62
Puhl¢ 33,350 14,201
Privare 7,296 2,328
40,652 16,529

ToTan

Ambar Charkha

2647. Shri Ulaka: Will the Minis-
ter of Commerce and Industry be
pleased to state:

{a) the number of Ambar Charkhas
distributeq in  Orissa from January
1959 to March, 1962;

(b) the number of Ambar Charkhas
which are in operation; and

(c) the total quantity of yarn pro-
duced therefrom year-wise during the
aforesaid period?
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The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanunge): (a). 11,608 Ambar
Charkhas were distributed in Orissa
from April 1959 to December 1961,

(b) The exact number of Ambar
Charkhas operating in the field is
not readily available. However, it is
roughly estimated that not more than
30 per cent of the charkhas distri-
buted are working part-time.

(c) The tota! quantity of varn
produced on Ambar Charkhas in
Orissa  during the years 1959-60,
1960-61 and 1961-62 15 given below:

I’roduction

Year of yarn

Ibs
1959-60 . RR,196
1962-61 . ¥3,663
1961-62 (Uipto Dec, 19615 18,456

Industries in Andhra Pradesh

2648, Shri E. Madhusudan Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the different industries that have
be.n started in Andhra Pradesh duz-
ing the Second Five Year Plan period
with their names and places of loca-
tion;

(b) the employment potential of
these industries; and

(c) the nature of industrivs to  he
established during the next five years
with names of places?

The Minister of Industry in the
Ministry of Commerce & Industry
(Shri Kanungo): (a) to (¢) The in-
formation is being collected ang will
be laid on the Table of the House in
due course.

Violation of Company Law

" Shri Subodh Hansda:

%6491 Shri S. C. Samanta:

Will the Minister of Commerce and
Intustry be pleased to state:

(a) whether ther¢ were cases of
violation of Company Law: by com-
panies during the last three years;
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(b) if so. number of such cases de-
tected by the Company Law Adminis-
tration; and

(c) the action taken against such
companies”

The Minister of Industry in the
Ministry of Commerce & Industry
(Shri Kanungo): (a) Yes, Sir.

(b) 5252, 6272 and 3214 prosecutions
were launched for various violations of
the Indian Companies Act 1913 and
Companies Act 1956 during the veuars
1959-60, 1960-61 and the first nine
months of the financial vear 1961-62
respectively.

(c) Prior to the cenforcement of
Companies (Amendment) Act 194
prosecutions were launched against the
companies and their officers in default
Subsequent thereto however additional
fees under section 611(2) are also be-
ing levied for delay in filing the
various statutory documents.

Rural Craft Museums

2650. Shri Shree Narayan Das; Wi'l
the Minister of Commerce and Indus-
try be pleased to state:

(a) the progress made so far in se:-
ting up of rural crafts museums in the
community development areas;

(b) whether any of them hag been
set up so far; and

(e) if so, the Jocation of the same?”

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) The scheme for
the setting up of rural craft museums
in the community development areus
has to be implemented by the State
Governments. Most of the State Gov-
ernments propose {o sef up thes:
museums during the Third Five Yea
Plan. The State Governments of Pun-
jab, Uttar Pradesh, Rajasthan Mysore
and Himachal Pradesh Administraticn

have already allocated funds for the
same.

(b) and (c). Crafts Museums have
already been set up at (i) Dehra Gopi-
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pur, District Kangra (Punjab), (ii)
Chamba (H.P.) and (iii) Churachan:!-
pur (Manipur).

Chinese System of Mass Employmeni
of Labour

2651. Shri D. N. Tiwary: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether thg Chinese svstem of
“mass employment” of labour (in pro.
jects) has been studied and examined;
and

(b if so, whether any scheme has
been drawn up to follow that systern”

The Minister of Labour in the Minls
try of Labour and Employment (Shri
Hathi): tar No,

(b) Does not arise
Industria] Training Institute. Tripura

2652, Shri Dasaratha Deb: Will the
Minister of Labour and Employment
be pleasced to state:

ta) the total number of  students
trained in Industrial Training Insti-
tute of Tripura during 1961;

(b) how many of such tramed stu
dents have been employed in the Tn-
dustrial Estate of Tripura; and

(¢) whether any scheme has been
adopted to give employment to al! the
trained students after completion of
their training?

The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathl): (a) 16 (Sixteen).

(b) All these trainees have found
employment ejther in private firms
or Government Departments. Induz-
trial Estate only provides shed to dif-
ferent Industrial Cooperative Societies
and private entrepreneurs who come
for the same. As such the point of
providing employment in Industrial
Estate by Government does not arfse.

(¢) Not found necessary.
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Mus!im Evacuee Waqf Properties

J/ Shri A. K. Gopalan:

2653. 1 Shri Imbichibava:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

ta) the number of Mushm evacuce
waqf properties of a religious charac-
ter which have been held in the
custody of Central or State Govern-
ments in various parts of India since
1957

tby  whether  Government  have
received represcntations  from  any
guarters for the release of these places
of prayers to the custody of  local
committecs or organisation of  the
devotees: and

tc) if so. the action tuken n the
matter?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) to (c). About 20,000 Muslim waqf
properties vested in the Custodians
after partition on the migration of
their Mutwallis to Pakistan. It was,
however provided in  the Evacuee
Property Law that these properties
would be released in favour of new
Mutwallis by the Civil Courts. As,
however, this procedure entailed some
delay, the Central Government took
powers in 1956 by amendment of the
Evacuec Property Law to release
these properties in favour of new
Mutwallis. As a result of this
measure, practically all the wakf
properties have been released in favour
of new Mutwallis or representative
bodies like Sunni Majlis-i_.Aukaf or
Shia Majlis-i-Aukaf or State wagqf
Boards or Waqf Commissioners. Only
about 30 cases are pending with the
Central Government for decision
because the character of properties—
whether they are ‘wakf” or ‘private’
could not so far be determined.

9130

Rajgir Holiday Home

4 J Shri K. N. Pande:

S | Shri Mulchand Dube:

Will the Minister of Labour and
Employment be pleased to state:

ta) how many workers have visited
the Rajgir Holiday Home under Coal
Mines Labour Welfare Scheme so far;
and

th) what has been the average
period of a workers stay at the
Holiday Home?

The Minister of Labour in the
Ministry of Labour and Employment.
(Shri Hathi): (a) 462 till the end of’
April 1962

(b) 2 to 3 days.
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Establishment of Caustic Soda Plant
of Nepanagar

2656, Shri Sutedh Hansda: Will the
Minister of Commerce and Industry
be pleased tu state:

(a) wheer it is a fact that Govern-
ment propose to establish a Caustic
Soda Plant at Nepanagar for supply
of chlorine to Nepa mills;

(b) if so, the total estimated outlay
‘for the plant;

(c) whether the construction of the
plant has started; and

(d) if so, when this will be comp-
leted?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.

(b) About Rs. 50 lakhs
(e) Yes, Sir,
(d) Latter part of 1963,

Low Income Group Housing Scheme

2657. Shri P. R. Chakraverti: Will
the Minister of Works, Housing and
Bupply be pleased to state:

{a) the specific arrangements  for
granting loans to low.income group
for construction of houses;

(b) the
1961-62:

amount sanctioned  for

(¢) whether Government prepose o
-extend additional facilities to persons
having an income not exceeding Hs.
6,000 per year during th: Third Plan
period; and

(d) whether there is any scheme to
‘build pre-fabricated houses for Gov-
ernment emplovees having an income
not exceeding Rs. 6000 per  annum
including the houses which the Cen-
tral Government build for accom-
modating their emplovees eligible for
aceommodation in the General Pool?

The Deputy Minister in the Minis-
“iry of Works, Housing and Supply
(Shri Jaganatha Rao): (a) The
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Scheme is administered through the
State Governments who make all
necessary arrangements for the grant
of loans to the persons eligible for
the benefits of the Scheme. In  the
Union Territories, the loans are
granted according to the Rules, pres-
cribed by the Central Government.

(k) Rs. 538 crores were provision-
ally releas:d under the Scheme dur-
ing 1961-62,

te) The Third Five Year Plan
contemplates the construction of sub-
sidis'd rental housing for economi-
cally weiker sections of the com-
munity, ie. those whose annual
income dors not exceed Rs. 1,800
This proposal is under the considera-
tion of Government,

(d) No.

Export Houses

2658, Shri P. R. Chakraverti: Will
the Minist'r of Commerce and Indus-
try be pleased to refer to the reply
piven to Unstarred Question Noo <51
on the 25th November, 1861  and
state:

(a) the names of export houses
functioning to give fillip to the export
of goods manufactured in the countrv
and the condition in which they ure
working: and

(b whether in the light of the
experience gained Government pro-
pose to  liheralise  the  terms to
encourage the promotion  of  more
export houses?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Twao Export Houses, vic. Mis Amal-
pamated Export  Corporation  Litd..
Bombay, and M s, Bharat Exports
Ltd., Caleutta, have bheen recognised
in acecordance with the existing
schems for recognition of Export
Houses. Both the Export Houses are
striving to  export non-traditional
goods from the country and have
achieved some measure of success.
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(b) Government are considering
the libcralisation of the procedure
for recognition in the light of the
experience gained so far.

Import of Printing Labels, Card-
Boards etc.

2659. Shri A. S, Saigal: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that fish
exporters have been allowed to
import printing labels, card-boards,
boxes and corrugated containers; and

tb) if s0, whether such materials
could not be printed and supplied by
Indian printers and manufacturers?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yos, Sir. Card Board Box, Corrugated
containers and printed labels (and
not printing labels) are allowed to be
imported against exports of fish and
fish products

iby The quality  of indipenous
material has not yet come up to the
stundard requircd by foreign import-
T5.

Coffee Growers

2660. Shrimati Savitri Nigam: Will
the Minister of Commerce and Indus-
1ry be pleased to state:

(a) whether it is a fact that the
Coffess growers are not allowed to
retain even o little coffer for their
own use; and

ib) whether the prices of Coffee
have declined from Rs. 250 per point
to Rs. 2 per point and whether this
decline is  adversely  affecting  the
rrowers?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Wo. Sir.
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(b) Yes, Sir. Owing to the fall in
the prices realised for coffee in the
export sales since middle of 1960 and
consequent reduction in the net
realisation from the sale of coffee,
distributable to the growers, the
final return per peoint to the growers
out of the 1960.61 crop is expected
to be about Rs. 2 as compared to
Rs. 2.24 in 1959-60. The final pay-
ment on the 1960-61 crop has not yet
been made. It is, however, not cor-
rect to say that this decline is
adversely affecting the growers.

Better prices are being realised for
the 1961-62 crop so far. If this trend
continues, there may be an improve.
ment in the final return to the grower
out of this crop. This will however
be known onlv after the entire crop
is sold out.

Employment Exchange in Agartala

2661, Shri Dasaratha Deb: Will the
Minister of Labour and Employment
be pleased to state:

(a) the tota] number of uncmploy-
ed whose names have becn registered
in the Employment Exchange Office,
Agartala from January 1961 to April,
1962;

(b) the total number of candidates
in whose favour recommendations
woere made by the Employment Ex-
change Office to the Tripura Ad-
ministration as well as the Tripura
Territorial Council for appointments
in wvarious posts in the Union Ter-
ritorv of Tripura; and

{(¢c) the number of cases in which
appointments have been promised so

far?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a). B.BB2.
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(b) and (c). Available information
is given below:

Sub- Place-
missions ments
made effected
during during

1-4-61 1-4-61
(3] {4}
11-3-62 31-3-62
(1) Tripura Ad-
ministration o S.5HK 364
(rf) ‘I'ripura Terri-
torial Council Q67 ng
Torar ) & an . 6,555 153

Rubber Board Employees

2662. Shri Maniyangadan: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No. 3003 on
the 3lst August, 1961 und state:

(a) whether the Rubber Board has
completed study of the implications
of the demand made by the Rubber
Board Staff  Association, that the
staff should be granted pensions and
gratuity in place of existing Contri.
butory Provident Fund benefits;

(b)y whether the Rubber Board has
made any recommendations to Gov-
ernment in this regard; and

() if so, whether any decision has
been taken in the matter?

The Minister of Intermational Trade
in the Ministry of Commerce and
Industry (Shrli Manubhai Shah): (a)
and (b). Not yet, Sir. The details are
still under examination.

(c) Does not arise.

Registration and Licensing of Indus-
trial Undertakings Rules

[ Shri Daji:
ms-’ Shri S. M. Banerjee:
") Shri Bishanchander Seth:
| Shri Gaurl Shankar:

Will the Minister of Commerce and
Industry be pleased to state:
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(a) whether Government have
received any communication from the
Federation of Indian Chambers of
Commerce and Industry regarding the
proposed amendments to Registration
and Licensing of Industrial Under-
takings Rules;

(b if %0, their main objections and
suggestions; and

(e} action Government
tuke In the matter?

propose to

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (¢). A pro-
posal to amend, in certain respects
the Registration and  Licensing  of
Industrial Undertakings Rules, 1952,
1+ under consideration.  As required
under Section 3001) of the Industries
{ Development & Regulation) Act,
1951, the amendments have  been
published for eliciting public opinion
hefore finalising them. The Federa.
tion of Indian Chambers of Com-
merce and Industry, as well as many
other Associations and Organisations,
have sent in their comments. These
comments are under  consideration.
Under sub-section (4) of Section 5
nf the Act the Central Advisory
Council is required to be consulted
in regard to these amendments. In
accordance  with sub-section (4) of
Section 30 of the Act, these rules will
he laid hefore Parliament as soon as
possible after they are made,

Ceiling on Land Holdings

[ Shri A. K. Gopalan:
7. Shri Umanath:

Will the Minister of Planning be
pleased to state:

2664,

{a) whether legislation for ceiling
on land holdings has been enacted in
all the States; and

(b) if =0, how many acres of sur-
plus lands have been distributed,
State-wise?

The Minister of Planning and
Labour and Employment (Shri
Gulsarilal Namda): (a) Yes. In the
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former Punjab area although there
is no ceiling on ownership the Gov.
ernment has been empowered to
settle tenants on surplus area under
the personal cultivation of land-
holders in excess of the ‘permissibl:
limit".

(b) In Jammu & Kashmir, 45 lakh
acres were taken over by the State
and distributed. In West Bengal, the
State Government has  come  into
possession of about 3 lakh acres  of
agricultural land which is  being
leased out to share-croppers and
landless workers on a vearly  basis
pending final  disposal. More area
will become available as implementa-
1ion proceeds. In the Punjab, decla-
rations of land held by owners are
being scrutinised with a view to deter-
mining the surplus areca. In  the
Pepsu area, 3,629 standard acres of
surplus land have been distributed
1o 1,234 tenants and in the Punjab
area, 12,657 tenants have been settled
on 21,211 standard acres. In UP
5,081 acres have so far been found
surplus and investigation with regard
to other lands is in progress. 1In
Assam, Andhra Pradesh, Bihar.
Gujarat, Delhi and parts of Tripura,
the provisions have been brought
into force and preliminary steps are
being taken for the implementation of
the legislation.

Metric Weight System

266.. Shri Rameshwar Tantia: Will
the Minister of Commerce and In-
dusiry be pleased to state whether
any foreign exchange has been re-
leased for importing components to
convert scales, weigh-bridges., ete to
metric weight system?

The Minister of Indusiry in the
Ministry of Commerce and Indusiry
{Shri Kanungo): Yes. Sir.

Between October 1958 and  April,
1962 foreign exchange of the value of
Rs. 28,003,764 was released for im-
porting compo.iL.ils fur conversion of
weighing machines, scales petrol
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pumps, barrel fillers etc. The details,
indusiry-wise are as follows:

Rs.
Petrolewn  industry  for  con-
version of petrol pumps etc. 22,76,250
Parts for coversion of  weighing
machines 459,938
Miscellaneous f7,570
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Spindlage of the Textile Mills In
Madras

2667. Shri Elayaperumal: Will the
Minister of Commerce and Industry
he pleased to state:

(a) the present spindlage of the
‘Textile Mills in Madras State:
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(b) the present annual production
of cleth in that State;

(c) the annual requirement of cloth
in that State calculated on the basis
of a per capita consumption of 15
Years:

(d) whether there is a demand for
increasing the spindlage in that State,
and

te) if so, to what extent?

The Minister of Industry in the Min-
istry of Commerce and Industry (Shri
Kanungo): (a) 326 million spindles
as on 1.1.1962

(h) In 1961 the combined produc-
tion of cotton cloth in the Mill sector
and the decentralised sector is report-
rd to be 643 million yards.

(c) 504 million yards.

(d) and (ec). An assessment on the
subjret revealed that Madras State
had excess spindles on the basis of
existing weaving capacity and popula-
tion. However, an allocation of 75,000
spindles wa: made to that State. No
demand for additional spindle alloca-
tion has since been received.

Local Development works in Madras
State

2668. Shri Elayaperumal: Will the
Minister of Planning be pleased to
state:

(a) whether Government of Madras
have reguested the Central Govern-
ment to continue the scheme of grants
to local development works for some
more years, and

(b) if so, the decision of the Cen-
tral Government in this matter?

The Minister of Planning and Labour
and Employment (Shri Gulzarilal
Nanda): (a) No specific request was
received for continuance of the pro-
gramme  during the 3rd Five Year
Plan,

(b) However, the programme has
becn included in the 3rd Five Year
Plan. and is being esntinued.
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Government Offices in Private Resi
dential Colonies

2669. Shrl Jena: Will the Minister
nf Works, Housing and Supply be
pleased to state:

(a) whether it is a fact that rented
avcommodation in private residential
coionies in New Delhi has been taken
by Government for wvarious Govern-
ment offices;

(b) if so. the number thercof;

(¢) the number of Governiment
offices to be housed there and thosc
which have already  been  housed
therein; and

(d) how long the residential build-
ings arc going to be used by Govern-
ment for non-residential purposes in
those colonies?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) Yes.

(by 37,

(c) 30 houses are used for accom-
modating 21 Government offices and
7 houses are being used for CHS.
Dispensaries.

id) The houses will be released as
soon as adequate office accommodation
is constructed

Jute Mill at Siddhpur

2670. Shri Man Singh Patel: Will
the Minister of Commerce and Indus-
try be pleased to state:

fa) whether any Jute mill at Siddh-
pur in Gujarat State is closed for the
last two years or so;

{b) whether a suggestion was made
by any labour eorganisation or any
other authority for taking over this
mill and to start it;

{c) whether it is a fact that an in-
dustrialist has now purchased this
mill on the advice of Central Govern-
ment; and

td) whether Government have any
plan to start this mill?
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The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) There is no Jute
Mill at Siddhpur, but it is presumed
that reference in the question is to
the Shree Sayajee Jubilee Cotton and
Jute Mills Ltd., Siddhpur. If so, the
answer is Yes

{h} Yes, Sir.

(¢) The mill has recently been pur-
chased by Mis. Bharat Kala Bhandar
Ltd., but not on the advice of the
Central Government.

(dy No. Sir.
Radio Station at Kurseong

2671 Shri D. C. Sharma: Will the
Minister of Information and Broad-
casting Lo pleased to refer to the reply
riven to Unsturred Question No. 1021
on the 1st December, 1961 and state:

fa) the areas proposed to be served
hy the Radio Station at Kurseong and
the capacity of the transmitter; and

(h) the amount to be spent on the
same?

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nath): (a) The Radio Station
at Kurseong will cover the Darjeel-
ing—Sikkim hill arca. The capacity
of the transmitter is 2 KW Short-
wave. The  Station has been in-
augurated on the 2nd June, 1962

(b} Rs. 4-03 lakhs approximately.

META | ITF, T A TR Taaear &7
fasTT

TR & WET THA AT XEW
A a3 3T w7 oFAr S0 fR e

(%) %1 78 7% ¢ f5 3 ang
9ZF AT A F T4 K AT W0
q 1 33 T HIAT A T H 3,
AT AT AR F fawar & fak azraa
T 4Y

JYAISTHA 16, 1584 (SAKA)

Written Answers  gry2:

(=) afz zi, &r #3139 FIOHA
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fgr s ?

aqT AR aqr A3fme-wd WAy
awr w9 ofe w@Ft (s sEgeEe
AgE) ¢ (F) S 20 AITE A NAE
77 g% 9853 ¥ geT ¥ 77 fesd)
oT q, AT I AT H TFEEA AREA
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qz7 T % (A7 9,7 FIETT R qgEAar
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TR A g rAAAr 3 g0 faedr
9T H AR AR EHIGE  FAEqr &
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foEar

(a) = (). fFr A7g ® AR
fRa 71 & ge19 7 77 TET@AT 3 SATAAY,
ZANT 91T 297 7 97 741 2, I7(F 399
ot f=rr frar sn wr B0 3ETETe,
wret 2§ Fdaw 7 597 2 wwe fwa
AT 4

Tea Export Cess

2673. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

fa) the amount of tea export cess
collerted sinee the introduction of
Tea Act 1953; and

(b) the amount allotted to the Tea
Board out of the cess collected so far?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah):

(a) Rs. 10,31,26,194 up to 315t March, 1962
(h) Rs. & 81,77,000 up to 315t March, 1962
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Rehabilitation of Displaced Persons
of Gur-Ki-Mandi, Delhi

2674. Shri Shiv Charan Gupta: Will
the Minister of Works. Housing and
Supply bhe pleased to state:

(a) the progress regarding rehabili-
tation of eligible Displaced Persons of
:Gyur-ki-mandi area of Delhi:

(b) the number of eliginle Displaced
Persons; and

(¢) the number of Displaced Per-
sons in Gur-ki-mandi to be rehabili-
tated”

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) to (c). According to a survey con-
ducted by the Delhi Municipal Cor-
poration, there are about 357  di--
placed families and 70 others squatt-
ing in an arca of 865 acres in Gur-
ki-mandi. The Corporation prapase
to shift these squatters to some tene-
ments under construction at Najafgarh
Road and construct 170 double-stor.\
‘tenements and 12 shops for them on
the 8:65 acres of land. Necessary loan
to the Corporation for executing the
scheme is expected to  be sanctioned
shortly.

Redevelopment Scheme of Kingsway
Area, Delhi

2675. Shri Shiv Charan Gupta: W
the Minister of Works, Housing and
Supply be pleased to state:

(a) the progress made so far re-
garding redevelopment scheme of the
Kingsway area and rchousing scheme
of inmates of barracks of the area,
and

(b) when the actual execution of
these schemes is likely to start?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) and (b). The estimates furnished
‘by the Municipal Corporation, Delhi
for the scheme have been technically
examined in consultation with the
“Central Public Works Dearptment and
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the financial sanction is expected ‘o
be issued shortly. In the meantima,
acquisition proceedings in respect of
the land required for the scheme have
been initiated. It is expected that the
Corporation will be able to start the
work in about four months after the
land is acquired.

Cottage Industry in Andhra Pradesh

2676. Shri E. Madhusudan Rao: Wil
the Minister of Commerce and Indus-
try be pleased to state:

() whether any cottage industry
has been organised for the benefit of
backward class people of Andhra Pra-
desh during 1961-62; and

(h)if so. the details thereof®

The Minister of Industry in the
Ministry of Commerce and Industry
{Shri Kanungo): (a) and (b). 'The
information is being collected and will
be laid on the Table of the House.

Small Scale Inventions Development
Board

2677. Shri E. Madhusudan Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

14} whether any prizes were given
by the Small Scale Inventions Deve-
lopment Board during 1961-62;

thy if so. the details thereof; and

(¢) the nature of inventions and
their specialities?

The Minister of Industry in the
Ministry of Commerce and Industry
{Shri Kanungo): (a) Yes, Sir.

(b) 31 prizes were awarded by the
Board during the year 1961-62. The
tota] of the value of prizes awarded
was Rs. 18,900.

(c) A pumphlet giving brief descrip-
tion of the inventions and their special
points has been placed in the Library
of the Parliament.
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Brass-ware Manufacturers of
Moradabad

2678, Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that the
small scale brass-ware manufac-
turers of Moradubad are experienc-
ing much difficulty in getting raw
materials like copper and zinc in
spite of their fixed quota for these
raw materials:

(b) if so, whether the shortage is
reel or artificial;

{ey whether Government have
undertaken an enquiry to find out the
reasons therefor; and

(d) the steps Government propose
to take to redress their grievances?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (d). There is
a general shortage of non.ferrous
metals particularly copper and zinc.
Equitable distribution of available
supplies is made to the different
State Governments, who in turn make
allotments 1o individual units. The
Government of India are not aware
that the Small Scale brass manufac-
turers of Moradabad are facing any
special difficulties which are not
faced by others. The difficulties
experienced by the units are due to
the increased demand from expand-
ing and new units all over the country.
The position in regard to copper and
zinc will ease only when the Foreign
Exchange situation improves.

Disarmament Conference

2679. Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

fa) whether India has recently
suggested a plan for an International
Disarmament Treaty at a meeting of
the 17-Power Disarmament Con-
ference;

(b) if so, the broad outlines of the
plan; and
815 (Ai) LSD—3.
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(c) the reaction of the Comference
thereto?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) to (c). Draft program-
mes covering the different stages of
complete and general disarmament
have so far been submitted to the 18-
Nation Disarmament Committee only
by the Delegates of the Soviet Union
and the United Stales of America.
Other delegates have in the course of
discussion put forward ideas or pro-
posals designed to assist in achiev-
ing an agreed disarmament treaty
and Indian representatives have also
made such suggestions, both proce-
dural and substantive, which have
proved helpful. They have not, how-
ever, proposed any draft International
Disarmament Treaty.

Tea Promotional Measures

26R0. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(i) whoether rovernment  have
received demands for supporting and
subsidising the private Indian Traders

to cstablish their own  propaganda
and distribution  centres in such
countries where there  exist  joint

councils for tea and where Govern-
ment find it difficult to have promo.
tional measures for Indian Tea direct-
ly: and

() if so. Government's decision in
this regard?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir. Recently a firm in  India
approached Government for some
subsidy to enable it ‘to float suitable
packcet of Indian blended tea' in the
USA.

(b) The suggestion is under consi-
deration.
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Manufacture of Instant Tea

2681. 4 Shri P. C. Borooah:
"\ Shri P. R, Chakraverti:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the
Indian Tea Delegation which recently
went round a tour of the US.A. and
other countries discussed with the
President of the American Tea Asso-
ciation the guesiion of American col-
laboration in regard to manufacture
of Instant Tea: and

(b) if so. the results thereof?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (h). The
Tea Dclegation met the leading tea
interests in the U.SA. including the
President of the American Tea Asso-
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covered the question of instant tea,
they were general in nature. Specific
proposals from Indian parties for
manufacture of instant tea, with
foreign collaboration, will be consi.
dered on receipt.

Registered TUnemployeq in Mysore
State
2682. Shri S. B. Patil: Will the

Minister of Labour and Employment
be pleased to state:

(a) how many graduates and non-
graduates were registered during the
Second Five Year Plan period and
First Year of the Third Five Year
Plan perind in various employment
exchanges in Mysore State; and

(b) the number of such persons.
provided with emplovment?

The Minister of Labour in the
Ministry of Labour and Employment

ciation. Though the discussions (Shri Hathi): (a) and (b))
Regisrration Placement
Scecond Five First year of Scc‘;nd Five Fist \L-ur. of T
Category Year Plin Third Five Year I’lan Third Five
Year Plan Yoeur Man
1 2 4 3

Graduates 16,7560 6,799 3510 1,556
Non-Ciraduates [P O 51,534 16.941 13,153
TOTAL Ly LN A 5§%,333 20,751 15,009

Indusiries in Mysore

2683, Shri S. B. Patil: Will the
Minister of Commerce and  Industry
be pleased to stale:

(a) the different types of industries
started in Mysore State during First
and Sccond Five Year Plans with
their names and places of location;

(b) the employment potential  of
the said indusiries with detailed
break up;

(¢) whether Government have
received any definite proposals or
suggestions from Government of
Mpysore regarding further expansion
of industries; and

(d) if so, whether any priority has.
been determined?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (d). The
information is being collected and
will be placed on the Table of the
House in due course,

Handicrafts Emporia in Mysore State

2684. Shri S. B, Patil: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) the total amount received out
of the sale of handicrafts through
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Government handicraft emporia in
Mysore State in 1961-62; and

{(b) the expenditure for the running
of these emporia in 1961-62?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Rs. 11,25,218.

(b) Rs. 2,94,384.

Rehabilitation of Tibetan Refugees in
Ladakh

2685, Shri Surendra Pal Singh: Will
the Prime Minister be  pleased to
state:

(a) whether there is a proposal to
rehabilitate some Tibetan refugees in
Ladakh;

(b) if so, the details of the scheme;
and

(c) the number of fumilies likely
to be sent there in the first instance?

The Prime Minister and Minister of
External Affairs and Minisier of
Atomic Energy (Shri Jawaharlal
Nehru'): (o) Yes, Sir.

(h) ‘There are some 4000 Tibetan
refugees in Ladakh. A majority of
these  refugees are herdsmen, who
brought along with  theme a large
number  of  cattle, The J & K
Government arc exploring possibilities
of settling as muany of {hese refugees
as possible on land and pastures in
Ladakh itself. A beginning has heen
made with a modest  scheme at
Stakna, some 15 miles from Leh,
where it is proposed to settle 50—100
families on 150 acres of land.

(e) It is not proposed to send
Tibetan refugees from outside the
State of J & K for settlement in
Ladakh.

Government Printing Press at
Koratti

2686. Shri Ravindra Varma:

Will the Minister of Works, Housing
and Supply be pleased to refer to the
reply given to supplementaries to
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Starred Question No. 897 on the 21st
May, 1962 and state:

(a) the year in whick a plot of land
was acquircd at Koratti for establish.
ing a Government printing press;

(b) when the first release of foreign
exchange was obtained for importing
the machinery;

(c) when the machinery was im-
ported; and

(d) the location of the press in
which the machinery thus imported
was utilized for “renovation of
machinery”™?

The Deputy Minister in the Ministry
of Works, Housing & Supply (Shri
P. S. Naskar) (a) During the years
1957 and 1954,

(b)Y In March, 1962,

(¢) Orders for the machinery are
now being placed.

(d) Docs not arise
Indians Interned in Macao

2687. Shri P. C. Borooah: Will the
Prime Minister he pleased o state:

(a) whether all the Indians interned

by the Portuguese  authorities in
Macuo have been released; and

(b)Y if =n, the number of Indians
so released?

The Prime Minister and Minister of
Fxternal Affairs and Minister of
Atomic Energy (Shri  Jawaharlal
Nehru) (o) Yes, Sir.

(h) Fifty-onc.
Industrial Estate in Nainital
2688. Shri K. C. Pant:

Will the Minister of Commerce
and Industry be pleased to state:

fa) the cost of establishing an
Industrial Estate at Bhimtal in Dis-
trict Nainital;

(b) whether the Industrial Estate
has progressed satisfactorily;
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(c) if not, the reasons therefor;
and

(d) the action Government have

taken or propose to take in this
regard?

The Minister of Industry in the
Ministry of Commerce & Industry
(Shri Kanungo): (a) Rs. 2,69,000.00

{b) to (d): The consiruction work
of the factory buildings has been
completed but the roads inside the
estate  have not been completed.
The PW.D. authorities have been
requested to cxpedite the completion
of the work.

Exhibition of Movie Films in NEFA
and Nagaland

2689. Shri Hem Barua: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that Gov-
ernment have a programme of
exhibiting movie films in NEFA and
Nagaland: and

(b) if so, the type of films exhibited
so far and their popularity in these
areas?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru) f(a) Yes.

(b) Documentary films have, from
time lo time, been exhibited in the
North Eust Frontier Agency and
Nagaland. These have proved very
popular. During the current year,
the Government of India received
proposals from the Administrations of
Nagaland and NEFA, for the screen-
ing of 41 and 113 films respectively,
produced by the Films Division and
dealing with agriculture, community
development forestry, education, so.
cial welfare and arts and  crafts
Steps are being taken to place
Nagaland on the frec mailing list of
the Government of India Films
Division and to supply both the
Administrations with the type of
films asked fer.
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Symposium on Housing Co-operatives

2691. Shri P. C. Borooah: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) whether a symposium on Hous-
ing Coopcratives was held under the
auspices of his Ministry in September,
1961;

(b) if so, what were their main
recommendations; and

(¢} what action has so far been
taken to implement these recommen-
dations in so far as the cooperative
house building movement in Delhi
is conc.orned?

The Deputy Minister in the Minis-
try of Works Housing and Supply
(Shri Jaganath Rao): (a) Yes.

(b) and (c¢). In accordance with the
normal praclice, the Symposium pro-
vided a forum for the exchange of
ideas and experiences  on  various
aspeets of Cooperative Housing. The
record of deliberations of the Sympo-
sium is circulated to the State Gov.
ernments and Union Territories for
information and suitable action,

Sets of the papers relating to the
Symposium are available in  the
Parliament Library.
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Ilostile Nagas

2693. Shrimati Savitri Nigam: Will
the Prime Minister be pleased 1to
state:

(a) the number of Naga Rebels
captured during the last three months;
and

(b) the number of arms surrendered
by them?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) 254 hostile-Nagas were
arrested during the period Fcbruary
1962 to April 1962,

(b 120.

Hostile Nagas

[ Shri Raghunath Singh:
2694. { Shri D. C. Sharma:
| Shri Bhakt Darshan:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that three
Naga hostiles were killed in an
encounter with security forces in
Kulingmen village in  Mokokchung
district; and

(b) if so, the details thereof?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) and (b). On 4th of May,
1982, a hostile hide-out in Kulingmen,
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15 miles North East of Mokokchung,
was captured by the Security forces.
Two hostiles were killed during the
encounter and 7 arms and 105 rounds
of ammunition recovered.

agAl w1 w9 F&a
TR0y AT FEIG ;T anivsm
Far Fga FAT a7 TATA FIFAT HTA
f& -

(%) =77 =7 37m T favm &
fAq Adra g=2adty Fraar @it @Aty §
fradr gamfa == Tt 2

(@) za &9 37 F1 FITAEA
qHT T FAIETT A A7 T FIA-FA AT
"ETAAT &1 AT E

(1) 347 FI75 & fA7 9@ &
FIET 27 7159 &1 fFA4T {2737 5747 2
e

() Frer faaifer #2771 "mame
qar g !

arfwisw Far 3T HAME | AT
At (s ®WAAY) ¢ (F) FAA-AR
FE g-qfa 987 <@t T

(=) =z F=m o w7 AN AT
WAl =q 7FL T RO, SfFHA agqr
FE FEEAT 9T FT AGHQ |

() =T (F) TFT TT7 A &
fd S5 merT ®1eT 7@ & | a9 T
T T AR geaEAl F fFF e
FTETA F1 TwEST w2 faar ot @,
TAFT AL AHFA: I9% g 98
TETATS FT 4T 9T 57 9F0T v & 1
FAT-HAT FICQMI §1 qg €1 TG
TR gra SiET A 0

FHAT TH TR GAAT

RGeS s wgATw : TT €W Wit
QT WA qg AT H FIAT H4A 9



9157 Written Answers JYAISTHA 16, 1884 (SAKA)

(F) #+HIC TSG-F -G AT
F mwearg wAnfeai w1 fafEen w7
AT FEFET FF-FIT A7 Flaard
| F o

(/) FM HF70 WT TAIA A
TEA Z07 A gFEQ 7 HA FHAED AT
<& FIA MFAT T oweTTT fEfFeAT *
Afaar famdr g ar a=1 ; =@

) amfz JF A1 AW 79 AR

(
g7 fame frm ooz 7

qq AT ANT AT § 97 |51
(st grat) : (F) FAAET TIA AT
FimAT F weAaa farafafms  fafser
AT 3T AEet gtaarr & a7 -

AT [T FATTE afaT
¥, AR FATT Fa1- T W
ar fafrearag | HEL AT
F AT,
R. EET &1 ATy fafsewm @
Ffagavarwmr | gar & =4
qF & qd
3. fagaai & gam 1 gfag &8
f& e
¥. UFTAA &1 gfa- oyfFei &
qrf frarar & 1
Y. YONETEAT HIT
Weneirfass =
F fad gfaara |
<. HEQATE § Had
LG IC
v, dHATYET -
Tifgt #1 g9 ¥
@Y AT F gEG
#R 999 ¥ qIg F1

Written Answers g 58

fafeear  gfaard
3 7ATZAT HHA Y
EIGIIE

(@) a0

() 977 7L FIAT |

Workers' Education Centres in Punjab

2697. Shri Daljit Singh: Will the
Minister of Labour and Employment
be pleuased to state:

ca) the number of Workers' Edu=
cation centres  started  in Punjab
during 1960-61 and 1961-62;

(b) the names of the places where
they have been started; and

(¢) the nature of education impare
ted in these centres?

The Minister of Labour in the Min-
istry of Labour and Employment
(Shri Hathi): (a) and (b). Ome Re=
gional Workers' Education Centre at
Yamunanagar was set up in 1960-61.
Fourteen  unit  level classes were
functioning under it at the end of
1961-62,

(c¢) Primarily training in  Trade
Union methods and philosophy and
the rights and duties of workers.

New Major Industries in Punjab
2698. Shrj Daljit Singh: Will the

Minister of Commerce and Industry
be pleased to state:

(a) the new major industries likely
to be set up in Punjab State during
the Third Five Year Plan period; and

(b) the details thereof?

The Minister of Industry in the
Ministry of Commerce and Industry
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(Shri Kanungo): (a) and (b).

CENTRAL SECTOR

Machine Too] Factory at Pinjore
(near Chandigarh) at a cost of Rs. 8
CTOres.

STATE ECTOR

1. Cement

Kangra 7 State  participation
Factory

District | in  these  projects
is to the extent of

2. News- Kangra Rs. 2-5 crores.
print Fac-  District |
tory.

PRIVATE SECTOR

No information is available as the
initiative for setling up of industiries
in this Sector and the choice for the
location of such industries lie with
private entreprencurs, subject to the
approval of Government,

Amount Lapsed im Punjab during
Second Plan Period

2699, Shri Daljit Singh: Wil] the
Minister of Planning be pleased to
state:

(a) the amount utilized by Gov-
ernment of Punjab out of the alloca-
tion made for the Second Five Year
Plan period and the amount that lap-
sed; and

(b) the reasons for the lapse of the
amount?

The Minister of Planning and Lab-
our and Employment (Shri Gulzarilal
Nanda): (a) and (b). Information is
being collected.

Staff in Government of India Press,
New Delhi

2700, Shri Nambiar: Will the Min-
ister of Works, Housing and Supply
be pleased to refer to the reply given
to Unstarred Question No. 1073 on
the 10th May, 1962 and furnish the
information regarding percentage
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filled by direct recruitment and pro-
motion in respect of the following
categories of posts:

(a) Impositor;

(b) Compositor;
(¢) Distributor;
(d) Mono Operator,
(e) Lino Operator;
(f) Binder; and

(g) Overseer?

The Deputy Minister in the Minis-
try of Works, Housing anad Supply
(Shri P. S. Naskar): (a) to (g). A
statement giving the information is
placed on the Table of the Sabha.
[See Appendix 111, annexure No. 96].

‘G’ Type Quarters in Netaji Nagar,.
New Delhi

2701. Shri Nambiar: Will the Min=
ister of Works, INousing and Supply
be pleased to stale:

{a) whether it is a fact that 96 “G”
Type quarters in Netaji Nagar occu-
pied by the staff of Government of
India Press, New Delhi have not been
rrovided with separate water meters;

(b) whether it is also a fact that
all other “G" Type quarters in Netaji
Nagar have been provided with sepa-
rate water meters; and

(¢) if so, the reasong for this dis-
crimination?

Housing
Chand

The Minister of Works,
and Supply (Shri Mehr
Khanna): (a) Yes,

(b) Yes.
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(¢) Water meters could not be sup-
plied in the 96 quarters mentioned in
(a) above because they were in short
supply. They will be provided as
soon as available. There is no ques=
tion of discrimination.

Import of Printing Ink

2702. Shri Yajnik: Will the Minis-
ter of Commerce and Industry b=
pleased to state:

(a) the quantity of printing ink
imported during the last three vears;

(b) whether there has been any in-
crease jn the import of printing ink
in spite of the general assurance given
by his Ministry to reduce the imports
annually;

(¢) quantity of raw materials im-
ported for manufacture of printing
ink during the last three years; and

{d) whether there has been  any
restriction in the import of the raw
materials while more printing ink is
being  imuported?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri  Manubhai  Shah):

(a) .
Quantity Value
- )

in ‘o000 (in 'ooo
Year K Grams) of Rs.)
1958-59 . S48 741
1959-60 . 352 707
1960-61 . 310 710
1961-62 . 341 613

(upto Feb. 62)

(by, In view of the importance of
printing industry, and particularly
the requirements of newspapers,
special types of printlng inks and
the inks not at present manufactured
locally are permitted imports.

Written Answers gj62.

(c). Licences for import of raw
materials for printing ink industry
are issued with value as limiting fac-
tor. The value of such import licences
issued during the last 3 years is
given below:

Year Value
(Rs., in
Lakhs)
1959-60 . 339
1960-61 . 412
1961-62 . Complete
information
is not
available.

(d). Import; of raw materials for
ink industry have been permitted
after taking into account foreign ex-
change availability, indigenous pro-
duction and exports effected by ink
manufacturers,

Foreign Collaboration Agreements

2703. Shri Basumatari: Will the
Minister of Commerce and Industry
be pleazed to state:

tay the numbcer of foreign colla
boration agreements concluded dur-
ing 1961;

(b) names of the foreign firms
which are collaborating; and

(c) how many of them are already
in operation?

The Minister  of Industry in the
Ministry of Commerce ang Industry
(Shri Kanungo): (a) The total num-
ber of foreign  collaboration agree-
moents—hoth teehnical and financial—
approved during 1961 was 402,

(h) In view of the large numbec:
of agreements approved it is not pos-
sible tg give the names of all foreign
collaborators. It may, however, be
added that this information has been
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published in the Journal of Industry
and Trade, as follows:

ollaboration agreements 7 In Junc 1961
approved during Janu-  Issuc
Cary-March 1961

Collaboration agreements | Tn September
approved during April-  » 1961 lssue
June 1961, 3

Collaboration agreements | In December

approved during July- 1961 Issue
September, 1961 f

Collaboration agicements ) In February
approved during Octo- 1962 Issue

ber-Decomber 1961 J

(c). It generally takes sometime—
in many cases even morce than a
year—for the parties to finally con-
clude such agreements and it is nos,
thurefore, posible 1o say at this stage
how many of them arc already in
operation.

Sale of Government Built Properties
to Refugees

2704, Shri Bade: Will the Minister
of Works, Housing and Supply be
pleascd to state:

(a) how many Government-built
properties which werce sold once in
public auction to displaced persons
were again resold to different dis-
placed persons at different prices by
his Ministry; and

(b) how many displaced persons
are awaiting sale deeds for the pro-
perties allotted or sold after their
having made full payments to the
Ministry for the said properties?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) A very large number of Govern-
ment built properties have been sold
by auction to displaced persons, Pro-
perties in which transactions were not

JUNE 6, 1962

Written Answers 9164

completed owing to one reason or the
other, have been resold by auction/
tender.  The exact number of such
properties is not available, and the
time and labour involved in collecting
this information covering transactions
spread over a period of about 8 vears
will not be commensurate with  the

resulls likely to be achieved.

(b) The information is being col-
lected and will be laid on the Table
of the Subha,

Industrial Estates in Mysore

2705. Shri S, B, Patil: Will the Min-
ister of Commerce and Indusiry be
pleased to stale:

(a) the number of Industrial Estates
to be set up in Mysore State with
names angd location during the Third
Five Year Plan period;

(b) the number of Industrial Estates
so far started in First and Second
Five Year Plans with names and loca-
tion; and

(c) the amount spent up te the
31st March, 19627

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). A state-
ment is laid on the Table. [See Ap-
pendix III, annexure No. 97].
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12.00 hrs.

CALLING ATTENTION TO MATTER
OF URGENS PUBLIC IMPORT-
ANCE

Expiny oF INDO-TIBETAN AGREEMENT
anp TiHE Crosing oF CHINESFE TRADE
Missions IN INDIA

Shri Mohsin (Dharwar South): Sir,
under rule 197, I beg to call the at-
tention of the hon, Prime Minister
to the following matter of urgent
public importance and I request that
he may make a statement thereon:—

“The expiry of the Indo-Tibe-
fan Agrcement 1954 with China
and the closing of Chinese trade
missions in India.”

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): As the Housc is aware, we
have, since th¢ beginning of Decem-
ber 1961, been in correspondence with
the Government of People's Republic
of China to find a dependable basis
for negotiations between the two Gov-
ernments in order to reach a new
agreement in palce of the Sino-Indian
Agrecement of 1954 which was due to
expire on the 3rd June 1962. In our
correspondence we urged upon  the
Chinese Government the necessity of
laying a proper foundation and creat-
ing a favourable atmosphere for fresh
negotiations between the two countries
and suggested that as a first step, the
Chinese Government should, with a
view to creating the proper atmos-
phere, withdraw their forces from
Indian territory and restore the ter-
ritorial status quo ag it existed at the
time of the signing of the 1954 Agree-
ment. While these exchanges were
continuing, the Chinese Government
informed us on the 23rd May, through
their Charge d' Affaires in Delhi, of
their decision to recall their Trade
Agencies in Calcutta and Kalimpong
and asked for requisite facilities for
the withdrawal of these Agencies. The
Foreign Secretary assured the Chinese
Charge d' Affaires that necessary faci-
lities will be accorded. Foreign Sec-
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retary also added that the Govern-
ment of India will be taking a deci-
sion on the winding up of Indian
Trade Agencies in Tibet on a recipro-
cal basis and will request the Chinese
Government to give necessary faeili-
ties,

We received a report that the
Chinese Trade Agency al Kalimpong
had started moving out on the 27th
May. A later report indicated that
the officials of the Chinese Trade
Agencies at Calcutta and Kalimpong
had left India on the lst June, The
Chinecse Embassy had informed us
some time back that they had only
{wo Trade Agencies at  Kalimpong
and Calculta and there was no Trade
Agency in New Delhi. The Chinese
Embassy informed us after the with-
drawal of the Agency at Kalimpong
that the properly and buildings of the
Trade Agency at Kalimpong  have
been placed in charge of their Consul-
General at Caleutia,

We informed the Chinese Charge d°
Affaires on the 30th May, of our deci-
sion on withdraw our Trade Agency
at Gyantse by 10th June and our
Trade Agency at Yatung by the 15th
June, and asked for facilities for the
Trade Agencies to pack, crate and
transfer records and stores. Ag re=-
gards the third Trade Agent who used
to visit Gartok, we asked for facili-
ties for him to visit Western Tibet
as soon as the Lipulekh Pass was open
so that he could wind up his Mission.
We told the Charge d' Affaires that
none or our Trade Agents will be
functioning as such with effect from
the 3rd June, but they will take some
time to move out with their records
and stores and asked that certain
administrative facilities be given to the
Trade Agents till the date of with-
drawal. We also informed the Chinese
Charge d' Affaires that we intended
to place our property and buildings at
Yatung in charge of our Consul Gene.
ral at Lhasa who would keep a small
maintenance staff there and convert
the place into a hostel for the use of
our countries and officials proceeding
to or returning from Lhasa. The
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Chinese Government have asked that
the withdrawal of the Ingdian Trade
Agencics in Tibet should be completed
within a month. They have also
stated that reasonable facililies will
be guaranteed for such withdrawal.
They have, however, regretted their
inability to grant certain administra-
tive facilities, like communications in
cypher, with the Government of India
until the date of the withdrawal of
the Trade Agencivs.

Apart from the withdrawal of the
Trade Agencics of the two countries
provided in the 1954 Agreement, the
immediate conscquence of the  ter-
mination of the 1954 Agreement will
be the termination of the facilities
provided in the Agreement for trade
and intercourse between India  and
the Tibet region of China. Such trade
and intercourse in future will, to tnhe
extent pcermitted by each side, be re-
gulated by national laws and regula-
tions of the countries concerned,

Shri Moshin: What will be the effect
of the closure of these trade agencies
in both the countries on our trade and
commerce specially in regard to ex-
ports and imports of our country?

Shri Jawaharlal Nehru: Obvious!y,
the effect will be that such small trade
as was carried on will be reduced still
further.

Shri P. K, Deo (Kalahandi): Conse-
quent upon thy expiry of the Indo-
Tibetan Agreement of 1934, it s
learnt, Indian traders in  Tibet are
winding up their  business. Mav 1
know if the Government are taking
steps for the transfer of their assets to
this country?

Shri Jawaharlal Nehru: There has
been some correspondence about that.
The House would have noticed, when
I read out, certain facilities for with-
drawal ete. That will be part of those
facilities that we have asked for.

Shri 8. N. Chaturvedi (Firozabad):
Will our other Trade Missions in
China continue to function?
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Mr. Speaker: No, the
makes that clear.

statement

Shri Hari Vishnu Kamath (Hoshan-
gabad): In view of the fact thay the
1954 Agreement had an Appendix em-
bodying what has since come to be
known as the doctrine of Panchsheel
in international relations it having
been enunciated for the first time in
that context in modern history, may I
ask whether the scrapping of this 1954
Trade Agreement will entail, as a re-
grettable consequence thereof, the
snapping of the Panchsheel tic bet-
ween India and China as well?

Shri Jawaharlal Nehru: Those prin-
ciples embodied in what i called the
Panchsheel agroement are vasie prin-
ciples which remain, whether anybody
breaks them or not. So far as we are
concerned, we shall try to abide by
them in the changed circumstances. [
do not know how far it will be possi-
ble altogether to act up to them. But
we do not propose {o contravenc them
unless we are compelled to do so.

Shri Hari Vishnu Kamath: Unila-
terally we will stick to them?

Mr, Speaker: Papers to be laid on
the Table.

Shri Hari Vishnu Kamath: Tt js bila-
teral, it is a {wo-way traffic.

Mr. Speaker: Order, order. Papers
to be laid on the Table.

12.07 hrs.
PAPERS LAID ON THE TABLE

Annvuar Rerort orF NaTionarn Pro-
pucTIviTy CoUNCIL AND REPORTS OF
Inpian PropucTiviTy TEAMS

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): On
behalf of Shri Nityanand Xannugo I
beg to lay on the Table a copy each of
the following papers:—

(i) Annual Report of the National
Productivity Council for the
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year 1961-62 [Placed in Lib-
rary. See No. LT-177/62].

(ii) Report of the Indian Produc-
tivity Team on Foundry In-
dustry in Sweden, U.S.A. and
Japan. [Placed in Library.
See No. LT-178/62].

(iii) Report of the Indian Produc-
tivity Team on Cost of Ac-
counting and Financial Control
in US.A.,, UK. and West Ger-
many. [Placed in Library.
See No, LT-179/62].

(iv) Report of the Indian Produc-
tivity Team on Sugar Industry
in U5 A, Philippines, Hawaii
and Puerto Rico. [Placed in
Library. See No. 180/62].

12.08 hrs.
RE: MOTION FOR ADJOURNMENT
Shri U, M. Trivedi (Mandsaur): rose-

Mr. Speaker: What does the hon,
Member want?

Shri U. M. Trivedi: [ had given
notice of an adjournment motion and
I have not vet been given any reason
as to why it has not been allowed.

Mr. Speaker: I{ is regrettable  that
the scnior Members, the leaders of
Groups who know the Rules and also
the observations thay I have made s9
many times should ignore them and
try to interrupt the proceedings.

Shri U. M. Trivedi: 1 would nnt
like to interrupt the proceedings. The
question is only this. By the time 1
see you in your Chamber, the whuole
thing is dead. It has no meaning. So
it would be better if we are informed
of the reasons why these motions are
not allowed—some indication why.

Mr. Speaker: Then 1 will see that
the reason also is given to  the hon.
Member. He must have heen informn-
ed. If he has not been informed he
will kindly see me and w. can see
how in future we will regulate it. But
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Grants

at this time he ought not to have in-
terrupted the proceedings.

12.09 hrs.

*DEMANDS FOR GRANTS—contd.

Ministry of Home Affairs—contd.

Mr. Speaker: Now we take up fur-
ther discussion of the Demands fvr
Crants under the contro] of the Minis-
try of Home Affairs.

Shri Badrudduja to continue  his
speech.

Shri Badrudduja (Murshidaba?):
Sir, while discussing yesterday the
subject before us I said the Ministry
of Home Affairs is mainly concerned
with the maintenance of peace and
tranguillity in the State and the man-
ning and administration of the public
services. Then I went on and empha-
sised that this peace and tranquillity
in the land could be cnsured and
guaranteed only if justice—econnmire,
political and social—as laid down in
tha Preamble to the Constitution, and
equality of status and opportunity,
could be secured to all classes and sec-
tions of people. if the fundamental
rights, incorporated in the Constitutior,
th~ rights and liberties, honour and
properties, status and position, culture
and language, of all sections of pearle,
430 millions of people in  the land,
could be protected. That 1'one conld
en<ure peace. It could be ensured
on'y if the forces of darkness and des-
truction let loose on (he land to destroy
cortain sections of the people could
ba checked and brought under control,
if the subversive forces in tha countr,
which threalen the very extinction of
sovicty, could be completely combated,
if gangsterism, theft, robbery and
daroity, that corrode and eat inty the
vitals of the nation, could Le cherlrcd.
That alone would ensure tho safelv,
security, tranquillity and peace in this
land. In this connection, T alsg refb r-
red to the great services of eminert
leaders of the Congress party. Long

*Moved with the recommendation of President.



9171 ! Demands

{Shri Badrudduja]

before Partition, when we were only
babes and sucklings of yesterday, I
was watching with close intcrest how
they had been struggling, suffering,
bleeding for the emancipation of the
nation from the foreign yoke under
the guidance of one of the greatest
personalities of the modern Age
Mahatma Gandhi. There must be
something most extraordinary, wonder-
ful about that great man—who, with-
out any pretence to pomp and power,
could so effectively sway the feclinus
of hig countrymen and lure them into
paths which ordinary human beings
would shudder to tread. We also lin-
ed up with the forces of progress in the
hope that we would be able to stem
the fast rising tempo of communal
passions and frenzies which ultimately
burst into flames on both sides of the
borders. But somehow or other, we
were disillusioned after Partition.

Immediately after Partition, the
Congress had the reins of the admi-
nistration in their hands. They were
entrusted with the governance of the
country. Millicns of refugees, stream-
ing across both the borders in succes-
sive waves, and forceg of disruption
generated by the ill-fated partition to
which the Congress also subscribed,
threw a challenge to the statesmanship,
to the vision, to the creative efficiency
of the Administration. The Adminis-
tration accepted the challenge and
survived the shocks of revolution, al-
though minorities, in the process, had
to suffer terribly and had to pass
through blood, toil and {ears.

Long hefore Partition, in the wvear
1944 T expressed my aprehension. 1
was opposcd to Partition throughout.
From Deccember 1941 to 1946 T oppos-
ed Partition tooth and nail, not for any
lofty idealism—I am a very small and
Insignificant man—but in the sure
conviction that security, safety, peace
and tranquillity could be secured for
all sectiong of people in the.land, par-
ticularly for the minorities in Indla.
That was my dream. That dream was,
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however, shattered. My great leaders
in Bengal did not listen to us. They
played into the hands of the forces of
reaction. On the fateful day that they
agreed to partition, I cried in despair.
Sir, 1 am a Bengali; I belong o Bengal.
On the fateful day on which they
set the seal on partition in the Bengal
Legislative Assembly Muslims and
Hindus agreed to partition, I caried in
despair, Bengal lies prostrate today,
bleeding from the wounds inflicled on
her soul. A disastrous policy has pur-
sued Bengal since the beginning of this
century. Since alter the remova] of
the capital from Calcutta to Delhi, there
has been an organised conspiracy
against the talent, genius and manhood
of Bengal, and today, forces of reaction
which have raised their head, have-
partitioned, dividegd and fragmented
Bengal which has a disastroug effect
upon its cultural hegemonv, political
integrity, social individuality and eco-
nom:c enlity with stil] more disastrous
consequences that are likely to follow.
This unnatural division of the pro-
vince js bound to breed germs of per-
petual clash between the two neigh-
bouring States. I wish my apprehen-
sions did not come so true. We found
to our dismay, immediately after Par-
tition that minorities both in Pakistan
and India were put to a great deal of
suffering.

One hon. friend nn the other side,
Shri C. K. Bhaltacharva, from West
Dinajpur, was waxing eloquent  the
other day about Islamic Democracy,
how East Bengal Hindus were being
squerzed out of the country under that
system of Islamic Democracy. 1 shall
not join issue with him on thai ques-
tion  Because he is in blessed ignor-
ance about Islam, its polity and its
contribution to world civilisation and
culture. But, mav T remind my hon.
friend over there that not in Islamic
Democracy alone, but aven this Srcu-
lar Demoeracy, in this wast expanding,
growing and developing  Socialistic
Pattern of Society, Mussalmans, and all
minorities of India have suffereq ter-
ribly?
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We apprehended thay minorities
could have no quarter, ng shelter, no
recognition no appreciation, no en-
couragement, no facilities (Interrup-
tions) no opportunities for self-ex-
pression politically, socially, cultural-
lv. economically and even physically,
they would be at the mercy of the
foroes of reaction. That is exactly
what has happened.

I owe my gratitude to the hon.
friends of the Communist and the PSP
persuasions who, in the hour of our
greatest need, stood by us and sympa-
thised with us. Men like Shri Hari-
pada Chatterjee, Shri Charu Chandra
Bhandari, Shib Nath Banerjce, Shri
Tridib Kumar Chaudhuri and other
great leaders like Dr. Prafulla Chandra
Ghose. Shri Hiren Mukerjee, Shri
Dange and other noble souls stood by
us. We shall ever remember with
gratitude all the services that they ren-
dered us in 1947 and in 1950 and we
shall also remember with gratitude the
services rendered by the great Sikh
community in 1950. 1 shall never for-
get that,

Sir, my apprehensions  have come
true, not in Pakistan alone, but in
India as well. 1 would not refer at
this stage—Dbecause that might compli-
cate the situation and poison the at-
mosphere—to those mi'lions ol pcople,
to 85 lakhs of people who have bren
uprooted from this couniry, in this
Secular Democracy. I would not refor
at this stage to one million Mussal-
mans who have been hutchered and
massacred in this land, in this Sccular
Democrey. . .. (Interruptions).

Shri Raghunath Singh (Varanasi):
I challenge that. (Interruptions).

Shri Badrudduja: I seeck your pro-
tection, Sir.

Shri Raghunath Singh: This is un-
true.

Mr, Speaker: Order, order.

Shri Raghunath Singh: He says
that one million Muslims have been
butchered and massacred. That is an
untrue statement.
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Mr. Speaker: Order, order. Let us
hear him at least. We have to hear
him. The Members have that much.
of freedom of speech here.

Shri P. N, Kayal (Jownagar): The-
hon. Member must noti give a commu-
nal colour to it. There are distur-
banceg not only in this country, but
in some form or other in every part
of the world.

Mr. Speaker: Order, order. The
Members here have freedom of speech,
but that freedom must be accompa-
nied by a sense of responsibility also.
When a Member makes a stalement, he
must first be sure of the facts that he
is stating, and there nught not to be
any abuse of that freedom. That is
one thing.

Secondly, the wider repercussions
of all thay he says mustl also be taken
intg account. That is all that 1 can.
advisec my hon. friend, that he should
take care thal he does not make such '
stulements as may Loy be borne out by |
facts. Though he has the frecdom to
say what he wantls here,  yet, that
freedom is also to be controlled. It is
nol unletiered; it is not uncontrolled.
That {recdom .s:mp'.&.- means this that
because there is a check inside the
House by Speaker,  therefuoe,  the
courts do not take action on those
spreches: but the Speaker  has lo
excreise that check.

Shri Badrudduja; Mr. Speak 1, Sir,
I was referring to the facy that not in
Islamic Democracy alone, but i Sccu-
lar Democracy too, Muslims have been
pursued to the bitter end. 1 would not
refer 1o those abnormal times which
hag also thuir repercussions in Pakis-
tan, on the other side, and no! only
on the Muslims here. 1 shall not shut
my eyes to the other side of the pic-
ture; our Hindu and Sikh brethren
were also similarly butchered and mas-
sacred and rooted out of Pakistan. We
hold the scales even. The Quran lays.
down:

“Man Quatala Nafsan Bagere Nafsin
Au Fasadin Fil Arze Fakannmmsa
Quatala Nasa Jamia Man Ahiaha Fak-
annma Ahiaha Nasa Jamia.”
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Whoever kills a soul (whether it be
a Hindu or a Muslim or a Christian or
a Buddhist), except in the require-
ments of justice, kills all humanity;
whoever saves a soul saves all huma-
nity. Whether Hindus are tortured or
Christians or Muslims are tortured is
immaterial; they all deserve our sym-
pathy and consideration,

Therefore, 1 wag referring not to
those abnormal times when there was
an abnormal development of the situa-
tion, which practically taxed the
energy and the patience of the e¢ntire
nation. It was due to certain histori-
<cal, certain emotiona] and certain psy-
chological forces that brought about a
terrible and intolerable situation.
Simply because my hon. friend on the
other side while casting reflection
roused me, that I raised this point.
‘Otherwise, I would not have referred
to this question at all.

Even coming to normal times, what
‘is the position? My hon. friend, Shri
M. Ismail, referred to the position of
the Muslim minority throughouty India
even in normal times. What is the
position? Chandausi, Aligarh. Sita-
marhi, Bhopal, Sagar. Jabalpur, la:t,
but not the least, Malda—do they not
all stand out as a lurid commentary
upon the inefficiency, the complacency
and the cruel indifference of the entire
Administration? Mussalmans have
been pursued to the bitter end. They
have been tortured with every re-
finement of cruelty and barbarous
savagery. In malignity, in eruetly, in
savagery, in criminality, the records
of Jabalpur and Malda surpass any
records during the British regime. Sir,
they cast a reflection sn the Adminis-
tration itself. Not thay I =av adminis-
tration has ne sympathy i all. Thanks
to the hon. Home Minister, Shri Lal
Bahadur Shastri, immediately after
the incident at Aligarh, he took strin-
gent measures, arrested the drift and
prevented unpleasant developments.

In our State, Sir, the hon. Home
‘Minister, Shri Kalipada Mukerjee, also
took action. The other day when the
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situation wag tense and combustible—
arnd might have burst into flames any
moment—he took immediate action on
Bakrid Day by arresting a number of
persons and preventing mischief. We
are grateful for that. There have also
been many officers who have played
their part to save difficult situations.
They have often risked their lives.
During the devastating floods of 1959
in West Bengal, we passed through an
unprecedented havoc in 11 distriets.
Leaders of various schools including
the Congress stood for the distressed
people. The police particularly, went
to their help and rescued many people
from the marconed areas and render-
ed relief in inaccessible regions.

But we did not receive any such
help. It is not that we condemn the
administration out and out. But the
position is different. Ome of the hon
Memebrs, while criticising tried to
justify the riots everywhere. He said
that Mussalmans provoked the
troubles. Sir, we have becn demo-
ralised, we have been cowed down
ang intimated. Today the ferees arve
much too strong for us. We cannot
cope with them. We cannot provoke
conflicts. Though we have lost our
all, we have not lost our heads. in
not one of the riots that have taken
place throughout India—there  have
been  hundreds of them since the
Nehru.Liaquat Pact—in not one single
case has it happened that a Hindu has
heen  killed or assassinated by a
Mussalman or that a Hindu house has
been burnt by Muslims. It would be
also unfortunate if Hindu houses were
co burnt. We do not want that Hindu
houses should be burnt. In any case
we have every sympathy for the
Hindus.

Referring to the Malda incident, may
I submit, Sir, that the hon. Prime
Minister, the tallest man in the coun-
try, for whom I have {he deepest re-
gard and admiration, made a state-
ment. We have looked to him in the
hour of our greatest need for protec-
tion, guidance and inspiration. But he
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made a statement which is not at all

related to facts. I have facts and
figures in my possession. He charac-
terised that grim tragedy, when Mus-
lims were burnt to death beaten to
death, when a girl of 8 was raped, as
a tribal clash. 1 have figures in my
possession. The time at my disposal
is very limited. I could give a chro-
nological account . .

Shri C. K. Bhattacharya rose—

Shri Badrudduja: On the 9th,
there was a simple clash between a
Santali woman and a Muslim, whick
resulted in minor injuries.

Shrimati Renuka Ray (Malda) rose—

Shri Badrudduja: On 17th May, the
Santals collected together and held a
consultation to avenge this wrong. But
due to the intervention of pur Commu-
nist friends, the situation was saved.
Tension eased. There was no trouble;
there was no tension between Muslims
and Santals, nothing of a tribal charac-
ter. On the 22nd, the day of Holi,
Namasudra refugees from East Bengal,
15 of them, started sprinkling colour-
ed water upon the Muslims, men and
women, indiscriminately. They went
to the house of Sirajuddin. It was re-
sented. They went to Maher Ali's
house. We have collected evidence
and by a thorough survey and investi-
gation of all the facts at our disposal,
we can say that on that day 6 Muslims
were burnt alive, 3 beaten to death,
one girl raped.

Whether it was a tribal or commu-
nal clash is immaterial. People were
burnt to death, beaten to death and a
girl of B was raped. In this House, T
expected from our Communist bre-
thern, hon. Members of the Commu-
nist persuasion and their leader, a
more generous treatment, more sym-
pathy. Instead, we have seen that
attempts have been made to foist the
blame on us. Not a word of condem-
nation. not a word of denunciation,
even from the Prime Minister of the
inhuman atrocities that were perpe-
trated on the Muslims of Malda; not a
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word of sympathy, not a word of com-
miseration, not a word of pity, not a
word of consideration for the unfor-
tunate citizens of the State by the
Prime Minister of the State. He is
more exercised, and that very rightly’
and I share his feeling . . .

Shrimati Renuka Ray: On a point
of order, Sir. I should like to point
out that I was in Malda not exactly

Shri Bade (Khargone): It is not a
point of order.

Shrimati Renuka Ray: 1 should
like to point out that the points that
he is making are not correct.

Mr. Speaker: Order, order. She is
only disputing the facts, that the Mem-
ber is not stating correctly what had
happened, and I can only give oppor-
tunities to the Members to state vhat
the real facts are.

Shri Badrudduja: ] expected from
the tallest man of the country genuine
sympathy generous gesture for the
oppressed. Instead, he is exercised
and worried over our brethern else-
where, and we also share his feellngs.
This Government has done so much for
the refugees from East and West Pak-
istan. Let them open their purse
strings for them. Whoever he may be,
whatever political persuasion, or reli-
gious complexion or social affiliation
one may have, there should be sym-
pathy for one if he Is oppressed if he
is depressed, if he is crushed, if he is
tortured in every way. If there were
half a dozen such deaths in England
due to police tortures or intolerance

Is my time up?

Mr. Speaker: Two minutes more.

Shri Badrudduja: I spoke only for
three minutes yesterday.

Mr. Speaker: Four minutes yester-
day and 20 today. I have given him
24 minutes.

Shri Badrudduja: Thank you. Sir.
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[Shri Badrudduja]

If there had been half a dozen such
deaths in England due to police tor-
tures or vandalism or the complacency
or inefficiency of the Administration,
if there had been one single case of
rape or abduction, if there had been
this burning to death of innocent citi-
zens, if there had been assassina-
tion, murder, loot and plunder of this
character, the British people would
have provoked a first class crisis and
demanded the head of the officials res-
ponsible for this unforunate state of
affairs and razed the Government to
the dust. But perhaps this unfor-
tunate state of things is possible in
this Congress administration alone
where wanton loot, plunder and mass-
acre of innocents and even rape and
abduction have been allowed to go on
with impunity. One political cata-
clysm after another, revolution after
revolution, shock after shock, one
degrading measure after another, re-
pression upon gcpression, torture upon
torture, tyranny upon tyranny, have
led people to one and only one end.
It had led Ireland to Sinn Feinism, it
has led Russia, China and the whole
of Eastern Europe to Communism, it
has led Pakistan, India, Ceylon and
Burma to freedom, it is leading Congo
and Algeria to the throes of a new
birth. May God lead the millions of
oppressed, depressed and tortured
Muslims of India to complete eman-
cipation from the clutches of these
destructive forces, these dark and
ominous forces, that have raised their
head, threatening the extinction of
Islam and the Muslim community in
India.

Coming to appointments in the Ad-
ministration. We are not discussing
here about appointments of Muslims
so much as about the disappointments
of Muslims. TUnfortunately, almost
unrepresented in the services, in the
Executive, in the Police, the Judiciary
more so in the Army, the Navy and
the Air Force, conspicuous by their
absence, in every department and do-
main of administrative activity, Mus-
lims present a pathetic commentary on
the glorious past and an eloquent testi-
mony to the ravages of all times,
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Mr. Speaker: Now it is time. Twenty
minutes ] have given him.

Shri Badrudduja: I will wind up. I
am extremely grateful to you for giv-
ing me this time. I wish I had more
{ime to carry on. You will excuse me
for interrupting you so much. I am
so grateful to you.

I wanted to say not that I have lost
my faith altogether. To my mind, the
character of the administration is
immaterial, whether it is bureaucra-
tic, theocratic, democratic or even
autocratic, provided the men at the
helm of affairs are men like Hazrat
Abubacker and Owmar, Shri Rama-
chandra, Yudhishthira, Salauddin,
Sher Shah and Nasiruddin and men of
great mental catholicity and charity
of cutlook, men who by their sympa-
thies for the unfortunate millions,
would inspire confidence in the public
mind. Sir, in the stillness of night,
in the depth of solitude, in the grim
silence of the Heavens, in those mo-
ments of anxiety and pure sublimity,
when the mind is transported from
the sordid surroundings to the serene
regions of fancy, wound up by serene
and calm atmosphere. It is in those
silent moments, that I see the dark-
some fate of my community in the
country. My thought has been instinc-
tively drawn to those men of reason,
men of imagination and men of colos-
gal heart, colossal mind that men of
all sections of the Hindue, Sikhs and
Critistians, who were inspired by
lofty idealism and who dreamed
beautiful dreams of a new India, a
renascent India, a resurgent India,
with the Hindus, Muslims, Sikks and
Christian, all communities welded
together once again with adequate
facilities and opportunities.

Sir it is more in sorrow than in
anger, that I have criticised the Ad-
ministration. It has grieved my heart
whenever I think of the minorities.
Democracy may grow in England, may
thrive in America, expand in Swit-
zerland and Japan, amongst people
of a homogeneous culture, tradition,
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outlook on life and life problems; not
in India with heterogeneous elements,
with different cultures, with different
civilisations, with different religions
and with different ways of life.. (In-
terruption). It is not closed. So, you
are stultified.

In the services, we are nowhere;
we have no share in the appointments
today. We have got not even one per
cent. The Jamate Islam has no politi-
cal association yet those who have as-
sociation with it are being dismissed.
They are a remnant of the past; a rem-
nant of the British regime. We have
no appointments; but disappointments
only. Those who have already put
in service for 15 years or 20 vears
faithfully, suffer because of their as-
sociation with an organisation which
is not indulging in subversive activities
but is an organisation wth purely cul-
tural ties. They are victimised. They
are suppressed. Yet we continue like
that. (Interruptions).

Mr. Speaker: The hon. Member must
conclude now.

Shri Badrudduja: I wish you could
give me more time to discuss some
other aspects of the question. . . .

Mr. Speaker: No, no.

Shri Badrudduja: Sir, T stop. Once
again 1 appea] to all sections of the
people for small mercies for the un-
fortunate Muslims, the most despised.
the most hated, the most disparaged
Muslim community of India. (Inter-
Tuptions).

Shrimati Renuka Ray: 1 would like
to explain, Sir. ...

Mr. Speaker: Order, order. Shri
Bishanchander Seth.

&t fawrex §@3 (wET) wew
TERT, [ TE AT T F AR
Y w7 "t e @ ww fo@ gEw
Ted 5 & g A woRr awETE IO
g1
Y@ A9 & faqe w fam aw W
T §3 a7 @1 ¥ Iy qH a€r
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WIREd  FET SN A9 AT aTE ¥
W |nr FT ¥ fowe X gAIC qEA ®
WET 9% fF Fw F T T gl g,
T g1 & A IR & gfoa Wl
¥ oY g8t 9T w9 AR TG a9, T
f& a@ & oaF f99 $g &0 fa,
TAIE TCHTT F WA d F ARy
AL I g w9 §g fFar | g
R & a WY F9 Sl F
I 9 A ATGT AAE TE IAHT GF FT
8§ greEtEa & w© ™

d am % 9T T S
aTear g fF 1w F qaame a9t ¥
agt Far fF qEAHET F qT9 ZT gFR
F ST & Wr g, Iuwr g9 T Y
# wred wfea @ w0 omi Ftame
# geoe  q9 g 9 IR @Al
I AR F qET ¥ agd §9 FeT |
d gAY agemEn Iiedn g fa I wdm
% & ¥ro wrfe Sffo ¥, IAH & Y qEAWE
Fifre Mo sgr smasar & &
THemE! # Ay fa ai # st
NG FaF F A w F e
d@ g oL

Shri P. N. Kayal: Bccause they are
touchables and the Scheduled Castes
are in his land untouchables, the Mus-
lims are given preference.... (Inter-
ruptions).

Mr. Speaker: Order, order.

st fasreex @5 © & ag fAaA &1
T a1 fF 9T guTe 2w & ag foafy &
f& se $uTETa ¥ At T o ar
T F @A A fgg weT wrown
HI+T FAE AWICE WEad T § 94
ff @@t 9T @A AT {EAHN g
fat qe qare & 1 o o freafa 3w &
=T T BT 2 IW F qRT qHAAA
F WRERT ¥ AT FEET A F
TEAYE W [HAAAT BT QEIRT FIA
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[+t fradz &3]

F AR AT F A wWAT I
7 R ¥T Feffaee w7 Smfae
HEIET T /AT 747 9077 # q1fF IA*HT
HAARA AR WTAAHT FTowoA AqTg
THE | § 39 AN A1 3G FT WA
afFa 12 @ | wF SHTAI & 914
a1 fF qifsmm & @ fzg
@ @ & 3A6 w; feafr g g S
fegea™ 4 gaam @ <@ & I
Far ferfa & ) aw are ¥ afz
FTEN FY A FE A 2 G FaW
T ifF A wim g
Qar 7Y 2 wgt 97 fF wrE I el
1Y 749 7% fFar T3 gh oz qEeARTAl
7 soefaat &, 3a% T2 &Y w0
axal {5 araz fampt 7 39 fean &n
q "TE A TAAYE Fr Ty 40
|AMEAT § | FAAYT F HEE H WA
ZATT FTFIT F I FILETE F AN
A o gt 7 99 TR FT qOE
faar M g7 3T = fFan, 399
fiegare ¢ faar sman, a1 & fafEa
¥ ¥ Fg1 § A7 da § fF AR
¥ A A A oft A frmEAA A A
Qar | 9g ZAT awre S f3Arg
wz gafew o Y Afa @ oa@
fom Hz & qaawA Fzx & fF 3%
g 1€ HrT A3 F1 T | A AR
o 4 oz feafr 2 fF 7z I F A A
fe  AasAT At sz 4
gAY HXHTL 7 $F A R 1 gEE
AT ag fawar  fF FEEg & FTIF
F1 AT fFFa1 | 99 9 qEAHEl
& FJCH A1 F94TS T AT uF g
ATH AU | T F AW F 418 g
AAAT g1 T, I FA H AT WG
A @ AgT FF 9137 AWAT AT |
" I AT T agT A¥ET 13T FT
F agl 9T qFARE T T AT FoAT
ARA ¥, W A qfFE § qEAATal

JUNE 6, 1862

for Grants 9184

F g femgai & wie fmn, wT gawy
w1 gae it g | F A A
il ST & WA GEEd F 4@ Fal
fF =gt oz A a3 AT e At
gare gy fafaeee &+ fdafes
g AT AEY F¢ | § 319 & WY FgA &
faf dare g fF gare wrEw fafaes
4 fom wwe g qEewEl & 8
favidr fear st #1 2z V@ & fF
A qIfFETE ¥ 3E a%g #1 ATEn
gt fF gam<i farg agt M T )

% S W WIS T
aE Ffg@

ot famaer @ (gz °Y A
qd 2, g Fr g @ !

8% % ® gW el & qrary
# g3 sz W21 § 1 g fAfred
¥ graeq § & a7 Fgar Gt g
wedi ¥ agd A AW SR g
fafaeee & a4 @l | § 399 T W1
FT FF TAAT IA+ HEA TYAT ATRAT
§|w&3=rq'(tmar?ﬁ€ﬁﬁt‘[m
g g 6 ogmma 2@ oo wEeyd
25 Y WA, FfFa W 59 a¥g
& AT @) wex T, A1 gATL
qifaariz % 9= &1 W' &, F«dr
E, a §g &1 & AT | qg g
faamé &1 & w9 2 A Fg 29 AW
T IR 2 oW AW TR &
a7 T AT T K A FTOAAA
ZaTdy AT ¥ fRar g ar wd
3 qCg Y 1T WA FATE qO A 7T |
¥ §g Fawd ooy wEfE g
fafrezt & gWT @A # AL FT
@ g

g9 ¥ 9@ A WEW F g ¥
FAT ARAT § | MAa F oo qzedi
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&1 FeT 74T fF & (&L ¥ S
TG §E | w9 FTAT F AT T OF
ETHT q7A7 A7 4 | FFIA 5l F
JFAT &Y AT B | AART G
H FEAT A1gAr g i 4 @z v g e A
foa #a sew % w5z@ go @ sEw
arz A7 agi #1 <10 fear | 99 weEn
# ag 2w &1 5% Fafzai agi T
ot afqd wqrz 4 Fidq F G ¥
wF ¢ 4 ®R fgrg Aar wAT @) OF
FHEl T A gEET § AW AT 97 |
aré Jiq gw 4T oF & T waw H
9gd 4 1+ A #fax wae d4 4 qodr
fegid &1 st &3 ot sodt fa &
AR 49 gawr aga = FAfaAr wiga
F aeadt &1 9 4 1 § 39 foil
FI 6 AOAT AT fammn qw@ar g
@ d A AoAr i & 4 9w T
I K T AUAT AGI g5 41 1 AF
woAr e # Far a1 F e "
9 O =4 Ay A 1 A s fa
A HAGHT qfFEE 8 wEd H
qT SO AT A A §F & AR
FgAl dIgdl § [ #1C H9 99 aTh
o A2 faa a1 AW "W gy ¥
fagwer M@ | gHTX W AT FHHAIT
ANdr F Frow Al qEaTE fgga™
F HaC AT §T 45 TC | AT THIT
FI FHATC Arfa &1 g7 ag aformw @
fF gt &1 1&ut F TwAT § wEH
# Fa@ o 9T H¢ AgeWIA F gl
&9 (&% FT T TUAT F THG HEH
TEENE Yo% g1 A | qg D GA |
1 FAAT A WOAT W § S ATENE
¥ 2q% 93 | AT GG &9 4 T |
WEH @ I g AR A d 6
@l qEeEwE qiffeE & agh W
T SR qgi A &) fafaee qgEewE @
IAH T UF A A1 wrEew fafaeeT &
TR GIEFE  F HIT A W FEL
A e fafreet § 9| 3T
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T oad T T qmEr A
ag g1 & g7 waewm agi W ag
HIT 9T AEH FT N @aX F avan
9T @l gHT & | WX FAT ¥ &y
@ T T A AW A fear @ &
€0 BI99 &I & FTAT AEAT g &
9% AT & a0 waw @ 2w A oW
TOTAT & SR AGN T FTQAT |

97 § HOF A9A 0F AT
A F WA H @I AGAT § | WA
q 9 g9 94 AR & AR A fag
4, afFT gl m A Afy F Fr,
foasr o4 d qg9 @9% qma @
%7 3, W a7 feafa @ fF wm¥ A H
asgr AT ATAr H O$RTE qA 99 W
g #1 A o famar ¥ fad s
q@EL & fTd A avhe FI6C
g fe #% qgT arr AdY fF 3@ s
T 4TS e ag FanT I vz &)

q arar Az g e aq ey A
FAMMAT T FT FTA H AT i€ A
T 4 AT uTT " PesY I o9A
TMAT & HAAR A § 0L 0F FU9
7 ol samET £ 1 3T WM OgH TR
g qgr mrAw ¢ ag fafiss s &
OF TG |ALT F | WAL THI ATAT
¥ omamddmzaaa g 1ae &
a9 & A% T4 2T ¥ B wew %
fam AR ¥ W€ 79 JMCA 1 AR
gfrar &1 gadr aCHTC gHIC T 9T
qiq AT F37 3| §4 g Ak ¥
TgT IAT 539 F qE7 {4l wgRT A
fermr a1 At amr AT wEgTaW w6t oA
femr ar o'vv fadza far ar & =
e § 0F grer §1 T a0 faar
wrq . ey guiaeam & s w@
©ouR yarsee # dzar g, fagn
Y AT KT LT FAG F ATANG FIAAT
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[t fam=z &3]
4 7@ fam & gAvar aEA E fE o
IFA T am @ AraAfEE & Y
o & oy | d=r g1 oo o #F
Sl @ T FE 47 IAART A e
g1 wr2AT £ fF ®lw 0F FA
TH 9FTT F1 T4 =wrfE fF w1 o
off o FtfE vy v a sy Im
T &1 az fam  Wa=aa F moen
o qfvEda A 7 A% | § 47 414 a9
fergut 4 fam &1 a8 Fza1 =meAr,
T FIIA FHIA ®T F LTS AR qAARAL
AT 9T AT A/ 2000 1 w7 & LA
ar gEawE St fF v 7@ 7 w9 so
F1 g @ 3ax fam a@r afz 3@ tzg
T AR AT AW AFaR WA I |
AR 3T WY F OF AT AT 7 Al
9 A &1 fas a0 gz fr omTE
AT TAAT AZAT Z | AH & A
@At 727 Srare a=9 & fAv o 3
ferg am a1 w7z mFqT F 41
IA TS 9T F1 AT 47 97 W HA[ T
FT a1 | 941 977 fr 77 73 famg @t
ot vs € fgoadr 39% TAd T
F f98 & 73 | AR AT FT AR
7z fagem i€ 39 7z &1 @19 FEY
afed, & gr W @7 IFE 9,
faar g7 sz arf oF = fnd T
frg m 7 gaT =@ § fvoaz
AT FA & 1 wAT wE mrEH
feelt F # FaT =WIRAT & AT A7 O
FA & U TAT 2, gz 39 9 H =07
s AT T g @ 5 owwe
g4 F9% Amifar a=v ft sy #ar
Fror 2 fF ww oF i §nd aEr 2
At a7 H9T ATF & FT9A1 F1 AT 7 A |
frgren & gm fafaeer & o7 fadin
=7 & fraga A awem ¢ 5 oww
W/ WA OF A A AR
g fF zmre @ a1 A o s &)
W 3z # qftada & 9@ Al
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3% fau do=ww wamas @ 5K
ot afz .8 faor dndmm & &
ofmda £ a1 99 g T fRan
Elugl

A9 AT 3T & @y | 990 99
W E AR W H A% 9F5 # Sr
THIfaaT gF W 2 I9% ava 7 39
aerdl F Fg1 & | § o 39 O oA
TR A4 wERg &1 A fammr
AT § T Fa 2 ol g
g %G1 1, a9 fggeam 1 gre #%
gfaardi & fau smed| 4@ & | &
yoye & UZT T IM F A FTIET FT
AOFT 72 AT | HAT F T F A0 &
v gfaarit or 1€ Ay 4@ ar
qAT 7 guAr T FA ¥ faw oWk
I T FT OATUS AT FA ¥ fAy
ATEAT F1 agft # T@mET 0§ qgAn
e g fFogw wm g R
HIAl FEETC § A1 ATEAE F1 9@ A
FqT F1I9 @7 AT § | 4 T E F
AEHT WM TG99 ZAFI gg AT
grm fF 67 #\q @/ g fawer w9
Tifeara # & A w0 frgeam # &
T& avarl & ferg & amgda #1 fawifeon
TR Fr 1§ ag fawfar 3w fao
F0 g fF oA a@t & owF a3z §
HT T woAr @ ¥ fag §g a8
FL 919 | HT GF TF a5F {300 HIT
2400 # fawelr @ WX uF Fqa arf
T # faar & | & " g F oA
g 3 F yo wqu F awgw fae WX
Ir 4 #w o wrr § wreaw fwer
w2 g0 2&7 fe $4 917 2T wfFear
FAT{ 8Th A9C F2 # AR Y I;E
gaf i A |\ aw ez fafa t fw
Y AW ¥ A AR AE ¥ AT
AT § AT AR T & AT &Y
HOAT FH FLAN ATEA & | X wAy
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TR § FEAT TG (6 WR AR 77
FET Y AT AT B, WAw Foorl
7 I | F1 Fa1 2, oot & A9
¥ FAT 1 § T IART qAT ALY 94 |
# feza ® A8t sar smzan afea @z
T @@ 2038 I 2 W A
¥ oAg gen ®fF A Ty W
SF & F97 QAT & g178 g1 "R
IAFT 9T AL AT | F AT FIEY AR
F1 A AT E R AT g3 A A
gt AgT AT AvEar | AfeA e,
FATAT AL AFAE T7 98 770 HHAT
g 2 Ak gnrdr gofaw ® owAw
AT S FARIATART & | AT 48 A
wid f & gfra &1 59 @ 2 A
UF AR AR &% FUE g1 EAY
FHATA Tl 9G4 19 FC a4 2
w7 fF wfamfol & g § Y <F
g1, AEMET 37 &1 ahd "X &3 24
FT Tenct | 2T FT 2T AEAAHRE ATET
7z sAar g fF g #m F9 a1 N
G % TET AT AT AT FGT AT A
Qa9 7% TFF Fa | wr feafy @z
f& w8 7 951 FH FA A A
ETER 1 R £ A
wRlTA: T faar oman, R
S 9% @09 FM F@T g ar
®IE g arer A8 2 gy F1w g, fF Fa
I AT § 721 99 T 7T FAF
AT T # agi 89 g1 9 & W}
15 9@t gA AELl AW F w9
[EL T FF ATT gAIH A1 AT Fgdl
f& wredz @@l & @@ T | wfew aw
W ORE O arAr Af & | 4 0F
fax 7 srd AW feTe | FT qamn
qr ff (W AT B a3 #) a%w
g1 99 | A6 FT 94T A& IAT | WS
oz feafa 2 0

F Ot wWelRg B FgAr drEdn
fEamm alg s ow @R
fr Ftaw ¥ M & w9 ® wEA
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AT FLRE FWWH R
wfam madue wgg & 1 FfEw w
W W g AEH! ANEI HIET FT
wafg w0 © § @ frm s o
T WY AL ATH AT I F WO
aa ¥ F A% 9P F7 A9 gAe
WA @S § | F TAR! FAET FIEAr
" fw s ifeee § s feg @y
gaa #1 2@ fr g fgg = feafa
g7 & | 98T g1ad ag & % s fat
g fag wx s @ AR IEE AW
qra frar <t g1 a1 SEEr @ra &6
FF[ TG AT | TF T TEEE T
gz frafa fag #1 o) q@q o< w8t
qaawE @ ag fedfa & fw gam fax
9% 4% FT AT § A Fgd & 6 g
s 17 agf et A fewar e
a5 fast |
7 A9 RAT #; aEd

T 99t fF QF qEEHE
#oore a1 fa ey #A § 47 wfEd
q ag fegmm & @1 FFT oEw
N5 g | 927 € A4 AG ATaEE
FOA 9 A G F AT drEC a99
T T A1 6 T 99E 7 9 @ afswam
fags 77 =X adf afgw FT &
w7 7§ I fggEm gfa awrRTd
FaqE g ! 79 & AR qfus A F@
g S9AT T FGOr FLATE |

Shri Ansar Harvani (Bisauli): Mr,
Speaker, Sir, I wag shocked and sur-
prised by the speech that was deli-
vered today by my hon. friend, Shri
Badrudduja. I was also still more
shocked and surprised when I listen-
ed to the speech of his cousin brother
Shri B. C. Seth, I feel that if things
are left to this type of politicians the
future of India, the future of this
country is completely doomed. If the
fate of the Muslims is left in the
hands of friends like him, I know that
the Muslims would be reduced to

second-rate citizens. 1 know it very
well that if the rate of Hindus is
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left in their hands the Hindus will
meet the same fale as the Germans
met under the leadrship of Hitler and
the Italians met under the leadership
of Mussalini. I know that it is only
the Indian National Congress which
has under the dynamic leadership of
Pandii Jawaharlal Nehru created con-
fidence among the Hindus and Mus-
lims. As far as I am concerned, I can
say that I am an Indian first, an
Indian second and an Indian last when
the question of India arises, and I am
a Muslim first, a Muslim second and
a Muslim last when the question of
Islam arises.

I believe that there is no conflict
beiween the interests of India and
Islam. Islam cap thrive in a thriving
India, and India can thrive if the
Muslims live peacefully and in pros-
perity. I know it very well that
under the Congress regime there is no
discrimination against the Muslims.
The Muslims hold the highest posi-
tion. The Vice-President of the Re-
public is a Muslim, and I say that he
is a much better Muslim than my
friends on the other side. There are
Cabinet Ministers wha are Muslims.
There are Ambassadors who are
Muslims. The greatest associate of
the Father of the Na'ion, Maulana
Abul Kalam Azad, was a much better
Muslim than all the Muslims put
together. Therefore, I can say with
full authority at my command tha!
the Muslims in India are not being
discriminated upon.

Dr. M. S. Aney (Nagpur): Does he
kncw that the Muslims disowned these
people and went away from this
country? ,

Shri Ansar Harvani: I know the
Muslims of India disowned this coun-
try when my friend was the leader
of the Nationalist Group and as the
leader of the Nationalist Group did
n~t allow the Muslims to get even the
smallest concession. This was because
of him, and there was partition.
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Dr. M. S, Aney: You are entirely
wrong.

Mr. Speaker: Order, order.

Shri Ansar Harvani: The Congress
leaders neither acoepted nor rejected
the communal award. These friends
fought for the communal award and
the reswlt ultimately was that there
was partilian, 1 can say that the
responsibility for partition was not
only on Mohammad Ali Jinnah, the
responsibility for partition was on
friends like him also, 1 do not justify
partition. 1 fought partition in those
days. 1 was onc of those Congress-
men who opposed partition, When
the resolution came up before the All
India Congress Committee accepting
partition, I wvoled against it, I can
say, if this mentality continues among
the Muslims, the Muslims will be
reduced to the status c¢f second-rate
citizens, I appeal to my Muslim
friends on the other side—I cannot
show light to my hon. friend Shri
B. C. Seth, but I can show light to
them—that thev should follow the
example of the greatest Musalman of
India, Maulana Abul Kalam A=zad,
who gave the clarion call to the
Muslims that the Muslims should Le
loyal to this country, that the Muslims
should rub shoulders with the Hindus,
that the Muglims and the Hindus
should march together so that Bharat
Mata or Bharat Varsh may beccme a
really great country, the mother of
Hindus and Muslims, the mother of
all communities that live in this coun-
try. With these words, I support the
Demands relating to this Ministry.

Shri C. K. Bhattacharyya (Rai-
ganj): My friend, Shri Badrudduja,
has done me the distinet honour by
mentioning me in his speech. He
knows I know him, As I heard the
speech, I felt it was mnot for this
House, it was for the Pakistan press.
In fact, he advocated the cause of
Pakistan against what I have sald. T
did not expect to find in him an advo-
cate of Pakistan. He reminded me
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that I am ignorant of Islam. I have
no hesitation in pleading my ignor-
ance, though I may tell him that I
have gone through the Koran of
M._hammad Ali; as I have gone
through the other scriptures, I have
gone through Islamic scriptures also.
Kven then, I plead ignorance, But
Pakistan is conducting itself in a way
as not to allow us to remain ignorant.

That day 1 referred to the speech
of the late Shri Liaquat Ali Khauo.
Only a few days ago, the Foreign
Minister of Pakistan, Shri Manzur
Ghadir, gave a press interview &t
Karachi and there this question was
detinitely put to him as to why non-
Muslims have been totally barred from
becoming the head of the Pakistan
State, and the reply was that it would
be hypocritical to allow them to be-
come the head of the State which was
definitely designed so that people
might live under the tenets of Islam.
That should leave nothing, no scope,
to misunderstand them, He has made
it quite plain. Therefore, there is no
questirm of my ignorance, 1 under-
stood it all right.

Shri Badrudduja was referring to
Malda. I do not want to go into the
details, but the allegation of rape that
he made the other day and today is
a manufacture and I must deny it
The entire trouble in Malda originat-
ed with the molestation of an Adibasl
woman in the market. That is the
source of the whole trouble.

1 wanted that he should make one
thing clear. He comes from Murshi-
dabad, a border district, Pakistan
has been consistently mentioning that
the Muslims of Murshidabad have
been totally massacred. He should
have taken the opportunity of this
speech here to deny that propaganda
that Pakistan was carrying on, but he
did not. He accused the Indian
administration, but he did not deny
the propaganda that Pakistan was
carrying on against India; he did not
say that it was false propaganda by
Pakistan that the Muslims in Murshi-
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dabad have been massacred, Being a
witness himself, he could have sad
that, that propaganda is absolutely
false, but he did not. I felt surpois-
ed that he did not do it, In any case,
he thought it fit no: to do it.

Yesterday, my other friend from
the Muslim League also spoke about
the League. I was surprised that he
did not feel ashamed of getting it
revived and carrying on iis activities
on the sacred soil of this country.
Hce waxed eloguent on the services
rendered by that body to India, I
was reminded of the services that it
rendered half a century ago when it
took that deputation to Lord Minto—
which the late Mohammad Ali cha-
racterised as “command performanc:"
—for the introduction of separate
electorates in India. That was a
deputation taken to Lord Minto by
the Muslim League, and that is how
separate clectorate came, which ulti-
mately resulted in the breaking up of
the country,

13 hrs.

In fact, how did partition come
ab.ut? The entire process might be
reduced to onc simple formula. The
Congress wanted the Britishers to
quit. The Britishers said, “we will
not quit unless the League agrees”.
The League said, “We will not agree
unless there is partition”. That |is
how partition came about. That was
the simple formula on which parti-
ticn had to be brought about. The
Congress raised the slogan ‘Quit India’.
As against this, the Muslim League
raised the slogan ‘Divide and quit’.
That is how partition came. So, the
entire thing rests upon the Muslim
League, Having brought about the
partition of the country the represen-
tative of that organisation now savs
that they had rendered the greatest
service to this country.

It is said that the partition was
brought about by agreement, Yes,
there was a show of agreement but
that agreement was brought about by
coercion and that coercion was exer-
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cised conjointly by the Muslim League
and Briush imperialism, In fact, I
consider the partition of India to be
the greatest triumph of imperialism
in tlus century. For that the credit
goes to the League and my hon.
triend of the League says, “We had
rendered the greatest service to India.
Show gratetulness to us for what we
have done”.

Even after partition the problem
has not been eased or solved, The
fight that was going on between the
Congress and the Muslinm League is
now going on between India and Pak-
1s1an, The only change is that the
fight has been transferred to a
different level. The fight that was
being carried on at an organisational
level is now being carried on at gov-
ernmental level and at State level.
The fight is going on all the same and
the very object for which partition
was brought about has completely
failed. We have to admit that on the
floor of the House today.

13.02 hrs,
[Mg. DEPUTY-SPEAKER in the Chair]

My hon, friend, Shri Badrudduja
was referring to certain places, like
Aligarh, etc. Most humbly shall I
remind him that for one of his
speeches that he delivered in Aligarh
itself which provoked communalism
he himself had to be dealt with under
the law?

Shri Badrudduja: The charges were
fantastic, concocted and fabricated.
They ultimately fell through,

Shri C. K. Bhattacharyya: Con-
cocted or fabricated, whatever he
might say here, for the speeches that
he delivered at Aligarh for provoking
communalism there he himself had to
be dealt with under the law and now
he comes here and reminds us of
that. ... (Interruption).

In his speech he now said, “I speak
more from sorrow than from anger”.
I repeat the sentiment that he him-
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sclf expressed and return it to him.
1 am also speaking more from sorTow
than from anger because the senti-
ments that he created in the House
made the whole House full of mis-
trust and il-will. That ig not what
we expect here. People come here to
have an all-india outlook and to move
with a wvision that we look upon the
whole of India as our own, What are
we finding here? What is the sort of
cmoiional integration that my hon.
friend has created in the House today?
Is that the sort of emotional integra-
tion you are going to have in India?
Will that lead to emotional integra=
tion that the hon. Prime Mimster and
all the great men whom he named
have been asking for?

Shri Raghunath Singh: Integration
minus emotion.

Shri C. K, Bhattacharyya: In fact, if
we want to have national inlegration,
that can be had only by the Lving
examples of personal lives of people
who will feel the whole of India as
their own, who will feel all the sec=-
tions of the Indiapn people as their
own and who will symbolise the
unity of India in their own person, in
their own thought and in their own
spirit. Unless we are prepared and
able to throw up such personalities,
national integration cannot be brought
about in fact.

There was Vivekanand who brought
about national integration; there was
Gandhiji who brought about national
integration; there was Tagore who
brought about national integration.
How did they do it? They did it by
their personal lives, by their thought
processes and by the activities which
they placed before us. It is by fol-
lowing them that we can help that
process to go on. Unless we are pre-
pared to take those examples in our
own lives, national integration can-
not be carrieq on. In fact, I was
awfully distressed by what has been
going on for the last twg days in the
House, The fear of the minorities is
being pushed to the most ridiculous
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extreme, I say, it is most ridiculous.
Everybody seems to have forgotten
India and the Indian people. Evary-
one wants his own pound of flesh
and is making a dig at Mother India.
EVE‘!'YbOdy cries: q‘- 1“'\@1 ﬁ” This
cry of ‘g & ﬁ,l will rise

from all sides and national integra-
tion will go under water 20 fathoms
deep though we may pay lip-sympathy
in the name of that great ideal,

About the Home Ministry, I shall
say twp or three words. Some of
them have already been stated, I am
grateful to my hon. friend, Shri
Harvani, who has made my task casy.
He has explained how this great
organisation has worked for the relief
and the good of the entire people,
how we in this House have been
taught and trained to look and act in
a way so that the whole of India is
before us in what we do and what
we speak.

They have referred to some appoint-
ments, In fact, if we go by the
appuintments Lo governorships, judge-
ships, the diplomatic service, the
Supreme Court, ministerships, Cabinet
ministerships, it can never be said
that our Central Government has fail-
ed to look to the interests of the mino-
rities. They have gone out of their
way to do so, They have accommo-
dated all the minorities of India as
much as they could within the
authority they have and within the
scope they have. After all, there
should be some gratefulness on the
part of people in speaking about the
achievements of the Government of
India when they refer to their griev-
ances, All the grievances of all the
people will never be solved. Some
grievance of some people will always
be there, But what we must look to
is the bona fide intention of the
authorities that are in charge of
remedying these grievances and of
solving the problems that have crop-
ped up in our national life, whether
that bona fide intention is there. I am
yet to find somebody—of course, Shri
Badrudduja has accused the secular
democracy and I leave him aside—who
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will not agree that the Government of
India is trying its level best to im-
prove the lot of the so-called minori-
ties as much as they can,

Our Constitution guarantees funda-
mental rights. Our Constitution
guarantees adult suffrage, Under the
Constitution when we  guarantee
fundamental rights and confer adult
suffrage, how can the minority pro-
blem arise? Every minority accord-
ing to its population gets the advan-
tage that is due to it. I believe, some
of these grievances are very unreal
Some of them are deliberately put
forward to hustle the Government of
India into action which, I hope, they
will resist and will withhold them-
selves from doing that.

Mr. Deputy-Speaker: Shri Rishang
Keishing. I will give him only five
minutes.

st fareATomer (FEY) - SuTeys
HEEd, § A § WGAT FHT G@ar
gfruamarfemselt &, aga &
gMEe Arad 1@ TC ¢ WIT gg a7
gree gawde ¢, §F fou &Y 92 &7
Zrgd WY qqr fagr «@ | wfr E
AWAT q3E 7 UF faarog T
Fg FT g2 § |aLT v 437 F feqr
g 7 AAIg TeEm 39 & A A
oud fq=T 9% FET AR & | T
fag ga fergas &1 ew " @@
fear o3 |

stamet  (UMYR) WA
gzeq 7 faegw 3w AR Sfaw am
FEI 8 | FH & &9 gHT gHedl 9=
B

Mr. Deputy-Speaker: Time has been
extended by two hours. Shri Rishang
Keishing.

Shri Rishang Keishing (Outer Mani-
pur): Sir, I have listened to the
speech of the hon. Minister, Shri
Datar, and it can safely be said now
that Government is not inclined to
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abolish the diarchical form of govern-
ment now existing in the Union Terri-
tories. I do not know how the Gov-
ernment is going to ignore the persis-
tent and just demand of the 60 lakhs
of people in this country.

It should be understood that the
Administration of the Territories
Council as it exists today has totally
failed. Take, for example, Manipur.
It has failed to supply drinking water
during the last fifteen years of inde-
pendence. It has failed to give elec-
tric power to the people. The Seccond
Five Year Plan target was 1,200 kilo-
watts, but it has been able to achieve
only 300 kilo-watts during the Second
Plan.

Manipur deserves some big indus-
trial schemes, but it has given only
somc loans and grants for handicrafts
and handlooms.

The law and order situation has
much deteriorated. In the hill areas
there is encounter almost everyday
between the hostiles and the security
forces. In the valley almost everyday
murders are taking place.

Government employees have not
been able to gel pay according to the
recommendations of the Second Pay
Commission.

In the Medical Department we have
got altogether 62 hospitals, primary
health centres and dispensaries. It
was decided that everyone of them
should be provided with doctors. But
so far we have got doctors only 1n
18 hospitals, primary health centres
und dispensaries; and in 48 we have
no doctors.

In Education, about 40 per cent of
the teachers employed are all hope-
lessly unqualified persons. On pro-
duction of false certificates they have
been employed as teachers.

This is the state of affairs under
the present Administration in Terri-
tories Council. But still Government
ts contemplating of modify the Terri-
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torial Council Act and carry on with
Lne same arrangement.

Tnere 1s a big wastage in develop=
ment unds, OUnly a 1ew peopie e
cnriching  themselves. 1 dare say
nat it has totally failed, Please
cnange 1t, as demanded by the peu-
ple. ‘'ne matter now rests with e
House, I think the House wouwd put
sutlicient pressure to change tnis mood
and altitude of the Government and
make It grant responsible form ot
government to the Union lerritories.

Regarding services, 1 am sorry lo
say that the Central Government has
not taken sufficient care aboup tane
employment of Tribals and Scneduled
Castes in the services, I shall just
gwe you some figures. The sanciivn-
ed number of posts in Class I in LC.5.
and LA.S. is 2,010. OQOut of this the
Scheduled Castes employed is only 34,
and Scheduled Tribes 15—there may
be one or two additions. As regaras
LP. and LP.S. the total number of
sanctioned posts is 1,089, Qut of this,
27 persons belonging to the Scheduled
Castes and Tribes, were employed and
thus only 1-83 per cent. has been filu
ed up. If you take L.A.S, and ICS
only 1:89 per cent has been filled up.
In LF.S.(A) 2;08 per cent, has been
filled up and in LF.S.(B) 1'7T per
cent. has been filled up, That is the
fate of the Scheduled Castes and
Tribes in relation to the appoint-
ments in the Central Services.

Nobody is paying any serious atten-
tion in the matter of appointing Sche-
duled Castes and Scheduled Tribes.
At the time of the interview also, it
is easy to know who is a Scheduled
Caste and Scheduled Tribe, But no-
body whether the Board or the
U.P.5.C, cares for the selection of the
Scheduled Castes and Scheduled
Tribes. i

In order that these posts may be
filled up in due course with persons
from the Scheduled Castes and Sche-
duled Tribes, I would like to make 2
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few suggestions, and they are as
follcws.

In the first place, in order to in-
crease the representation of Schedul-
ed Castes and Tribes in the All India
Services, namely 1.AS, LP.S, LF.S.
and LF.A.S. separate examination, ex-
clusively for Scheduled Castes and
Tribes, be held by the UP.S.C. to
select from amongst them the best
stuff. Even the age limit may be re-
laxed, as was done in the Special
Recruitment examination for IA.S. in
1956.

Secondly, as regards representation
in Grade I of the Central Secretariat
Service, Section Officers belonging fo
Scheduled Castes and Tribes who
have put in at least five years service
in that grade be promoted, The rc-
maining reserved posts might be fill-
ed up through competitive examina-
tion to be held, and open only to the
Scheduled Castes and Tribes em-
ployees with suitable qualifications
and sufficient experience of Secre-
tariat work.

Thirdly, as regards filling up the
posts of Section Officers, Assistants
belonging to the Scheduled Castes and
Tribes who have put in a service of
at least three years be promoted.

Sir. the competition should be ex-
clusively confined to the Scheduled
Castes and Tribes and from among
them the best persons should be
selected. If that is done. T think all
thesc vacancies can be filled up.

Then, there is a very important
question regarding the land of the
Tribals. Land to the Tribal is his
most precious possession in the world.
Should T say, next to their children
ig  the land. Government has
vet to assure that they
will remain intact with the Tribals.
But it has not been done so far. There
is an attack from two sides. One is
from the non-tribals: there is a per-
petual encroachment on the land of
the Tribals from the non-tribals. The
other is from the Government Forest
Department which is every day in-
creasing its area. That way the
Tribal people have been deprived of
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their land. | want to request the
hon. Minister to see that sufficient
steps are taken so that the land may
reenain intaet with them.

Regarding the wutilisation of the
land up till now there has been a
wastage. There is jhoom cultivation
in practice. Why is it that Govern-
ment has not introduced the modern
methods of cultivation, the scienti-
fic and economic way of cultivation?
Government will say, “we are spend-
ing so many lakhs of rupees for ter-
race cultivation”. But I may with
respect submit that fifty per cent of
the terrace do not exist. [f you go
and see you will find that the money
has been wasted, because there has
not been proper planning in respect
of the expenditure of the Tribal
Welfare Fund, with the result that
the Tribals are not at all benefited.
I would therefore request the hon.
Minister to look into the matter and
rectify it.

Y Ty swmwe  (frEaOw
amT) @ 3uTemer waRy, faeet & gm
o= #gaeg & w7 faedt # 1€ fama
o1 7Y & gt 8w WA I w W
% | fgeet &Y gEwEr TE e W
# 1 37 a7 wzEgt § A ¥AA AR A
@t uw feme w1 owww fam
™ O vw A ¥ s owg
aFm ? ¥ o= fee ¥ few
fm ama #1 & frms o\ fawr frm
7 frr3, T & #7 § 3y ganowy
# qrger g feedt & o ameary
# 4 zadr wfas & f& F of7 faqz
¥ #aw I A w9 9 @
37F ot A@Y foar wwar & mw
F@T§ A 3T s g frommw
T ¥ @I 9T @A FG T AT
1 ai= fame #7 o9 A/ A8z faor
2, 7o TET AT |

7 fratew @7 & oY w7 o
&, agi 9T qfw gurx w1 T fEar
mar & | afER T@ afw ge soA
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[ Faw sy

1 A FQ TG IERT THAGA 7
FEFN @M 1 s gg @ A fF
ot wfase Weg wfeedz w1 2w
1fed a1 a7 Feiae a1 ey FfmEs
&1 2 fagr man € 1 e e wEgea
Y qTE ¥ o gar 7g fea oA
IZH To o qHo F1 Wfwwdr &
ot aféfRde 4, IF! e F1 F1H
fmmrigmmr Mg e wr e &
feeel & qomwr 9w Femwd w1 o=
=t qfaex aarn o @, 39 wfeard
FT GTRAT FAT 93 W & wITAA!
¥ 4 frdea som g g 5 5w
S FT AT F9T FIEF 3@ AT AT
SHTTA aArE @ TEEl 99 &3
arfs T # A AF IAHRT TAFT
BT 9% @Y g, IEAI AT AR |

garg  ofteg & @ ot EH
FE 7€ &\ F g 7o) AgEy # fadaw
T AT § fRodgAm g #
TR AFAAT A% FiAwET mgreRa
A &, ag a1 3% & Sfew 39 A
aifewew #1 W1 IHH AT BHT
Iifgd | SFET FATAT H A OE
gaTgFIe afafa g, § s g fs 2@
gaTgHT afafa faw #ff faeelt & a2
®1, g9g d%eql & § q4, @ A4
ofag i feeelt &1 wfafafasa =%
o freeft &Y o1 wfsAmgar &, S9
F 98 AAAT gee 1w ofoe
& G |

o FHIAT FT KEAl & AL
¥ Y FeAT WTEAT g | WO IR
THETIT # # e ww TAw wm
TgA TATET F1AAT G A F | T T
FHAY ®T AT FEA F A W AW 3y
99 T & 419 97 g9 94 § A
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aga SaTel € | §E UF 9€1 sfead
gt g foquam & 3 v W,
fqqmT  uFdidleT  F4r  €asgAz
9T g97 AT §, 399 wfyw ¥ 39 9w
At S Y ¥ FmT g, SHAy 5y
T et B, I ST S99 HF Ao

¥ 91ga 9 fF ag o I & et
w7 41 914, oK o g7 § O
§ 3T B TIAT FC 2 AT q@T
WA AFE AT F | AfFA HH
FwTL TERE ¥ 99 W F fF e
TR #1 e WX T8 IIATHE
T F 1, I A THA FT BT
1 faar | F9 G § 9% AT FFI
ot & fF gg S g9 WY & a9,
WK qg & 9 g 1 5| H | ar
wifacy a9 g war | # 9Ean g
ff AT WAT ST T T I AT
2

g9 ®T HAT §F FrO0 O #
AR T D% A9 A8l g | fRewt
ifFt s e Fagrmr g &
fardt Fermast wd § 1§ A awwar
fe 7@ &1 a1 w9 ¢ | fooelt ® @mEn-
o fey dieit Ot & sW & fod
fey #® @M F FqT AN R |
faeelt & amifes, o1 foeelt & @S £,
7 g f=y I &, &few agt & o
oifRde & @1 F@iEm §, ST H
feet 1 T X F, A AW F I
# wfawrd & 4 39 WO TW Q@
& iy faeelt ¥ w07 gy 7Y o &
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faeely &Y wrar  f=Y &, faeelt & 000
fet s g, feeelt % fft @it
St g, Afew ot F $g Twa< &
I F w< gy qdY &, 9 H o
St S § | 9T Sri wr fae
FaFmea g 1w aNTa
qgr 91 5 G=r 1 faen wgw +7
F fag agt a0 & | IEW w1 fF
W aE ¥ AR A g faw I
21 AT At I 9 § = @
T AT &, IO T A A FY
STHYTT & A 1 3H ag & F 40
FeT & | A faad & fF faeet #Y
wmr fgt 8, fawelt 1 wqd amfE
ferst Smar @ 1 AT &9, QSR H
EHAg W AT U & | teSR H a1
i graAT WifEd fE P ¥ W
fedt # S | AR F Zwwn § e
farelt & FETgl & "= fFay era
FqmaAnA gy & 1 AU AWEE
W o & AwfEzT @ fF fae
F o= FA F F0 A1 fesdt F wwA
WTNT &, 39 & AT FT AT AT |

feesdtt & 7= GET #Er uY
gaTgaT gfafaar & | 3 LY AR
afafaat ¥ o2z, a1 5 feeslt &
T F g S g W #
gTEql ¥ ATH BT WAT & |G | TF
s at gfemt &1 sfafafaes a3
Mam @ Fd A fe a®
aar # St feedt ¥ o wew § 9w
¥ ¥ gF o § gfaa @7 ¥ g g,
FICERAA & HLC W co T@w §,
39 50 ¥ ¥ 39 " qgafaa & afew
g a6 9= feeedt s & fog
wafear gt § a1 97 & gfomt &
sfafafuer adf &1 s7 % gfomi &
sfafafaa &1 @9 ar g6 @
&4 | A g T v
g fr fooht safeat & 39 & w=<
73 aw § 5 O g g W
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&g & gfeom Faee @ §, S«
ghem FamaT a¥ & w= Fomt
1 xfafafe & 1| @ & wfefem e
FHE ¥ wr§ gfeom wfafafe <& &1
qg W wy Fafea &, F WwEm fE
T faedt yoEa ¥ 5 5 9w ¥
ot & afeffam & fgam &

IT &1 9 fagqr @ o

feeet & frar afe it T w0
7€ &) fF ¥ ¥ T & fr e
TR forETd T T E | Tgad aee
ST N, U dmy § owmr & fw
wrf Te A, w15 e adl, s
w1 48, i feear gfa 7 @Y &
"q1Y sgi I frar affag § ag
& 23 93 & | 7 wvgan g fF A FA
FATET AT &, 99 FT FITE § TEA
frar w9 |

afcr & faai #, @@ a1} & fgw
ors, &9 qE § AT 99 & FwTo
T wfearE gz @Y &1 o § 4
war T g fF ug iEl A OF d@ A
o g9 1 g7 Jufead @
forg™ aTer L AiE # qrY W A |
W T frAe & e oo ¥ W AT
qAt FY TIEIE W § SET g 9%
§T Ao & FATA Wt § W AT FT el
¥ Yl Ak il § g o €
AARTF AT W # F AT FA
¥ foq aga @9q ¥ w77 9w &, 99
¥ fag @@t W qrern o &
7€ 2, Afew 9w # foradt o afa &
ZW 99 T & 99 F WA WA A
@ aut F off I F 7 & 1 A
E g g | # faedr ¥ W[l A
TTH F |9 T FFAT AgAT §
AT AT AT AT ¥ gra AT A
Az Fear 9gar § fF 7 @ Ty
¥ am ¥ ok = 3 @ faeet
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[ 7a® o]

FY AT FfearE ¥, I A A9 AA@-
fr 2 w7, 77 T10 *' fagerd

feedt & w2z AgmE= & qEew
¥ ga A UF ar@ S ¥ gEAmT
F7a1d § A faedt & qiafesi 7 aga
AT F FA aTA F1 wir i F faeer
¥ Famaedr #1 A7 | qF 3w & A
qEaT & fF UF T g ¥ Ay
W1 AiFEw fzar wm, 9w % amaAz
W it aF I g § O Fem
gl I50AT AT | A ATAAT AAT ST
¥ 4T % fF 37 FvaT § 729
3510 AT AT AT FFF

ag TE AT &, 9T F F FIT FET,
fF a7 faga o &1 wf5a€ z=
AT F1 agd 2, #ET 39 & araz
At fredt & @At § a3y A gd
2187 teu3 H AT A AT FAR
# FIA 41 4z 3T F=A gd AW
I & FTOT Yo,00e Fo F FAMNW
Z4 fgar | Far & 7 qaeman fe 2eg
AT § QT AT T | Yoo AT FATY
Tgt & I F A g0 mAT 7 a1y W
AT F | WAL TH qIAT FT (ARTET FT
gATH F7 (247 A7 a1 TAT AAT
fFaTT HIAT FTH FT qFHAT AT
form avg & fagdT 41T LY, 000 %o
FT JTERIT g0 A S1aT, § IFAIT F7am
% fF 3 aXg 7 a8 TERTT TAT AT

fraTE 3 &gy T & faretr & avEw
fF g dywd oo o@w & 1 A
fraza &7 § wrAdg w4 S § fF
gaTr mgr St &grd € 99 ° fawm &
aga &4 8 | i faedlt & o7 J|@A
# 3 aga &Y 3o &Y E e &
gy o fogy s s at & &
oq §1 FaTH | freedt & gt H oS
gET ¥y qelT F1 af e AT
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A 3 qxdg g faardt ol
Woaw gu | 7 Al § fF oAy 0F
TR FAE fasad, ' 9w oW
fazem v 7g 29 fw faeclt & @m0
& AW & @19 gg W Wig Tl a4
aat @ fareqr & Avaeq ¥ a1 A anal
& qFEHH |

#g # wAAfaa arfeay & s
¥ FF FEAT STEAT § | TZ Fel AT R
f =TT FT1 &7 & gATETATE gfTAfadt
1 $F WETH TR 27 1w faeef
afwafdar &1 ft g7z 3 a1 & qawar
g fo faeet gfaafdzt & #f srie wo
THe WX gE AT &9y AT qEAIQ
g 39 &1 99 &7+ x fag e agr
o FifE a8 7 & AR wE § A4a
e & faardt sy ¥ o oawa 2
YT qfweAw & FT AT FFT |

§ faeefy & gfesdl & @eaeg o
AT FgAT ArgAT g fF fReAT & weav
ghadl £ graa g=dr TE 2 | T
gw 2@y & fF agd & a1l @ A
# @ &, 3g g zamm @
F miEl § o mgd § o g 1 omEd
¥ 39 ) ga gaAr a0 2 fF IT
faz fgars & fad oog 78 & Al &
7t Atk fRedx & | & € ar¢ ATy
ZraTe |red &1 fafesat fraar @rg
ot a2 fa gu 9= far s et
F1 90 ¥ fawre fom war & AT
ATF 9T 79 gY & | FIEHAT T I
& fof oF graAr of garé 3, A
F ot 37 F AT T 4 2, AFFT A=
9T 1A & 99 & fax fgad & fam
Afeat a1 &1 F1E g7 7@ &
T fadew 2 f5 feeett & o 2few
g 39 F W et faar oy o ey
TF gréY a4t sy §, F ¥ ag a0 fen
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i fr gw ag a9 ¥ 3% &, ¥ ¥ 99
F AT A gU & F7 ¥ 9@ ¥ A9
@ § FAE TE T 01 a€7 qEr ard
frgr feedt frag g7 & &fFa T
AT v % faa ofem v ofus &
gfus s £77 ¢ ; 77 F7¥ 72, gH
FE QITH FEN 2 | AfFA A AT FEA
2 f& zw fordt & 317 @ 77 2.
az A1 T F2 ) wWF fEEAr & fFamm
gAr 2. wrw freAr & gfeas ger 20
ara fzear @ A o®r fair 2 fE
fzedft & framly oir & 7 ;AT A 20
A7 faaza 2 fa zfraa F fa o0 g3
Frfem | 4 3 98 fra 73 fear o, a9 o117
grsfmi o7 gg= F @wg fr oF g A
[ ZHET AT KN ATZ I F77 £ AW
AL AVE AT AT AT TATET 2 TART
T F1 q%E F1T 794 & 1 a1 1 AW FRD
FEARTT & qF A ZIFT AT AT
gifsm 7 gaw fAar s fefesz o
s a1 A A1 gwEr oAe A9
grm fx s Az F F|A & A9
29T FAT 2 1 7T A% 72 frafy A
Z fasdfr & 2741 4 77 79 fAag aAn
7 7 339 nz zrafaq fofadt € 729 %
Tug T w21 41 fF 7 faF+423 i &
fAm Yooo ®ur 33 1 fzaAY § Fa7
Zoo WA F | WET AT Yo FATT AMEI
F1 79 fagfor 43 71 72 £ 721 399 =4
Too &I Tf wre F1z drfaw W7 FAT
H AT | F a7 A FEAT fF IART
FAZ1A a1 T faar T | A1 g7 fAaza
2 & a1 31 "™ IAF! AT F1 AGE T2
FLATAZTHT AR ERE FL | A FZAT 2
f 3% 1 fafea g #1 F31 fzar sman
& gz famar =ifen o qrdra ST F 51
&1 garT &0 fgad urfam |

A TAE & Ag F A S F g
g KT IHAT F7aT ¢ fF ag faeedy A
ZTATT TWT & AT eqrq & 1 faesAy &1
915 (Ai) LSD—S.
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Fefa #R afg 37 91 FR ggEen
gz fi g

Mr. Deputy-Speaker: Now, the
hon. Home Minister.

Shri 8. N. Chaturvedl (Firozabad):
After such an excitement in the
House, I suggest, Sir, that it is with-
in your discretion to extend the time
for this debate, because other Mem-
bers also wish to participate in  it.
You may not give them more than
five 'minutes cach, but I request you
to give us more time for this debate.
That is within your discretion.

Mr. Deputy-Speaker: We have to
work according to the time-schedule.
Every minute of the House is booked.

Shri 8. N. Chaturvedi: Members
hiave been taking ten minutes to
filteen minutes before, But now you
may give at least five minutes to
those who want fo speak. It is en-
tirely within wvour discretion, and,
therefore, 1 request that you  may
extend the time.

Shri Hari Vishnu Kamath (Hosh-
angabad): The House is supreme.

Mr. Deputy-Speaker; This dcbate
ha: been extended already by about

2% hours.

Shri Hari Vishnu Kamath: The
House is supreme, and if it is the de-
sire of the whole House, if it is the
desire of all Members, you should ex-
tend the time.

Shri Nath Pai: On a point of order.
It is up to the House to make a plea
to you, and if the whole House agrecs,
then any debate can be prolonged with
the consent of the House. We should
like to know if Government have any
objection to continuing the debate for
some more time. [ fully support the
plea made by Shri S .N. Chaturvedi.
Many new factors of vital importance
have been brought in, and the House
should be provided an opportunity to
discuss them. T suggest, Sir, that you
should ascertain the view of the
House.
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Mr. Deputy-Speaker: This debate
has already been extended by about
24 hours, Every minute of the House
has been booked. The Finance Bill
has to go to the other House and then
come back to this House. I do not
think that there is any justification
for extending the time.

Shri Hari Vishnu Kamath: The
House is master of its own time.

Mr. Deputy-Speaker: Now, the hon.
Minister.

Shri Hari Vishnu Kamath: On a
point of erder . . .

Mr. Deputy-Speaker: There is  no
point of order.

Shri Hari Vishnu Kamath: You muy
decide as you like, hut first you must
hear the point of order,

Mr. Deputy-Speaker: I am not cx-
tending the time.

" Shri Hari Vishnu Kamath: The point
is that the House s master of its own
time.  If the MHouse agrees, we can
sit on Saturday for two hours. There
is no sitting of the House scheduled
for this Saturday. If the House agrees,
we  can sit on Saturday also.

Mr. Deputy-Speaker: There is  no
new point made out.

Shri Radhelal Vyas (Ujjain): We can
sit till seven o'clock if necessary.

Shri Nath Pai: The whole House is
absolutely united in this request to
you.

Shri Sinhasan Singh (Gorakhpur):
On a point of order. The question has
been raised by one hon. Member of
the House and supported by many.
Let the question be put to the House
whether the House wants more time
for this debate or not. I do not think
that it is the privilege of the Chair
not to put the question whether time
should be extended for this debate or
not
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Mr. Deputy-Speaker: There is no
point of order.

Shri Surendranath Dwivedy
(Kendrapara): If the House desires,
you have got to give some more time
for this debate.

Shri Hari Vishnu Kamath: [ for-
mally move that the time for this
debate be extended by another two
hours. The motion may be put to the
House.

Mr. Deputy-Speaker: Now, the hon.
Home Minister.

Shri Hari Vishnu Kamath: I have
moved a motion. It has to be put to
the House. 1 formally mowve that the
time for the debate on the Home Min-
istry’s Desnands be extended by two
hours. The motion may be put {o the
House.

Shri Rane (Buldana): The House re-
cently aceepted the time allocation re-
commended by the Business Advisory
Committee. When the House made a
request vesterday to the Speaker, the
Speaker o his discretion extended
the time by two hours, Even today,
this dcbate ought to have been over
by two o'clock, but it js already about
1.35 pm.

Shri Hari Vishnu Kamath: The
House is sovereign, and the House is
supreme. The House should decide it.

Mr. Deputy-Speaker: The Business
Advisory Committee decided that the
dcebate on these Demands should be for
ten hours, and a motion to that effect
was accepted by the House. Again, a
request was made to the Speaker to
extend the time by two hours. We
have already extended it by about 2
hours. Every minute of the House is
booked for other business, and I do
not see any justification for extending
the time. Now, 1 call upon the hon.
Minister.

Shri Hari Vishnu Kamath: You will
recollect, Sir, that we sat half an
hour longer yesterday. 1 have for-
mally moved a motion, and that may
be put to vote first. I think the hon.
Minister i1s willing for the extension,
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and 1 think that it is only you, Sir,
who are objecting.

Mr. Deputy-Speaker: Order, order.
I have called the hon. Minister now.

Shri Hari Vishnu Kamath: What
about my motion? The motion is there
and it has to be put to the House. 1
formally move that the time for this
debate be extended by two hours

Shri Nath Pai: The House is sover-
ecign, and it is for the House to de-
cide,

Mr. Deputy-Speaker: I have called
upon the hon. Minister to reply.

Shri Surendranath Dwivedy: There
is u motion before the House and it
has to be put 1o vote. It may be lost,
but first 1t has 1o be put to vole.

AMr. Depuly-Speaker: 1 have called
upon v hono Home Minister already.

=hei Hari Vishnu Kamath: On a
po.nt of order. 1 hove moved a tno-
tion,  but vou hove nst disposed of
it

Mr. Deputy-Speaker: I am not al-
lowing it.

Shri Hari Vishnu Kamath: Under
what rules are vou not allowing it?
On what grounds are you disallowing
it?

Mr. Deputy-Speaker: Order, order.
Taere is no motion before the House.

Shri Hari Vishnu Kamath: On what
grounds are you disallowing it? It is
a most extranrdinary procedure that
I have never heard of in Parliament.

Mr. Deputy-Speaker: There is no
motion before the House.

Shri Hari Vishnu Kamath: You can-
not dispose of it arbitrarily in that
manner.

Shri Nath Pai: It is up to us to plead
with wyou.
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Mr. Deputy-Speaker; A particular
notice has to be given of every mo-
tion that is going to be moved.

Shri Nath Pai: If the House agrees
to sit till 7 .M. then you may agree.

Shri Hari Vishnu Kamath: At least,
you may extend the time by one
hour. The hon. Minister may reply
at 3 p.m. I think he is willing.

Shri Lal Bahadur Shastri: I can very
well understand the feelings of the
House in this matter. But there s
hardly much point in listening to
specches like those of my hon, friend
Shri Badrudduja. 1 fact, when in ac-
cordance with the wishes of the hon.
Members, T myself agreed, when  the
Speaker asked me whether the time
choutd be extended, the hon, Minister
of  Parliamentary  Affairs was  very
much upset over it that 1 should have
apreed that the debate be extend-
ed by two hours. I think it will now
b perhaps 2 hours or perhaps a little
mere than that,  In these  eircum-
cumstances, T would beg of the  hon,
Muembers not to press for further ex-
tension.

Tam grateful for the way in which
this Ministry’s Demands have bern
handled during the last twe days. It
has undoubtedly been very friendly
and helpful. 1 would like once
aga'n to express my sincere  thanks
for the same.

A good deal of heat was generated
yust o little while apo, cspecially by
the speech made by the hon, Member
from West Bengal, Shri Badrudduja.
I am glad to say that T am not in the
least affected by that heat. I am also
not surprised to have heard him
speaking in that way. 1 hope my hon.
friends from West Bengal will  not
pet angry with me when I say that as
the hon. Member comes from West
Bengal, it is not very surprising that
such high-pitched emotional speeches
should be made by him. Unfortunate.
ly, our old friend from the Ilindu
Mahasabha is not here. Qur old
friend from West Bengal, Shri N. C.
Chatterjee was here in 1952. Almost
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the whole gesture the mode of speak-
ing, the language, the emotional up-
gturge and all those things which 1
noticed in my hon. friend's speech
today were exactly the same as in
those of my hon. friend Shri N. C.
Chatterjee, excepting that the hon.
Member was speaking a bit faster.

As 1 said, the occasions for emo-
tional speeches are gone: those days
are past. They might sometimes
create a special Impression amongst
the masses, but it is not at all fair if
they try to affect the masses by these
kinds of speeches, However, the real
difficulty with my hon. friend is that
he is swayed away by emotion and
completely ignores the facts and is
unable to give place to reason.

Resid -ntial areas .
Bazar and shopping centers
Religious plac:s

Public parks and other greas

So it will be seen that 26 incidents
took place in Muslim areas and 44 in
non-Muslim arcas.

Killed
Seriously injured

—

Then he said that not one Hindu or
non-Muslim was arrested. May I tell
him that 33 Muslims were arrested
and 59 non-Muslims were arrested.

These figures will indicate how our
friends go asiray when they do not
want to stick to facts and merely

indulge in criticism and condem.
nation.
Shri 8. N. Chaturvedi: A fifth

column is working here.

Shri Lal Bahadur Shastri: I might
also inforrg him that during the last
one year—J had said in this House
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1 shall deal a little later with the
general problem of communalism etc.
Bui I am surprised that although
Shri M. Ismail spoke in a mild way
and quiet manner, yet his facts were
completely wrong. He referred to the
explosions in Delhi and said that all

the explosions were in Mohallas
where only Muslims reside.  Then he
sauid that it was only the Muslims

who suffcred in person and property.
He further pointed out that Muslims
alone were arrested in such cases and
let off without any case being sct up
against them, I do not want to quote
figures. 1 do not feel much inferested
in it. But in order to correct Shri M.
Ismail and remove his misapprehen-
sion, T have to do it. The break-up
from various angles of the T0 explo-
sions that occurred in  Delhi  is as
follows:

Muslims arcas non-Muslims arcas
H b

H 19
6 §
4 12

Coming 1o casualties. again, Shri
Ismail was whollv  incorrect. Here
are the figures:

Muslins non-Muslims
+ 4
5 15

last time that we would use the Pre-
ventive Detention Act against  those
who indulge in communal activities—
about 50 persons  who indulged in
communalism in different ways were
put under detention.

I do not want to take much time of
the House in thesc matters, but [
shall refer to one or two other
matters, mention of which was made
by Shri Ismail. He said that the
National Integration Conference was
an outside body and had no jurisdic-
tion to consider communal and other
matters. I am surprised to hear that,
and T was a bit more surprised to
hear it from Shri Harish Chandra
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Mathur. It is true that Parliament is
supreme and the Government of
India have to carry out the wishes of
Parliament and implement its policies
and laws. Yet there is something
like public opinion, and it is highly
essential, if we want to run demo-
cracy successfully that we should
take into confidence the different
sections of the people as well as
Members of Parliament, Ministers and
Chief Ministers. It was last year
during this debate that I had men-
tioned for the first time that we
should hold a national convention to
which members of different political
partics should be invited, along with
other distinguished persons working
in various fields in the country. I am
glad that after some time we were
able to hold a National Integration
Conference. It would take wmuch
{ime of the House; otherwise, I would
have narrated what the decisions of
the Conference were, how we have
iried to implement them and what
general effect it has produced. What
it it is an advisory body. It does not
pass any resolutions, fiats or orders.
A long statement was issued at the
time of the last National Integration
Conference. In the WNational Inte-
gration Council, the Chief Ministers
of all State Governments are present.
The Prime Minister presides over It.
T also happen to be one of its mem-
pers. In these circumstances, it 1s
it is just a body where we get a
wider ficld for consultation. T thought
that this House would welcome this
opportunity which has come to us.

Therefore, 1 consider  that  this
National Iniegration Council should
continue to function and help shape
in building up the necessary public
opinion. I might also tell Shri
Ismail—he said that the Muslim
League was not invited—that he was
not here in the last Lok Sabha when
the National Integration Conference
was summoned.
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Shri M. Ismail (Manjeri): There
was a representative of the Muslim
League in the House.

Shri Lal Bahadur Shasiri: As far as
1 remember, he was seriously ill.

Shri M. Ismail: But hc would have
attended.

Shri Lal Bahadur Shastri: 1 am
not quite sure. In any case, repre-
sentatives of the parties in  Parlia-
ment were invited. As  far as I
remember, we did not leave out any
party. As far as possible, we tried to
give representation to all the parties
in the House.

The National Integration Council
has set up a Committee. About that,
Shri Ismail said that only the Jan
Sangh representative, and one of the
members of the Hindu Mahasabha in
this House, were invited.

Shri M. Ismail: Not ‘only’. I said
they were included,

Shri Lal Bahadur Shastri: Because
they happen to be the members—at
least one of them, not both. He hap-
pened to he a member of the National
Integration Council.

Shri M. Ismail rose—

Shri Lal Bahadur Shastri: If he
would listcn to me, I shall make the
point clear.

I did not mean to suggest that Shri
Ismail or any other representatives
of other parties were to appear as
witnesses before the Committee. I
never used that word or meant it I
merely told him that he or any other
representative of any other party
could go and have a discussion with
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the Committee. In fact, the Com-
mittee would like to invite those
representatives. They will, for the
time being when thev go there, func.
tion more or less as members of that
Committee. It will be censultative
discussion. There is no question of
tendering evidence, no question of
any person being invited to function
there as a witness. That is hardly
the idea. 1 would very much like
that the representatives of wvarious
other parties who are not there would
be good enough to lend their co-
operation.

I am sorry that Shri Ismail should
have raised certain matters about the
Jamaat-e-Islami. He said that some
of the Government servants who were
associated with the Jamaat-e-Islami,
or who were accused of being asso-
ciated with the Jamaat-c-Islami, were
removed from service. May I inform
the House—I do not want to
take much time, but one thing
has to be made clear—that in
regard to such organisations, we
taken action under our Safeguard-
ing of National Seccurity Rules, which
provides for compulsory  retirement
or dismissal? As regards the Jamaat-
c-Islami, I might say that it is not a
purely religious organisation. The
aim of the Jamaat.e-Islami is the
establishment of Igamat-e-din,  Its
leaders exhort Muslims not to  obey
man-made laws,

Shri Raghunath Singh: Halkumat-
e-Ilahi. e

Shri Lal Bahadur Shastri:Hakumat-
e-llahi, or the correet word s
Inamat-e-din. At the party mect-
ings of the Jamaat-e.Islami, Muslims
are often called upon to prepare for
fehad if it becomes neccssary.

Shri Hari Vishnu Kamath: Shame.

Shri Lal Bahadur Shastri: As I said,
the Jamaate.Islami believes in the
setting up of an Islamic State in the
countiry. Therefore, we rightly and
correctly constdered this organisa-
tlon as an anti-national organisation
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which helps in spreading subversive
ncﬁﬁ‘ty. r

Shri Tyagi (Dehra Dun): Does my
friend desire that members of such
a party should remain officers of the
Government? Is that what he wants?

Shri Lal Bahadur Shastri: That is
what he said. In fact, his charge
wus that about 20 Muslims were
removed because they were associated
with the Jamaat-c.Islami.

Shri Raghunath Singh: That is the
correet policy.

Shri Nath Pai: Very rightly done.
Weed out every single one of them.

Shri Lal Bahadur Shastri: The
House will perhaps be interested to
know that this Jamaat-c-Islami s
now banned in Pakistan.

Shri Heda (Nizamabad): So, they
cannot go there also,

Shri S. S. More: (Poona): May I
know what action Gowvernment pro-
pose to take under the Criminal Law
(Amendment) Act?

Shri Lal Bahadur Shastiri: Of the
Jamaat-e-Islami, of course we are
quite vigilant and watchful, and when-
ever action is needed, we will {ake it.
It is not a question of any community,
We have not got that idea, the fain-
test idea, at all in our minds. There
is no question of Hindu, Muslim,
Christian or Sikh. If a person behaves
against the State in a manner which
cndangers the sovereignty and stabi-
lity of the State, there is no way out
for us, whosoever he may be. Gov-
ernment will deal with them with a
strong hand.

Shri Paliwal (Hindaun): Has Gov-
ernment any doubt that organisations
like this, especially this organisation,
the acting against the interests of the
nation?

Shri Lal Bahadur Shostri: There is
no doubt. Hon Member has perhaps
in mind the declaration of this orga-
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nisation as an unlawfu]l body Well,
as I have often said in this House,
that is a separate question altogether,
and we will have to consider it in
the context of other things and other
organisations. May only point is that
we do consider this organisation to
be a dang.:rous organisation, and, as
I said, Governm:n' will always keep
a vigilant watch and do the needful
as the situation demands.

Sari S. N. Chaturvedi: May I ask
one gquestion? How do you allow the
Muslim League, which worked for the
partition of this country and had it
amputated to flourish here as a fifth
column? Have you considered the
desirability of banning this organisa-
tion? It is not a question of the
Muslim community at all. It js a
question of an organisation which has
done so much harm to the country.
How is it flourishing here?

Shri Lal Bahadur Shastri: T do not
want to deal with that question just
at present, I do not know if shall be
able to do it later on. I have already
said that the question of the declara-
tion of communal organisation as un-
lawful is cngaging attention in diffe-
rent ficlds. Government is also consi-
dering it. Members of the Legisla=
ture Party in the Congress have also
given thought to it, and they are still
thinking over it. The National Inte-
gration Council has set up a com-
mittee to think over the matter fur-
ther. All these things are being done,
and we cannot take action just in a
huff. It is advisable that a good deal
of thought is given, and whatever
action is taken, is taken firmlv and
it should be decisive.

Shri Daji (Indore): May I put one
one guestion?

Shri Lal Bahadur Shastri: Ques-
tions, if any, can be put at the end.

Shri Daji: Will you please allow
mec?
Shri Lal Bahadur Shastri: T shall

be happy if you will put the ques-
tions at the end.
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Mr. Deputy-Speaker: It can be put
at the end. Let there be no break
of thought.

Shri Lal Bahadur Shastri: Although
Shri Ismail spoke of the unity of the
country etc., I am told that, of course,
he is not prepared to join hands with
any other organisation except perhaps
the DMK,

Shri M. Ismail: It is not correct,

Shri Lal Bahadur Shastri: I am in-
formed, and reliably informed, that
Shri Ismail has gone round different
constituencies in order to lend  his
full support to the candidates of the
DMK.

The Minister of State in the Min-
istry of Irrigation and Power (Shri
Alagesan): That is true.

Shri Lal Bahadur Shastri: Who can,
of course, touch for it better than my
own colleague sitting just behind me,
who had to face that music?

Shri M. Ismail: The Muslim League
has supported candidates of many
other parties.

Shri Lal Bahadur Shastri: True, but
perhaps it has given its fullest sup-
port to those who want some kind
of disruption of the country, even
secession,

Shri Raghunath Singh: That is the
point.

Shri Lal Bahadur Shastri: I would
beg of Shri Ismail to think over this
matter coolly. On the on¢ hand, he
has organised the Muslim League and
is creating bitterness among the two
major communities of this country,
Hindus and Muslims. On the other
hand, he lends hiy support and full
support to an  organisation which
stands for secession of certain parts
of the country from the Union. What
impression does he create? It is ob-
vious, it seems so clear, that the Mus-
lim League will lend its support to
those disruptive tendencies which
will break the solidarity of our coun-
try. Although Shri Mohsin from My-
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sore said the other day that the South
was peaceful in so far as communal
matters were concerned, and I am
glad that it is so, Shri Mohsin must
realise that the leadership of the
new Muslim League has emerged
only from the South, and unfortunate-
ly from the State of Madras. Shri
Ismail hails from that State.

It has been most painful for me io
see during the last few years the
attempt of Shri Ismail to spread the
Organisation of the Mus.m League
throughout the country. It was there
in Kerala. It was confined to that
State.

Shri Ram Sewak Yadav (Bara
Banki): But you had an alliance with
the Muslim League in Kerala.

Shri Lal Bahadur Shastri: I am
not prepared to deny it, if you have
the patience. 1 am also party to
to that, and it is true, but what I am
saying is that the activities and the
work of the Muslim League were res-
tricted and confined to Kerala.

Shri M. Ismail: No, Sir.
14 hrs.

Shri Lal Bahadur Shastri: But the
Muslim League in Kerala, as far as I
am aware, did not indulge in commu-
nal activities. Of course if they gid
it here and there, it was a
different matter, but generally, their
approach was to work in combinatfon
with others. They believed fully in
the development of Kerala. They did
not want a pattern of Government
which they did not like or which the
people of that State did not like. For
that they joined hands with the
others.  As I said before, the painful
part of it is that Shri Mohommed
Ismail has been responsible for creat-
ing a special situation in Kerala it-
self where things were, on the whole,
moving on peacefully. Not only
that. After that he tried to establish
or revive the Muslim League in
Madras, in U.P, in Bihar, in Bombay
and in other places.
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Shri M. Ismail: It existed in Mad-
Fis.

Mr. Deputy_Speaker: Order, order.

Shri Lal Bahadur Shastri: In Mad-
ras it existed. Bul, as far as I know
—perhaps 1 may be making a slightly
exaggerated statement—it was round-
about Shri Ismail himself for a long
time. So, it is unfortunate that Shri
Ismail should again start thinking on
those lines and create a difficult sit-
vation for all. I shall now refer to
some other matters. Otherwise, if I
go on spcaking on this, it will take
a pretty long time.

The matter of services was raised
and specially dealt with by Shri
Mathur and a few others. 1 might
say that we are all in the midst of a
big expansion programme, which is
mainly cconomic. And the role that
the services have to play is, undoub-
tedly, very important. It is some-
times said that there is no paucity
of funds and planning etc. also is
complete but it is the dearth of per-
sonnel that creates difficulties and
delays the prosecution of the schemes
or the projects.

It is true that we are effort of the
necessary personnel, both  technical
and non-technical. Yet, in so far as
administrative matters are concerned,
there is no doubt that the IAS and
the IPS are still the basic services—
from the point of view of administra-
tion. 1 might inform the House that
during last year the Ministry had
given a good deal of thought to the
question of administrative improve-
ment. And, naturally, our purpose is
to give the country a better public
service.

The demands on the two services,
more particularly on the IAS, have
continued to increase. We are, how-
ever, sorry that the recruitment has,
in the past, always not kept pace
with the increasing demand. Special
recruitment had to be made twice. A
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further close examination has been
made of this matter and it has been
found that, at present, the gap in the
direct recruitment quota is 264. It
has, therefore, been decided now to
increasg the number to be taken in
by direct recruitment. However, it
has not been found feasible to com-
pletely fill the gap through direct re.
cruitment only. If we do so, there
is a possibility of deterioration in the
quality of persons recruited as we
will have to take those lower down
in the qualified list.

Moreover, il takes about 5 years
before a direct recruit is trained and
equipped to take over the responsi-
bility of a senior post. The other al-
ternative of having special  recruit-
ment has also its own shortcomings.
It has, therefore, been felt that in
order to fill the gap, recruitment
through limited competitive examina-
tion should be made, more or less as
a regular method, at least for some
time to come. This would give an
opportunity to younger officers serv-
ing in other deparimnets to compete
in these examinations. And, the IAS
cadre will also be benefited by the
varied experience of people who have
served in differenit departments.

This idea, I might say, is still under
examination; and we are also consult-
ing the State Governments. [ might
add that this practice prevails in
Britain and, in so far as I am con-
cerned, it certainly commends itself
to me. I need not add that the filling
of the gap in the IAS cadre has be-
come important and vital in the con-
text of development and expansion.
It would be lack of forethought if
some special steps are not taken to
meet the situation.

We would also be increasing the
number of recruitment. I would also
like, at this moment, to refer to the
question of rotation of ICS and IAS
officers, A complaint was made in
this House that the rotation is not
taking place in a regular way and
those officers who come to Delhi of-
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ten want to stick here and not go
back to their States. Undoubtedly,
it is not a very happy feature. Now,
1 do want that we should take spe.
cial steps in regard to two matters.
The first is the rotation; as far as
possible, it should be done regularly.

Secondly, the quota allotted to the
different States should be fulfilled.
Of course, this does not mean that
every officer from every State or all
officers from every State, whether
they deserve it or not they will have
to be considered on merits—would
like to come to the Centire. But our
desire is that the quota should be
{ulfilled and we should try to take
the regquired number of officers from
the different States.

Up ull now, we were doing this
rotation of officers and taking of offi-
cers from the different States by
means of correspondence. I have now
advised our Establishment Officer,
who is a senior pfficer in the Home
Ministry, to go round the States and
discuss matters directly with  the
Chief Secretaries. It would be use-
ful because the Establishment Officer
would be able to know the difficulties
of the State Governments and  the
Establishment Officer would also be
able to form a correct judgment abaut
the officers who are lo be lent to
the Centre. Somectimes, all kinds of
officers are passed on to us; and we
are guilty of keeping on those offi-
cers, here, whether good or bad. So,
it will be beneficial from both points
of view. And, I want this to he
made a regular feature that the Es-
tablishment Officer should go round
the States and discuss these matters
and try to fill the gap, in so far as
the Centre is concerned, and also
see to it that the officers of the
States go back to their States after
they have been here for a few years.

I might, for the information of
Shri Mathur, add that during the
last 3 years about 127 I.C.S. and IAS
officers have been returned from i{he
Centre, to the States. He said, lower
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down, some sub-ordinate class, ur I

do n:t know, second class officers
‘were returned.

Shri Harish Chandra  Mathur
(Jalore): From the Deputy Secre-

tary grades and not the Joint Sce-
retaries and Secretaries.

Shri Lal Bahadur Shastri: I am
talking of the IAS and ICS officers.

Shri Hari Chandra Mathur:

1 am also speaking of them,

Shri Lal Bahadur Shastri: And
their number is about 127—both ICS
and IAS. I must admit that the ICS
officers, of course, generally do notl
like much to go back to the States,
My colleague sitting here  observes
that they may, perhaps, no! like these
remarks of mine. But, it must aiso
be said that we need their services
very much, They have got the cx-
perience; they have been here in the
Centre.  And, cspecially in the exls-
ting conditions, when we are passing
through a difficult period, their
experience and help count for much.
But, still, we do not want to muke
it a rule. Both the Cabinet Secre-
tary and the Home Secretary are
particular that the rotation does take
place,

In this connection, T might say a
few words about what Shri Mathur
said. He said that hachcha officers.

An Hon. Member: Chhokra.

Shri Harish Chandra Mathur: [ did
not say that. What I said was this.
‘People with 4 years experience; that
is what the subordinate officers say.

Shri Lal Bahadur Shastri: Shri
Mathur, perhaps, wused the word
bachcha or chhokra,

An Hon, Member: Chhokra.

Shri Lal Bahadur Shastri: Chhokra
is not a very complimentary word. If
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he had said Bachcha or Chhokra, per-
hapg that could be made applicable to
me easily. I may inform him that
this has been carefully studied. The
Home Ministry has jnformed me thut
even direct recruits holding posts of
Collectors have an average service of
about eight years. The average range
of service of a directly recruited offi-
cer on his first appointmen: as Col-
lector was found to be a little over
seven years,  But it may be that in
some States officers with less serviee
than thay have been appointed as
Collector, This is mainly due to the
gap to which I made a reference just
now in the LA.S. cadres. We are
taking steps to fill the gap but at pre-
sent there is no alternative exeept to
give opportunties to these junior
officers. 1 do not agree with Shri
Mathur that these officers arc never
good.

Shri Harish Chandra Mathur: I
never said that.

Shri Lal Bahadur Shastri: He wants
experienced officers to take charge of
the distriets, I entirely agree with
him there. He has, however, to rea-
lise the paucity of officers. Sccondly,
may I tell him that it is sometimes
these younger officers who take ini-
tiative and do things boldly. Shri
Mathur put me a question as to what
action has been taken under the
different laws. They have  passed
several laws and given power to the
Home Ministry and the Home Minis-
ter and so, what has he done? May I
iell him something? Of course, T am
sorry to criticise my senior officers.
Mavbe, the Minister is responsible.
But there are obvious cases in which
senior officers did not want to bother
themselves, did not want to take the
trouble, feeling why make themselves
unpopular with the people. They will
not take action against communalists
and against provocative speeches
which lead to conflicts and clashes.
Powers are there and yet no action
is taken. Ministers will not go and
take action in the distriets, Tt is the
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officer who has to take the action. I
value their experience, their know-
ledge and ability. Yet, they are cxe-
cutive officers, What is needed Irom
them is execution of the polivies of
Governmen: and execution of laws
which have been given to them. I
have seen the younger officers--I do
not say all of them—have acted
courageously and boldly. I kncw of
one case in a State. There was »
voung officer, I do not know whether
he had put in five or seven years of
service; he wag Collector. The seninr
officers such as the DI.G. and Com-
missizner were there, Yet it was
this voung officer who avoided blnod-
shed and took courage in his hands
and adopted restrictive measures. The
result  was bloodshed was  avoided
and the atmosphere became pieaceful
and good,

Shri  Nambiar (Tiruchirapalli):
S metimes it may react the other way
also: by hasty action they may create
bloodshed also.

Shri Lal Bahadur Shastri: About
tha' also, if Shri Nambiar will have
somc patience, I shall refer and sav
something,

1 do not know whether Shri Mathur
referred to  that or not 1 feel his
observations meant that during the
British days very senior officers were
put in charge as District Magistrate:
or in charge of districts. From 1932-
33, 1.C.S. officers with about six years
service were usually appainted Col-
lectors and that was  in aceordance
with a policy decision taken bv  the
then Government of India. The 1C.S.
pay-scale wag alsp drawn on the
assumption that an officer will get a
senior scale post in the 5th year of
service aflter probation. While T agree
with Shri Mathur that we should have
experienced officers in  the districts,
we should npt always be nervoug to
entrust responsibility to younger offi-
cers when it ig needed. Secondly, it
is gond sometimes to give them an
opportunity to show their merit and
courage when they were needed.
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He also rightly referred to the sel-
ting up of the National Academy i
Adminijstration. In fact, I am told
that there is no such institution in our
neighbouring countries or in Asiatic
countries. It is my predecessor who
gave the lead; I am referring to
Pandit Govind Ballabh Pantji. It
was a landmark in the history of
administration. I agree with him that
much more is still to be done and I
shall greatly welcome his suggestions
when he goes there and visits  the
institution When the course start.d
in 1959 there were only 115 officers in
the Mussoorie Acad my; it has gone
up every year and this year the num-
ber admitted will be 325, close upon
three times the figure of 1959, We
have, therefore, to provide additiontl
stafT and we have especially decided
10 appoint three more research offi-
cers and  considerably improve the
higher training. In many wavs the
work of the Academy has to be 1vor-
ganised and strengthened further,

He also referred to the appointment
of an advisory committee, My initial
reaclion is in its favour. I would like
the Home Ministry to consider it
fully, It may be good to have an ad-
visory committee on  which non-
officials are also represented s that
it can express jts views about s
working, syllabus, etc. We will give
thought to it. 1 may also add that
we have a proposal to sel up a small
training division in the Ministry of
Home Affairs for training staff, in-
cluding provision of refresher courses.
Of course, it must remain the respon-
sibility of the department or Ministry
concermed but the idea of the Home
Minisiry in appointing a small divi-
sion is to make arrangements for co-
ordination and special guidance in the
discharge of their own responsihilite.

About the appointment of the
Judges, T think the House iz aware of
the procedure. 1 may say that the
proposal is initiated by the Chief
Justice of the High Court concerned.
He initiates it and then it goes to the
Chief Minister who sends it on 1o the
Governor, If the Chief Minister diffe:-
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he has again to write back to the
Chief Justice and if the Chief Justice
still sticks to his opinion, all thesc go
before the Governor. The Governor
sees the views of these two pcople.
In this way, we get it complcte from
the State. As soon as 1 get it I pass
it on to the Chief Justice of India in
the Supreme Court and when  This
opinion has been gbtained, I forward
it to the Prime Minister and the
President for their approval. This is
the procedure, and I do not think that
there can be a better procedure than
this. I shall not quote figures, bu: zs
far as I remembcr, there were 29
appointments of permanent judges
and 23 appointments of additional
judges during the last one year. There
has not been a single occasion when
have differed from the Chief Justice
of India. So. I was a bit surprised to
read one of the distinguished lawyers
of this country saying something
ab-ut these appointments. If he has
to fight anybody he should fight the
Chief Justices of the high courts or the
Chief Justice of India. If T am blame-
worthy they are also equally blame-
worthy. So, both will have to share
the responsibility. It is not gond for
responsible lawyers or advocates or
Barristers-at-Law to criticise in puk-
lic and thus create confusion amongst
the judiciary. It is not at all pood
either in the inlerests of any section
cr in  the interests of the -whale
country.

In this connection, I would refer to
arrcars in high courts which have
been causing me some worry. Tt might
be perhaps advisable if I pay my com-
pliments to the Supreme Court which,
1 have no doubt, has set a guod
example. Reecently, we have appoint-
ed a number of additional judges
keeping in view the arrears in
different high ccurts, Of course, the
main purpose w2f that there should
be a quick disposal. We made appoint-
ments of a few more judges in the
Supreme Court, and I am glad to say
that the position in that court has
improved considerably., We had given
perhaps about three more judges to
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the Supreme Court in the year [960,
and in spite of some steep increasc
in the institutions in 1960, which con-
tinued during 1961, the total number
of «cases pending in the Supreme
Court on the 30th April, 1962, was
1.631 out of which only 85 werc over
three years old, 613 were more than
a vyear c¢ld and the rest were less
than a year old. But the position in
some of the high courts is, howoever,
nol so satisfactory.

In this connection, I would speeially
like to mention my own State—the
Allahabad High Court—and the Cal-
cutta High Court. I shall not give
figures because they are alarming.

Shri Prabhat Kar (Hooghly): It 1s
alarming.

Shri Hari Vishnu Kamath: The less
said, the better.

Shri La)] Bahadur Shastri: There
seems 1o be no alternative. [ have
given thought to this matter, and I
feel that there 1s no alternative but
to take some ad hoc measures, Unless
we do that, these arrears will continue
and create a situation for the litigants
as well as for the reputation of the
high courts. I am in consultation
with the Chief Justice of India. I do
want to take some quicker stcps
cspecially in regard to the high courts
so that the arrears are disposed of. I
do want that if new hands are given,
they should only deal with arrear
cases and they should not become part
of the high court and start dealing
with all the cases. So a time-limit, a
target, should be fixed and it should
be seen that those who are entrusted
with this work are able to dispose of
their cases, the arrears, within the
preseribed time-limit,

I am glad that certain recomuncn-
dations were adopted by the high
zourts with regard to changes in pro-
cedure, The Law Commission is also
considering the question of simplifv=
ing the proccdure further, Those re-
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commendations will be considered in
due course.

There is one more important maiter
and that is about the transfer of
judges from one high court to another.
I know this House had expressed its
opinion in this regard and in the
last National Integration Conference
great stress was laid on the advisabi-
lity of having judges in one State
from the cadre cf judges in other
States, that is, the judges should
move from one State to  the othor.
There are certain difficulties no deubt,
but w¢ have given thought to it and
we are trying lo deal with the situa-
tion, We have rceently decid:d that
those judges who go to other high
courts should be given free houses.
The main problem arises; when thev
are transferred  from one place to
another, naturally they have to maii-
fain {wo establishments. So, we have
decided that they should be given
froe houses or a reazonable rent, of
course, keeping in view the class of
the rity or the locality to which thev
0.

Secondly, we are also consider ng
whether we can allow those judges
who go to other Stale high c-arts to
priactise in their high courts  after
their retirement.  But it can only be
done provided they have functioned
as a iudge in some other State high
court for a fairly long period. It
should n-1 be that they should go and
serve as a1 judge in onc State high
courl and come back and start orac-
tising in their States. So. there will
have to be a fairly good gap. but
still, we are, as I =said, considering
over this matter. 1 am suggesting all
this because I am very keen and par-
ticular that the judees should go from
one Sta‘e to another. Tt is good in
the interrete of the high courts and
it is essemtial from the point of view
of the people. becauce the iudiciary is
one of the important citadels of demo-
eracv. The people have faith in the
judiciary and T want that to be nain=
tained. So. it will he rood if we re-
‘move those difficulties and allow them
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o move from one State tg anothcr.
Of course, there is some difficulty
about the appointment of ad hoe
judges in the Supreme Court under
the existing Constitution. Even if we
want to appoint one judge for ashort
period—apart from there being arrears
or no arrears—if there is a judge who
is lying ill for a number of years ang
he cannot do any work, vet it is
not possible to replace him, because
an ad hoc appointmen: could not be
made, That i1s also under considera-
tion. In fact. we will have to amcnd
the Constitution for this, and we will
also have to amend the Judges Act
We are giving thought to it. In fact,
we are in the process of taking various
steps and as soon as we are ready,
we will come up before this House.

In this connection. I might also say
that the Government have also de-
cided to raise the retirement age of
judges from 60 {n 62

Shri Hari Vishnu Kamath: Is it
not a fact that the States Reorganisa-
tion Commussion specifically recome-
meazted hat one-third of the numb.r
of judges in every High Court should
be from outside the State and, if s,
maiy I know what action has Govern-
m:nt taken o far in that direction?

Shri Lal Bahadur Shastri: We have
taken  steps.  Some transfers  have
been made on those lines.  What 1
mean o say is, we are doing all this
with 4 view to comply with the ree
commendati-ns of the Stale: Reorga-
nisation Commission, 1 have been
trving iy for the last one year; we
have notl succecded because of  the
various difficulties pointed out by the
judges. Therefore, we want to re=
move those difficulties and thus give
them an incentive for functioning in
rther Staters.

Sir. may I now deal with the ques-
tion of the problem of Police. I hope,
Sir, T shall get more time. About the
Police. may I say that they are the
most harassed government servants.
Their task is exceedingly difficult and
arduous. I know their deficlencles
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and no one perhaps knows them more
than I do. | do not want to suppress
them or hide them, Yet, I consider
it unfair and unjust to them that they
should be condemned outright. We
cannot deny this fact that whatever
their deficiencics, still we are able to
sleep peacefully and there is internal
peace in the country with the help
of the P.lice. Once you remove them,
1 do no. think Shri Nath Pai will
have sound sleep in his flat, althougn
his flat is very good.

An Hon. Member: Even Mr. Iamath,

Shri Lal Bahadur Shastri: May I
further add that policenion are  aso
looking after o.r borders. Thousunds
of them are posted in most difficuly
areas, The army, of course, dovs not
want to deploy 115 forees in aisiant
check pos s, They have other  am-
partant things to da. So, it 45 the
p lice which is serving as our sccu-
rity [ roe in the borders. A« T said,
hoy ars passing through most diffi-
1t times. 1 would like to tike 1his

portunity to congra‘ulate our forecs
wnich are working on the borders and
tacir officers who are doing  their
work satisfactorily and well.

The police is generally condemned
when they resort to firing. May [ say
that this qucstion has been causing a
good deal of worry to me. 1 have
given considerable  thought to  this
matier—that thepe should be no firing
at all whatever the circumslances—
but T musy admit that it has de'ied
all saluti-ns,

Perhaps Mr., Kama'h seems to be
somcwhat surprised with mv state-
ment, but I shall quote Mr. Kamath
himself, as to what he has said about
police firing.

shri Hari Vishnu Kamath: I agree
with you to that extent—I won't
deny.

shri Lal Bahadur Shastri: Even
such a reasonable and able Member of
this House like Mr, Nath Pai gets up
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and says: “Oh, we have heard so
much about pelting of stones and 2il
that; it is all false and wrong”. If such
a statement comes from Mr. Nath Pai,
naturally it receives my attention and
1 also feel greatly periurbed over il.
1 can understand Mr. Gopalan put‘ing
it that way somelimes.

Shri Hari Vishnu Kamath: His
party Government alsg resorted to
firing in Kerala.

Shri Lal Bahadur Shastri: [ hope
Mr. Nath Pai will permiy me to re-
lat: a stary; 1t is not a story, it is a
fact.

When 1 happencd 1o bz in charge
«f Police in Uttar Pradesh, I went to
a place there. There was a big func-
t:0.. The function came to an cnd
and there was zome tussle, At that
place thousands of people hid gatanr=
cd. T was alsg s'anding behind.  All
al o sudden T was told that there was
some senflic between the police  nnd
th crowd. Immediately 1 ran towaids
the police and T saw heavy  stones
falling there. Pelting of stones was
going on—hig pieces, T saw if with
my own eves and then T thought Tor
a moment as to whay should be cone
as I happened to be present there
and since T was the Police Minister.
Although not conventional  yvet T sent
for the DI.G. and told him that the
policemen  should not uase either
their batons or lathis; 1 also said
that firing should not take place.
The D.I.G. naturally accepted my
advice and asked the policemen to
stand quietly.

I myself procecded towards tha
crowd and was trying to approach
some of the leaders or representative
members of the crowd. On every side
big pieces of stones were falling and
I narrowly escaped those stones. Some
people there and the police officers
took me back; others advised me not
to proceed further. 1 adviseq them
to keep quiet and remain standing
where they were even if I received
injuries. In my own presence the
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policemen were being hurt. I waited
there for more than an hour—I do
not exactly remember—perhaps for
about two hours. Ultimately the
crowd dispersed.

I went to the hospital the next
morning to see the policemen and I
would like to tel] Mr. Nath Pai that
I wag deeply grieved to sece their
injuries, because I felt that it was my
own responsibility. It was on account
of my advice that they functioned in
that manner. I am glad, Sir. that it
was done. because it was in a way a
greal experiment  in the peaceiul
handling of a crowd., Yet, this cannot

happen always and everywhere, It
has also to b~ remembered (hat if vou
give arms {: any force vou cannot

expect them 1o remain peaceful and
non-violent,

Shri Nath Pai: May 1 say one
word? 1 am glad that  vou  were
spared; we are thankful to God tnat
vou were spared. I would only like
to point out that there have been
cases where firing was resorted 19
only to teach the crowd a lesson.
There was nobodv with your vision
and courage. Only to teach the crowd
a lrsson firing  was resorted to. I
have secn il in Bombay and Belgaum.

Shri Hari Vishnu Kamath: Shoot to
kill also.

Shri Lal Bahadur Shastri: I am not
prepared to deny what Shii Nath Pai
has said. I do not say that firing is
always and everywhere justified. It
may be absolutely wrong and there
have been verdicts. But 1 have been
somewhat surprised 1o see somo  of
the verdicts given by judicial officers
who were asked to make enquiries
into firing in different places, Yet
I would be the last person to defend
firing in every place and every nook
and corner of the country. Of course,
it is generally our practice in  the
States to hold a magisterial enquiry.
That is provided under the law and
wherever there have been major cases
of firing we have ordered judicial
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enquiries. My hon. friend from the
Communist Party said he did not
know what has happened to the
Andamans enquiry.

Shri Hari Vishnu Kamath: Not
every time.

Shri Lal Bahadur Shastri: Not every
time. Only in major cases, wherever
we felt that a serious probe was need-
ed, we did appoint High Court Judges
and other judicia] officers tv conduct
an engquiry.

In regard to Andamans, as 1 said
in this House, we  asked the State
Governmen: of Maharashtra to  give
ug a judicial officer and they did give
us an officer Unfortunateiv, he fell
1l and he is stil il If he does not
come. we will have to send  momae
other officer there, It will not e
delayed much and the enquiry wi'l be

held by a indicial officer. May 1 add
in this conncetion that  «ix judicial
enquirics were cade  into poiice

firings in 1960 and in all these <IN
cases, the Judges came to the conclu-
sion that the firing was justified

Shri Hari Vishnu Kamath: How
many firings were there in all?

Shri Lal Bahadur Shastri: [ am
merely referring to six cascs  which
were given to Judges to hoid enquiry.

Shri Hari Vishnu Kamath: In how
many cases was enguiry not held?
(Interruptions).

Shri La! Bahadur Shastri: There
may be many cases: I am not merely
trving to defend the police. I am
objectively considering this problem,
because I am in no way less worried
than the hon. Members of the opposi-
tion in so far as firing is concerned.
My whole being protests against
firing; if I have to serve the country
through firing and lathi charges, it is
not worth serving; it is better to
vacate and get out. But we find in
1960, six judicial enquiries were
ordered and in all these cases, the
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Judges came to the conclusion that
the firing was justified.

Again in 1961, there were three
such enquiries, in two of which the
firing was found justified and the
result of the third enquiry is not
known. When the members of the
Communist Party or perhaps Shri
Kamath or members of the PSP
speak, they by their remarks and
observations indicate that the culprit
is entirely the Congress Party and the
Coneress  Government,  which s
responsible for indulging in all these
things and in their Government, the
police hag to resort to firing, cte. May
I inform the House that wnen  the
PSP Ministry was functioning in
Kerala

Shri Hari Vishnu Kamath: Give the
whole story.

Shri Lal Bahadur Shastri: . .from
March 1954 1o February, 1955, there
were 3 police firings.

Shri Surendranath Dwivedy: That
is unfortunate; we deplove o,

Shri Lal Baha ~ Sh:ris I am no
condemning it. but do not give the
impression that the Congress Govern-
ment rules merely by  firing,  lathi
charges and other things.

Shri Hari Vishnu Kamath: Please
tell the House  what we  did  and
what you arc doing.

Shri Lal Bahadur Shastri: Ceriain-
Iy I shall do it. if I have the time. 1
am merely saving that ¢ven when the
PSP ruled over Kerala three livings
took place and  may I oform the
House, with the permission of  Shn
Gopalan, that when the Communist
Ministry ruled over Kerala from
April 1957 to July 1959, 10 firings
took place on 10 occasions.

Shri Nambiar: Provoked by the
Vimochang Samaram and the Con-
gress; they provoked it.

Shri Lal Bahadur Shastri: If we
.do it, we do it once in flve years,
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whereas Shri Nambiar does it every
day.

Shri Daji: Shri Nambiar does it
ineffectively; you do it effectively,

Shri Lal Bahadur Shastri: 1 am
telling it in all scriousness; I am not
quoting it in order to condemn the
Communist  Government then in
Kerala or the PSP Government T
am merely saying that there may be
a situalion when it would not be
possible for any Government to con-
trol it without adopting the harshest
measures possible.  Therefore, it be
comes our duty to think over matters
coolly and try to find out solutlions.

There was a commitlee appointed in
Kerala, of which Shri Kamatih himself
wus the Chairman and tha! eemmitice
had reported that the police should
not be allowed to use force mesely
to dispersc an unlawlu]l crowed, wiicss
such a crowd or assembly or proces=
sion causes so much obstructicn 12
movemenl and inconvenicenco o to
make it impossible  for the public to
carry on  their nrdinary normal
avocations of hife and diversion ot
traffic iy not possible and the crowd
or the procession cannot he dispersed
by any other methods,

Shri Hari Vishnu Kamath: What
force? What does il connoiv? Waler
hose, cane, lathi,—not firing straight-
away. Read the whole thing,

Shri La] Bahadur Shastri: 1 think
the commiltee was appointed to find
out as to whether it was pussible to
avoid resorting to firearms.

Shri Hari Vishnu Kamath: I{ comes
last; it is the last resort.

Shri Lal Bahadur Shasiri: Perhaps
T might go bevond what Shri Kamath
has said. I am  surprised that he
should suggest the use of force in case
it is not possible to divert the traffie
or traffic being jammed up. We do not
mind traffic being jammed up and we
may allow that to continue for hours.
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We will never advise that firing or
force should be resorted to.

Shri Hari Vishnu Kamath: Please
tell the House what are the degrees
and kinds of force recommended by
that committee. That you are con-
cealing.

Shri Nath Pai: Water hosing has
been recommended, not firing.

Shri Hari Vishnu Kamath: It is
very unfair to the committee and to
my party. Read the whole thirg or
do not read at all. (Intzrruptions).
Coming as it does from you, I am
surprised,

Shri Lal Bahadur Shastri: I invite
Members and I shall myself also go
through the whole report. Bui can
Shri Kamath say that he will not
allow firing to be resorted to under
any circumstance?

Shri Hari Vishnu Kamath: I have
not saig that. The commiitce  has
not said that.

Shri La] Bahadur Shastri: That is
my point. The basic point is whether
firing could be resorted to or not. If
it cannot be rcsorted to, vou suggest
remedies. If not, then we have to
examine each and every case on
merits.

Shri Hari Vishnu Kamath: In all
humility, may I ask whether the Con-
gress Party or the Congress Govern-
ment has evolved a code of conduct
for the police in inis recard as my
party did?

Shri La] Bahadur Shastri: Unfor-
tunately, I am functioning as Home
Minister.  If only hon. Menibers
would see the instructions I have sent
and most of the points written in my
own hand—I cannot place it on the
Table of the House—the precautions
and all that I have :uggested, what
steps they should take much befere
the crowd collects, whal preventive
action they should lake, how  they
should keep themselves in touch with
the people, the pubnc angd the party
concerned—[ cannot dialate upon it,
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because it map produce a contrary
effect outside,

Shri Hari Vishnu Kamath: Is it a
secret document?

Shri La] Bahadur Shastri; It is an
absolutely secret dccument. In fact,
we have advised the State Govern-
ments that it should not leak out
or it should not be seen by Shri
Kamath or his friends,

Shri Hari Vishnu Kamath: We are
handicapped then.

Shri Lal Bahadur Shastri: In all
humility, I would like to say that we
have advised the State Cevernments
and the Union Territories to function
in a very careful and vigilant manner
and detailed instructions had been
issued. The difficulty is the political
parly. What is to be done? It is
not generally the people; they may
sometimes fight among themselves
and there may be faujdaris. But
the difficulty comes when the leaders
of the political parties start taking
interest  in movements, in  start-
ing movements or agitations, The
clsetions are just now over and im-
mediately after the elections, we get
reports, not only  reports, but
fiery speeches being made saying,
“We will siart an agitation; we will
defy this law or that law.” What
would be the result? The elections
are just now finished, The country
has voted for a particular party. The
Parliament is here and the legisla-
tures are there in the States. Ven-
tilate your grievances through the
legislatures or the Parliament.

Shri Hari Vishnu Kamath: Is it the
Minister's view that any agitation
outside the House is anti-democratic?

Shri Lal Bahadur Shastri: I do not
mean to suggest that. What I want
is, hold public meetings, pass resolu-
tions, submit memoranda, send depu-
tations, ventilate your grievances
through the legislatures or the Par-
liament. Various other opportunities
are there to discuss with authorities.

Shri Sham Lal Saraf (Jammu and
Kashmir): One can have peaceful
demonstrations.
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Shri Lal Bahadur Shastri: Not
that. What is the business of always
thinking of demonstrations and no-
thing else? After all, what traditions
are we leaving behind, what tradi-
tions are we laying for the future?

Shri Nambiar: In Kerala the
Vimoshana Samaram could have been
avoided. The ruling party led the
Vimochana Samaram and wanted to
topple down the Kerala Communist
Government. Now you are preaching
to the country to adopt a particular
pattern whereas you did not follow
it then.

Shri Lal Bahadur Shastri: I have
been preaching this for ever, always,
and I shall preach it in future also.
1 consider it the responsibility of the
Congress first not to indulge in any
kind of agitations, demonstrations or
violent activities. I know the Con-
gress does not do it, except that
there might be aberrations here and
there.

Shri Nambiar: What did you do in
Kerala?

Shri Lal Bahadur Shastri: In
Kerala the agitation was absolutely
peaceful. It was due to your own
doings. It was the doings of the
Kerala Government which led thou-
sands and thousands of people to
gather together. The Congress was
not very popular at that time. What
was it that led to millions of people
collecting together. I know that
hundreds of thousands of people col-
lected together, sat whole nights
and passed resolutions that the Com-
munist Government in Kerala should
go. How did it happen? There
was no violence, nothing of the kind.
Yet the upsurge was there.

Shri A. K. Gopalan (Kasergod):
Can the Minister say that the Con-
gress had nothing to do with the agi-
tation?

Shri M. L. Dwivedi
No.

(Hamirpur):
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Shri Lal Bahadur Shastrl: Well,
Sir, naturally the Congress must
have its sympathy. Because we felt
that the government there was not
functioning in the proper manner, in
a democratic manner, our sympathy
was there. And, every party must
have the desire to rule over a parti-
cular state in these conditions.

Shri A. K. Gopalan;: When there
was violent burning of schools and
buses and other things, did the Con-
gress issue a statement saying that
these things should not be done?

Shri Lal Bahadur Shastri: We did.

Shri Maniyangadan (Kottayam):
The Congress never encouraged such
things. They asked the people to
dissociate themselves from  such
things.

Shri Lal Bahadur Shastri: We did.
In fact, if T remember aright, it was
condemned by important people and
by the top Congress organisation—I
mean the burning of buses etc. We
did it. I did not want to say any-
thing on this but I was forced by
Shri Numbiar,

Shri Vasudevan Nair
puzha): You cannot have
standards.

(Ambala-
double

Shri Lal Bahadur Shastri: I do not
want to be provoked, but sometimes
Shri Nambiar provokes me., There-
fore, T had to say this. I did not
want to enter into this at all. My
point is, is it advisable, in the exist-
ing circumstances, just after the
general elections are over, to start
agitations and to start movements
which will ultimately end in clash
and conflict and then condemn the
police or ask the police to keep quiet
and sit quiet like good Gods and do
nothing? 1 beseech the parties to
consider this matter coolly and not
create situations in which the Gov-
ernment will feel handicapped and in
which the Government may have to
do something which it never wants
to do.
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1 might also add just a few words,
that I want public opinion to be built
up. It is unfortunate that good ele-
ments in the society do not take any
interest in these ‘matters. They just
sit quiet.

Shri Hari Vishnu Eamath: Apathe-
tic,

Shri Lal Bahadur Shastri; The re-
sult is that one szide is always con-
demned and there is no criticism of
the other side.

Shri Hari Vishnu Kamath: Bad for
democracy.

Shri Lal Bahadur Shastri: By all
means, condemn the Government,
condemn the administration. There
is full freedom and I do not want to
deny that freedom. But the public
opinion has to be properly built up.
There should be proper public edu-
cation. Who can do it? It is the
non-officials. I want that there shculd
be organisations in the country, non-
official organisations, non-official
bodies. In old days we had Civil
Liberties Associations and such other
organisations. I want that those bod-
ies should take a balanced view. Let
them criticise the Government or
condemn it whenever they feel that
it is right to do so. But let them also
criticise others if they find them at
fault. They should have the cour-
age to do so. That kind of public
opinion has to he built up in the
country.

Shri K. R. Gupta (Alwar): Do you
mean to say that there should be a
non-political body?

Shri Lal Bahadur Shastri: It can
definitely be a non-political body.
The Civil Liberties Association in
old days was a non-political body. It
was not a political body. The Con-
gress alone was not associated with
it. There were advocates, doctors and
many others in it. Therefore, when
I say this, T do not want that only
political parties should monopolise it.
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It is better that those who keep aloof
from all these things form such bod-
ies and express their views.

I might also add that our news-
papers can be of great help to us in
this matter. 1 know they will get
somewhat annoyed, kut I feel that
especially in the matter of firing etc,,
they have not always taken a very
objective view. Of course, they are
free, they are independent and they
must be so. They have played a
great role in the past, in our days of
struggle for independence. I would
like them also to give very careful
thought to this matter, as to whst
kind of lead they should give to our
people when these abnormal situa-
tions arise. As I said, they are the
people who criticise us and we pay
special attention to what they say.
Yet there should not be a one-sided
comment. If the paper will only try
to be popular it will be at the cost of
the general inlerests of the country.

Sir, I have yet to deal with three
or four matters. I wanted to say
something about corruption I shall
not say as to what has been done so
far because hon. Members might
have seen the report of the Specizl
Police Establishment, but I must say
that our Special Police Establishment
has on the whole done a good jub. I
agree that the Special Police Estab-
lishment has lo he further streng-
thened. I was looking only into the
report for March 1962, I found that
during that one month 181 fresh in-
formations were collected by the
Special Police FEstablishment—96 re-
lated to the Ministry of Railways, 14
to Transport and Communications, 10
to Commerce and Industry, 9 to De-
fence, 5 to W.H.&S. It is often said
that the gazetted officers are not
generally dealt with and they  are
left out. I might inferm the House
that out of these., gazetted officers
concerned were like Controller of
Stores, Deputy Directors, Assistant
Mechanical Engineers, Works Engi-
neers, Superintendents Excise etc. Of
the 26 cases decided by court during
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March 1962, 17 resulied In convictions.
A gazetted officer was sentenced to
six years' rigorous imprisonment and
a fine of Rs. 10,000; one gazetted offi-
cer was dismissed from service and
three were removed from service. Of
the non-gazetted officers, elght were
dismissed from service, six were re-
moved from service, besides the other
punishments given tc others. The
House may be interested to know the
fact that out of 636 officers dealt with
by the SPE in 1961, about 15 per cent
were gazetted officers. I think that
this cannot be considered unsatisfac-
tory.

15 hrs.

1 still feel that it is necessary to
intensify our efforts in all forms, pre-
ventive and educational. We propose
to take a number of steps, as a result
of careful study by the SPE and
State Anti-corruption departments.
Some of the matters are still under
further consideraticn. Thought has
also been given to improving  the
legal instruments for dealing with
corruption and certain proposals have
been formulated for amendment of
the Prevention of Corruption Act and
the Code of Criminal Procedure and
the views of the State Governments
have been invited on these proposals.
Amendment of certain service rules
is also under consideration. It has
been decided to take powers to retire
compulsorily Government servanis
who have put in 25 years of service
or attained the age of 50 if there is
a reasonable suspicion of lack of
integrity against them

Shri Hari Vishnu Kamath: Govern-
ment will bring forward a Bill on
that?

Shri Lal Bahadur Shastri: It is also
being considered whether article 311
of the Constitution should be amended
so that action may be  taken more
speedily in the more serious discipli-
nary cases, The question of simplifica-
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tion of the procedure to be followed
in departmental proceedings is also
under examination.

Considering the growing importance
of corporate public enlerprises, to
which a reference was made by Shri
Mathur, some action has already been
taken to extend the vigilance arrange-
ments to such enterprises and an offi-
cer on special duty is geing into the
matter more thoroughly in order to
advise us on further action,

In addition to all these measures, 1
feel that this matter should not be en-
tirely left for consideration in the
hands of officials. It is desirable that
there should be exchange of views bet-
ween them and public men of experi=
ence. Perhaps, hon. Members might
have read in the papcrs that I have
suggested thai a formal committee
should consider the important aspects
of the evils of corruption. But I do not
want to make it a formal committee as
such and wait for ils repori. Since
we know most of the problems the real
point is to take remoedial action, I,
therefore, propose to  request  somie
Members of Parliament and, if possi=
ble, other public men to sit with our
own officers in order to review the pro-
blem of corruption and make sugges-
tinns,

Shri Hari Vishnu Kamath: In order
to review?

Shri Lal Bahadur Shastri: I was
saying that this body should be enfrus-
ted with this quesfion of enlisting pub-
lic support and co-operation in com-
bating corruption. Of course, it would
be much better if they are put in pro-
per terms of reference, but some ot
the pointg which I have suggested for
the consideratnon of the committee are
these. More attention needs to ba paid
to vigilance work of the Secrelaries
and Heads of Departments. Stricter
view needs to be taken of corruption
to produce a deterrent effect. The
SPE should be strengthered. It might
result in better co-ordination if the
head of the SPE could, with the con=
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sent of the Ministries concerned, perio-
dically check the work of the vigilance
organisations in railways, public
undertakings, income-tax department
etc. and give advice for improve-
ments in procedure where they are
needed, It js also necessary to re-
duce considerably the time lag bel-
ween the commission of a corrupt act
and its punishment. I have also sug-
gested the speeding up of departmen-
tal trials. It may be considered whe-
ther any administrative trbunals could
be established which try cases and
award punishments,

Shri Harj Vishnu Kamath: Not the
kind of tribunal envisaged by the for-
mer Finance Minister, Shri C. D.
Deshmukh, [ suppose?

Shri Lal Bahadur Shastri: This
deals only with government officers
or officials and others; not with Mem-
bers of Parliament and Ministers.

Coming to Scheduleq Castes and
Schedlled Tribes, my two colleagues
have already dealt with the subject
fully. I know this is the primary res-
ponsibility of the Home Ministry. But
I feel somewhat hurt when my hon.
friends from the Scheduled Castes and
Scheduled Tribes accuse ys of not pay-
ing enough attention, or giving enough
time, to thay work., Certainly, they
can criticise us but they should not
accuse ug in that way. It is one of
the major tasks of the Home Minis-
try, in so far as the remova] of the
difficulties of the Scheduled Castes
and Scheduled Tribes are concerned,
and we want to take it up in all ear-
nestness. Therefore, I have specially
requested my colleague, Shrimati
Chandrasekhar to look after this work.
I will not mind if I have with me a
friend from the Scheduled Tribe who
will specially concentrate himself on
the work relating to the welfare of
Scheduled Tribes. Regarding the es-
tablishment of a separate department
for that, well, if a separate department
is needed, I shall have no objection to
it Already, we have a separate cell
which is dealing with that work. I
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shall not go into the details of that.
Similarly, we have decided to have a
separate cell for the Scheduled Tribes,
These cells and this organisation will
specially concentrate themselves on
this work.

Coming to the Scheduled Castes, I
can only say that whatever is done for
them is not enough, in my opinion,
because they have suffered, and suf-
fered a good deal for centuries. So,
whatever we can do for them can
never be considered enough or much.
In fact, as Gandhiji used to say, the
high caste Hindus will have to atone
for what they have done in the past.
So, 1 strongly feel that we have to go
very far and do whatever is possible
to remove their difficulties and defi-
ciencies, whether they he on education,
scholarship, communication of ser-
vices. Some figures have been quot-
ed in this connection by some hon.
Members. I shall not go into them.
My hon. friend, Shri Dhanna Singh re-
ferred to Punjab matters. He also re-
ferred to the Posts and Telegraphs De-
partment. It will certainly receive our
attention.

The Scheduled Tribes are the most
backward community in our country.
Even now they are living under the
most difficult conditions. I am glad
that we have got the Dhebar Com-
mission Repory with us. Formerly,
there was the Elwin Committec Report.
The Dhebar Commission Report is a
very comprehensive one, which has
gone into every aspect of this prob-
lem. The Report has been studied in
our Ministry and we have, more or
less, come to certain tentative conclu-
sions. We have alsp sent the report
to the wvarious State Governments to
obtain their views. Since we have not
received their comments so far, my
idea is to hold a conference of the
Ministers concerned of the different
States some time in July to consider
the recommendations of the Dhebar
Commission. 1 feel that we should
be able to discuss this report in Par-
liament during the next session. As
soon ag the report is discussed here,
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we will, on the basis of the views ob-
tained from the llouse and the State
Governments, go ahead towards the
implementation of the various schemes
suggested in that report,

[ might, however, add that hon.
Members must not ignore the fact that
the implementation of the various
schemes, projects ete., is the main
responsibility of the State Govern-
ments. It will be our duty to keep
a constant watch and see what is be-
ing done in the States. We have our
Commissioner for Scheduled Castes
and Scheduled Tribes. He will be
visiting the different States and will
be presenting his report. In accord-
ance with the rccommendations made
by him, we will be advising the State
Governments. His report is also plac-
ed on the Table of the House. So, that
agency is there, but it js mainly the
State Governments which will have to
undertake the major burden.Iwouid
also appeal to hon. Members tg sco to
it that they keep in touch with their
own States and also see to it that our
schemes and projects are properly
implemented.

Shri Ram Sewak Yadav rose—

Shri Lal Bahadur Shastri: About
the Union Territories, 1 shall not {ake
the time of the House and would
merely say that I had made a state-
ment in the last session of the Parlia-
ment on the Union Territories, The
Home Minister appointed a commit‘ee
to go into this matter as to what fur-
ther reforms or changes should be
made in the Union Territories. Shri
Asoka Sen, our Law Minister, was ap-
pointed the Chairman. He has almost
finished his report. This is the infor-
mation that we got day before yester-
day. I think the report will be sub-
mitted in a few days’ time. So I need
not make general observations. But I
can assure the House that our desire
is to see that the Union Territories
get full opportunity and have all the
fights delegated 1o them to earry on
the developmental activities of their
aTea. It is mostly developmental
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work which is of prime importance
in the Union Territories. Adminj-
stration as such is neither very
important nor very difficult. But
cven in  the matter of admini-
stration, as I had said before, ex-
cept for one or two subjects the rest
of the administration should =iso be
done by the representatives of the
people. They should Le in charge of
it. Se, I still stick to the same thing.
1 hope that as soon as the report is
submitted to us, we will consult
the Cabinet and then come up
before the Parliament. [ want that
Parliament should pass the necessary
legislation or amend the legislation in
the course of its next scssion because
as soon as it is passed, we will like
that the new territorial councils which
have been clected should start func-
tioning on that pattern. So this is the
position about the Union Tertitories.
I have no doubt that if hon. Members
will just show some patience and will
coo!ly examing the proposal; of the
Government, they will themselves feel
that it gives them enough scope to car-
ry on the kind of work that they voant
to do in their own territories.

May I say a word about the Hill
areas of Assam also? It is unfortunate
that recently some decisions have been
taken which must be exercising the
minds of the people there and outside.
But may I inform thp House that when
ithe representatives of ihe Hill Tribes
came here and met the hon. Prime
Minister, the hon. Prime Minister made
certain offers to them and he said that
they should get the Scottish pattern of
administration in their areas? As far as
we could judge, they went away more
or less satisfied in the sense
that they said that they would think
over it and apparently they seemed
satisled. However, when they went
back they did not accept it and the
result i3 that the Members who have
been elected from the Hill areas to
the Assam Legislative Assembly have
decided to resign. As far as I can
see in the Scottish pattern they will
get not merely ample but the fullest
opportunity to carry on the develop-
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mental work in those areas. I have no
doubt about that; but, of course, a
commission will decide about the
details. As compared to the TUnion
Territories, Ithink developmental work
is much more important in the Hill
areas of Assam. Not only in the matter
of devclopmental work, if they will
examine the Scoilish pattern, they
will find that in various other matters
they will have full or complete auto-
nomy. So, that proposal has to be
carcfully looked into. May I suggest
1o the representatives of the Hill areas
who have decided to tender their
resignation notl to do so?

Their main problem at the present
moment perhaps is that of language,
that is, what lunguage they will use
whether in their own areas or in the
Secretariat. That is perhaps troubling
them, The language problem is always
fraught with difficulties, yet T believe
it is not incapuble of solution. We
can find a solution of the language
problem in the Hill areas also. It is
in this background that I would like
1o appeal to our friends not to think
i terms of any kind of agitation and
consider (resh over these problems.
They might discusg it further with us
and then take the final step.

As regards the Maharashtra-Mysore
border dispute, Shri 8. 5. More spoke
with great emotion and feeling on
this matter, but it has to be realised
how these matters are viewed by
different people with different angles.
I can understand some kind of emo-
tion in Shri S. S. More although he
is a quiet and a scholarly person. But
1 was surprised at the way our senior
leader, Dr. Aney, spoke. He must be
about 84 years of age, yet, whether
all of us followed his speech or not,
he spoke on the question of Vidarbha
with vigour and emotion. He felt so
strongly on that matter. May I ask
my hon. friend, Shri More, to convince
Dr. Aney?

These matters are matters of senti.
ment. We need not find faylt with
sentiments and strong emotions but
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the point is how to find a solution
for them. I am one of those who
feel that something has to be done
in this respect. It is unfortunate that
Shri Pataskar and his other colleagues
could not persuade the other two
colleagues from Mysore to produce a
joint report. Anyhow, the joint report
apart, Shri Pataskar wanted the
Mysore friends to submit their sepa-
rate report and Shri Pataskar and his
colleagues would submit their report
separately. Even that was not done.
The other report has not yet been
submitted.

What is the solution? I cannot offer
any solution immediately, but my
feeling is that this matter should be
discussed with the Chief Ministers of
Maharashtra and Mysore. 1 am my-
self prepared to take the initiative.
The best solution to my mind would
be if something could be decided upon
by mutual agreement. Still, as I said,
I am prepared to take interest. But
if T fail, something else will have to
be thought of. Whether I shall do it
or  somebody clse or some other
machinery should do it, we will con-
sider that later on. But I can assure
the Housc, and especially Shri S. S.
More uand Shri Nath Pai who have
met me outside, and Shri Khadilkar,
that I do not want this question to
hang on for a long time. I do want
that this should be considered as early
as possiblee But I hope no undue
pressure will be put on me....

Shri Hari Vishnu Kamath: Failing
to reach an agreement, what will
Government do?

Shri P. K. Deo (Kalahandi): Plebls-
cite!

8hri Lal Bahadur Shastri: If there
is mutual agreement....

Shri Hari Vishnu Kamath: If there
is no mutual agreement? Failing
that?

_ 8hrl Lal Bahadur Shastri: Failing
that, T have some suggestion but I
won't place it before the House now.
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Shri Hari Vishnu Kamath: Secret
weapon?

What about the Mysore-Kerala
border?

Shri Mohsin (Dharwar South): Will
the other disputes also be settled in
that way? Will the hon. Minister
evince the same interest about the
other disputes also?

Shri Lal Bahadur Shastri: We do
not want to open Pandora's box.
But because Shri Mohsin has remind.
ed me, may [ say this, if he will
excuse me? While he was condemn-
ing communalism and all that—it was
perfectly justified and he was prais-
ing the South—he completely for-
got everything about national integra-
tion when he came to the question of
border dispute of Mysore and Maha-
rashtra. He was also charged with
emotion and he started saying, “It is
tmpossible, we cannot accept it” and
s0 on.

Shri Mohsin: In fact, I pleaded not
to make any changes.

Shri Lal Bahadur Shastri: Anyhow,
we have to take a balanced view in
regard to these matters.

About Pakistani infiltration I know
it is exercising the minds of our
Members. 1 have perhaps said before,
and 1 would like to say it now, that
according to the information available
to us there has been no doubt
infiltration on a somewhat large scale.
We have got some tentative figures,
but we are trying to get more accu-
rate ones prepared as early as possi-
ble. Hon, Members have to remember
certain inherent difficulties in dealing
with this problem of infiltration from
East Pakistan into Assam. The Com.
munities on either side are closely
knit. There is also the fact of scareity
of labour in that part of the country
and, if I might say so, poverty and
unemployment in the other area com-
pels them to come to our area and
get land for cultivation and also work
in the flelds as labourers.
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However, whatever may have hap-
pened in the past, we have to consider
as to what steps should be taken to
bring this to an end, that is further
infiltration. With this objective in
view a number of measures are being
taken 1o strengthen the border
arrangements and to open more check
posts. Definite proposals have been
drawn up and the Government of
India have agreed to provide them
necessary financial assistance. 1T am
sure the steps will go a long way to
relieve the present tension. We shall
have to take steps more or less on
the same lines in Tripura also which
too has an extensive border of over
560 miles.  Of course, the terrain is
extremely difficult, mountainous
terrain.  Still T have every hope that
the new measures we propose to take
will stop infiltration. Of course, we
welcome East Pakistani or West
Pakistani citizens to ecome to India,
provided they come with valid docu-
ments. But illegal infiltration or any
kind of illegal work has to be pre-
vented and siopped, especially bet-
ween one State and another.

I have had a talk with the Chief
Minister of Assam only two days
before when he happened to be here.
He has also discussed with our officers
of the Home Ministry, and I have
every hope that adequate action will
be taken by the State Government in
order to do the needful in the future.

Before I conclude. ...

Shri K. R. Gupta: What about Shri
Mohammad Tahir's argument that
there is no infiltration and that it is
only the Census figures of 1951 and
1961 that make the difference?

Shri Lal Bahaduar Shastri: We have
carefully gone into the Census figures.
As Members will see, even today I am
not giving the figure, because I want
to be absolutely accurate. But we
have been examining it for the last
few months, and after having looked
into the report produced by the
Superintendent of Census we find that
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there has been infiltration on a large
scale. We have excluded the natural
growth of population in Assam. We
have taken the total population of
Assam. then excluded the mnatural
growth and other immigrants for
other reasons, and then come to the
conclusion as to what the figure would
be in so far as illegal infiltration is
concerned.

Shri C, K. Bhattacharyya: May I
point out to the hon. the Home Minis-
ter that in his report there is no refe-
rence to infiltration in West Bengal
which is adjacent to Pakistan?

Shri Surendranath Dwivedy:
Assamese infiltrate into West Bengal!

Shri Lal Bahadur Shastri: I thought
Bengal was strong enough to deal
with it, and especially our friend
Shri C. K. Bhattacharyya. I thought
Bengal Government was strong enough
to deal with the situation. But I
might also tell him that we are keep-
ing West Bengal also in view.

Before 1 conclude—I am sorry, I
wanted to refer to a few other
matters, but I will not take more of
the time of the House—I would like
to say that the question of national
integration is now not mercly an
idea. 1 am glad that it is taking a
concrete shape. It is unfortunate that
the general elections have given it a
seiback, because the caste feelings, the
community feelings, the regional feel-
ings, all these things came on the sur-
face. In the elections we gencrally,
all of us, do not think of anything
else except of the success in the elec-
tions. Soit has been, as [ said, an un-
fortunate development. But I do feel
that we need not get disheartened
or disappointed but should go ahead
with this task. It is said, “Well, you
have started talking of national inte-
gration now after ten.twelve years".
True. But then, this transition period,
as the House will agree, is the most
difficult period for any country which
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has attained its independence only
fifteen years before. And during this.
period all kinds of urges have come
up, naturally so—regional and eco-
nomic development, development
of language, development of in.
dutries, of their own village, of their
community—all these things have
come up. And they are to an extent
justified—the feeling, the sense of pride
amongst the citizens of the country
after having attained independence.
The only drawback in this is that the
national interest is sometimes not kept
above these things. Friends who have
taken interest in other fields of life or
in the development of the society have
not given enough thought to the
national aspect. It is essential that
the Government and Members outside
should draw the attention of the peo-
ple towards the prime importance of
taking a national wview, a natiomal
approach.

As | was just now saying, Shri
Mohsin, of course, mentioned about
the Mysore-Maharashtra dispute and
then he said, I have now gone back
upon the idea of banning of communal
organisations. Of course, I shall not
deal with the banning part of it. I
have replied to it only the other day
in the House. 1 have given replies
to a number of supplementaries.
Again, I may say, from the national
integration point of wiew, he was so
vehement on the question of border
dispute of Maharashtra and Mysore
and completely forgot about the
nation as a whole. If national inte-
gration means serving one's own
interest or what he wants should be
done, then, where does the nation
remain? Every one will have to
act in a give and take manner.
Every one will have to try to accom-
modate and try to adjust and also if
necessary to undergo some suffering
and sacrifice in order to maintain the
solidarity of the country.

During the period of 12 years, we-:
have had three elections and this was,.
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[Shri Lal Bahadur Shastri]

of course, for the third time. This is
a great significant thing. During
recent years, democracy has collapsed
in several countries, There have been
convulsions and upheavals in several
neighbouring countries. We can take
legitimate satisfaction that we have
run the democratic machinery of
‘Government with considerable success,
Holding of elections every five years,
I may, however add, by itself does
not mean that democracy has struck
.deep roots in this country. Primarily,
democracy in India is a plant of recent
growth. Ii requires to be nursed and
nurtured with great care and tender.
ness. 1f we are divided by caste,
community and language considera-
tions, we cannot function as a real
democracy, strong and united, able to
meet the challenges of various kinds
which face us within and beyond our
borders. 1 am somoewhat pained to
see that there is an attempt at creat-
ing some kind of a panic in the coun-
try. All kinds of talks arc being
carried on. Some couniries are
apparently intcrested in raising bogies.
But, we must not lose our perspec-
tive and self-confidence, Qur masses
are sound. It is only leaders of politi-
cal parties who have to rise above
party considerations in so far as the
integrity and stability of the country
is concerned. 1 know we have to be
firm in major matters. But, we need
not necessarily be hard and rigid in
handling smaller things. I have no
doubt that in regard to bigger pro-
blems, we will have to be resolute,
firm and decisive. We are here in
the Government not just to rule, but
te govern for the peace and solidarity
of the country.

Each one has his own obligations in
this matter. May I, in all humility,
say that if every Member of Parlia-
ment will make it his or her mission
to bring about accord and unity and
work for communal harmony, half
the battle would have been won.

Shri Nambiar: A very important
. cut motion has been moved to see that
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all the employees who have been
removed from service during the
strike may be taken back. About 200
are left out. May I know what is the
reaction of the hon. Minister in this
matter? He was kind enough to say
previously that he would sympathe-
tically consider the question.

Shri Lal Bahadur Shastri: 1 have
sald something about that before.
May 1 add that the main question is
that of creating some kind of negotiat-
ing machinery? That is a bigger
question. My colleague Shri Nanda is
at it. We have met and discussed
amongst ourselves only a week before,
He will finalise those proposals in
consultation with the unions if neces-
sary. I think we should think of the
problem in that broader context. I
say this, because, once the negotiating
machinery is there, even these indivi.
dual cases can be taken up if they
find it necessary with the authorities
concerned.

Mr. Deputy-Speaker: May [ put all
the......

Shri Umanath: A major point was
raised in  the course of the dis-
cussion. .......

Mr. Deputy-Speaker: It is too late.
May I put all the cut motions together?
Any particular cut motion to be put
separately?

Shri Nambiar: Cut motion No. 324
is to be put separately.

Mr. Deputy-Speaker: The question
is:

“That the Demand under the
head Ministry of Home Affairs be
reduced by Rs. 100." (Failure to
remove corruption, nepotism and
red tapism in administration).

15.39 hrs,
[MR. SPEAKER in the Chair]
Shri Priya Gupta (Katihar): On a

point of order. Can the Deputy-
Speaker also cast his vote?
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Mr. Speaker:
Member.
The Lok Sabha divided:

Shri C. Dass (Tirupathi):
to vote for ‘Noes'.

Yes, he is also a

I want

Shrimati Renuka Barkataki (Bar-
peta): The button on my desk also
has not worked. I also want to vote
for ‘Noes'.

Shri D. J. Naik (Panchmahals): I
wiant 1o vole for ‘Noes'

Shri Satyanarayana (Parvathi-
puram): I want to vote for ‘Noes'’

Shri Ramapathi Rao (Karimnagar):
I also want to vote for ‘Noes’.

Shri Nesamony (Nagercoil): I want
to vote also for ‘Noes’,

Dirvision No. 6]
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Shrl Anjanappa (Nellore):
to vote for ‘Noes'.

Shri Gulshan (Bhatinda): I want to
vote for ‘Ayes’.

Shri Gokaran Prasad (Misrikh): I
want to vote for ‘Aves’.

I want

Shri Onkar Singh (Budaun): I want
tn vote for *Ayes'’

Shri Nataraja Pillai (Trivandrum):
I want to vote for ‘Aves'’.

Shri C. K. Bhattacharyya: Will you
please kindly add on¢ to the ‘Noes'?

Mr. Speaker: The bution on the
hon, Member's table has not worked?

Shri C. K. Bhattacharyya:
has not worked.

No, it

[15.43 hrs.

Hadde, Shri

Badrudduia, Shri

Barua, Shri 1.

Herwa, Shri

Hiren MDuatta, Shri
Chakravartry, Shrimati Renu
Daji, Shy

Dasaratha e, Shri

Ideg, Shn 1" K.

Dwivedy, Shry Surendranath
«Gauri Shankar, Shri
Goukaran Prasad, Shr
«3opalan, Shri AK.
Gulshan, Shri

Gupta, Shri Priva

Tsmail, Shri M.

Akkamma Devi, Shrimati
Alva, Shri A.S.
Anjanappu, Shri

Bakliwal, Shri
Halakrishnan, Shri
Barkateki, Shrimati Renuka
Basappa, Shri

Basu, Shri G.

Bhagat, Shri B.R.

Bhakt Dagt han, Shri
Bhattacharyys, Shri C.K.
‘Chandrasekhar, Shrimati
Chandriki, Shri
Chaturvedi, Shri 5. N,
Chettiar, Shri Ramanathan

AYES

Kachhavaiva, Shri
Kamath, Shri Hari Vishnu
Kapur Singh, Shri

Kar, Shri Prabhat
Feishing, Shri Rishang
Kumaran, Shri M. K.
Kunhan, Shri I

Lahri Singh, Shri
Mehta, Shri Jashvant
Misra, Dr. U,

Mohan Swarup, Shri
Munzni, Shri David
Nair, Shri N. Sreckantan
Nair, Shri Vasudevan
MNambiar, Shri

MNath Pai, Shri

NOES

Taljit Singh, Shri
Das, Shri B.K.

Das, Shri 5.H.

Dass, Shri C.

Datar, Shri
Deshmukh, Shri B.D.

Deshmukh, Shri Shivaj Heo 5.

Dighe, Shri

Dube, Shri Mulchand
Dwivedi, Shri M.L.
Hansds, Shri Subodh
Hem Raj, Shri
Himatsingks, Shri
1gbal Singh, Shri
Jadhav, Shri M.L.

Omkar Singh, Shn
Pattnayak, Shri k.
Pullai, Shri Natarsjs
Kajuram, Shri

Reddi, Shri K.N.
Sezhiyan, Shei

Shastri, Shri Prakash Vir
Singh, Shri Y. ).

Soy, Shri H.C.

Swumy, Shri Sivamurth;
Tan Singh, Shri
Umanath, Shry

LUltiya, Shri

Wenkaiah, Shry Kolla
Warior, Shri

Yadav, Shri Kam Sewak

Jamunadevi, Shrimats
Jedhe, Shri

Jena, Shri

Jyotishi, Shri J.1I%,
Kadadi, Shri
Kamble, Shri
Kamungo, Shri
Karjce, Shri
Karuthiruman, Shri
Kayal, Shri P.N.
Kedarin, Shri C.M.
Kotoki, Shri Liladhar
Kureel, Shri B.M.
Laxmi Bai, Shrimatj
Mahato, Shri Bhajahai
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Malaichami, Shri

Mandal, Dr. Pashupati

Mandal, Shri Y.P.

Maniyangadan, Shri
ri, Shri

Masuriya Din, Shri

hur, Shri Harish Chandra

Mchrotra, Shri B. B.

Melkote, Dr.

Mengi, Shri Gopal Dat1

Minimata, Shrimati

Mirza, Shri Bakar Ali

Mohsin, Shri

Morarka, Shri

More, Shri K.L.

More, Shri 8.5,

Mukane, Shri

Murli Manohar, Shri

Naik, Shry 1. J.

Naik, Shri Maheshwar

Manda, Shri

MNesamony, Shri

Oza, Shri

Paliwal, Shri

Pande, Shri K. N.

Pant, Shri K.C.

Mr. Speaker: The result of the divi-

sion is as follows:
Avyes: 48; Noes:

120*
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IParamasivan, Shri

Parashar, Shri

Patel, Shri Chhotubhai
el, Shri N.N.

Patel, Shri P.R.

Pratap Singh, Shri

Rai, Shrimati Sahodrabai

Raja, Shri C. K.

Ram, Shri T.

Ram Sewak, Shri

Ram Swarup, Shri

Rane, Shn

Rao, Shri K. L.

Rao, Shri Krishnamoorthy

Rao, Shri Ramapathi

Reddy, Shrimati Yashods

Saha, Dr. 5. K.

Sahu, Shri Rameshwar

Saigul, Shri A5,

Samanta, Shri 5.C.

Saraf, Shri Sham Lal

Satyabhama Devi, Shrimaui

Satyanarayana, Shri

Shankaraiya, Shri

Sharma, Shri D.C.
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Shashi Ranjan, Shri
Shasiri, Shri Lal Bahadur
Sheo Narain, Shri

Shree Narayan Dass, Shri
Siddiah, Shri

Singh, Shri 8.1

Singha, Shri G.K.

Sinha, Shei Satya Maravan
Sonavane, Shri
Subbaraman, Shri
Subramanyam, Shri T.
Sumat Prasad, Shri
Tahir, 5hri Mohsmmad
Tiwary, Shri D.N.
Tiwary, Shri K.N.

Tula Ram, Shri

Uikey, Shri

Upadhyaya, Shri Shiva Durt
Valvi, Shri

Vidvalankar, Shri AN,
yas, Shri Radhzlal
Wasmk, Shri Balkrishna
Yadah, Shri NI

Yudav, Shri Ram Harkh
Yadava, Shri B.1,

[The Motions jor Demands for Grants

which were adopted by the Lok

The ‘Noces’ have i, the 'Noes' have

it. The cut motion is lost.

Sabha are referred below.—Ed.)

Demanp No. 48—Ministry ov Home

AFFAIRS

All the other cut motions were

The motion was negatived.

Mr. Speaker: 1 shall now put the
other cut motions to vote.

put and negatived,
Mr. Speaker: The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper be granted to the President
to complete the sums neccssary to
defray the charges that will come
in course of payment during the
wvear ending the 31st day of March,
1963, in respect of the heads of
demand; entered in  the second
column thereof against Demands
Nos. 48 to 62 and 128 relating to
the Ministry of Home Affairs”.

The motion was adopted.

ulso

“That a sum not exceeding
Rs. 2,90,27,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Ministry of Home
Affairs’ "

Demanp No. 49—CABINET

“That a sum not exceeding
Rs. 29,47,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of
payment during the year ending
the 31st day of March, 1863, in
respect of ‘Cabinet’.”

*The flgure was corrected subse quently by the Chair to read ‘“Noes

121", vide debate dated 7-6-82.
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Demanp No. 50—ZonAL CoUNCILS DemanDp No. 55—Privy PURSEs AND

“That a sum not exceeding
Rs. 1,76,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Zonal Councils".”

Demanp No. 5]—ADMINISTRATION OF

JUSTICE

“That a sum not exceeding
Rs. 2,10,000 be granted to the
President to complete  the sum
necessary to defray the charges
which wil] come in course of
paymenf during the year ending
the 31st day of March, 1963, in
respect of ‘Administration of Jus-

tice.

DemaNnD No, 52—PoLICE

“That a sum not exceeding
Rs. 5,33,70,000 be granted to the
President o complete  the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Police’.”

Demanp No. 53—CEensus

“That a sum not exceeding
Rs. 70,25,000 be granted to the
President to complete  the sum
necessary to defray the charges
which wil] come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Census’.”

DemAND No. 54—STATISTICS

“That a sum not exceeding
Rs. 1,56,40,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Statisties’.”

ALLOWANCES OF INDIAN RULERs

“That a sum not exceeding
Rs. 4,12,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Privy Purses and Al-

lowances of Indian Rulers'.”

Demanp No. 56—DELHT

“That a sum not exceeding
Rs. 12,04,70,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, In
respect of ‘Delhi’.”

DEmMAND No. 57—HIMACHAL PRADESH

“That a sum not exceeding
Rs. 8,65,42,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Himachal Pradesh’.”

Demanp No.  58—ANDAMAN  AND

NicoBaAr ISLANDS

“That a sum not exceeding
Rs, 2,32,77,000 be granted to the
President to  complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Andaman angq Nicobar
Islands".”

Demanp No, 59—MANIPUR

“That a sum not exceeding
Rs. 3,51,60,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1863, In
respect of ‘Manipur'.”™
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DEmMAND No, 60—TRIPURA Demands for Grants under the con-

“That a sum not exceeding trol of the Ministry of Labour and
Rs. 549,86,000 be granted to the Employment.

President to complete the sum

necessary to defray the charges Demanp No. 69—MinisTRY OF LABOUR
which will come in course of AND EMPLOYMENT

payment during the year endin :

the 31st day of March, 1963, o Ms, Bpenkes: Motion moved:

respect of ‘Tripura’.” “That a sum not exceeding

Rs. 20,80,000 be granted to the
President to complete the sum
necessary to defray the charges

DeEMAND No. 61—Laccapive, MINICOY
AND AMINDIVI [SLANDS

“That a sum not exceeding which will come in course of
Rs. 26,18000 be granted to the payment during the year ending
President to complete the sum the 31st d;ay_ o't March, 1863, in
necessary to defray the charges respect of N&mstry of Labour and
which wil] come in course of Employment."

;t:r:zrrgle:tt ;;1;11(‘;?{ tlairgiiarl 9%2?1"]15 Demanp No, 70—CHIEF INSPECTOR OF
respect of ‘Laccadive, Minicoy MrnEs
and Amindivi Islands’.” Mr, Speaker: Motion moved:

DeEmanp No, 62—OTHER REVENUE Ex- “That a sum not exceeding
PENDITURE OF THE MINISTRY oF HoME Rs. 1832,000 be granted to the
AFFAIRS President to  complete the sum

necessary to defray the charges
which wil] come in course of
payment during the year ending
the 31st day of March, 1963, in
respect  of ‘Chicf Inspector of

“That a sum not exceeding
Rs. #3,50,000 be granted to the
President to complete the sum
necessary to defray the charges

which will] come in course of Mines'."”
payment during the year cnding
the 31st day of March, 1963, in Demanp No, T7l—Lapour AnD
respect of ‘Other Revenue Expen- EMPLOYMENT
diture of the Ministry of Home i
Affairs’” Mr, Speaker: Motion moved:
“That a sum not cxceeding
Demanp No. 128 CariTaL. OUTLAY Rs. 6,40,19,000 be granted to the
or THE MinisTrYy oF HoME AFFAIRS President to  complete  the sum
“That a sum not exceeding necessary to defray the charges

hich will come in course of

Rs. 83,21,000 be granted to the w p )
President to complete the sum payment :u“n? ?ﬁc ylfarm;];du}g

) : the 31st day o arch, , in
necessary to defray the charges g
which \iill come yin course gcf ::cpflc't. of ‘Labour and Employ-
payment during the year ending L
the 31st day of March, 1063, in
respect of ‘Capital Outlay of the
Ministry of Home Affairs’.”

DemAxp No. 72—OTtHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF Lag-
OUR AND EMPLOYMENT

Mr, Speaker: Motion moved:

“That a sum not cxceeding
Rs. 81,000 be granted to the
Mr. Speaker: The House will now President to complete the sum
take up discussion and voting on the necessary to defray the charges

MINISTRY OF LABOUR AND EMPLOYMENT
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which wil] come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Other Revenue Ex-
penditure of the Ministry of Lab-
our and Employment’"”

DemanD No. 132—CaPiTAL QUTLAY OF
THE MINISTRY ©OF LABOUR AND
EMPLOYMENT

Mr, Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,06,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Capital Outlay of the
Ministry of Labour and Employ-

"y

ment’.

Hon, Members who are desirous of
moving cut motions may hand over at
the Table within fifteen minutes the
numbers of the selected cut motions
which they wish to move.

The Minister of Planning and
Labour and Employment (Shri
Nanda): Mr. Speaker, Sir, may I,
with your permission, say a few
words to initiate the discussion on the
Demands of the Ministry of Labour
and Employment? My purpose in
doing so is that in a very brief com-
pass I should provide some back-
ground and some basis for a consi-
deration of the policy of the Ministry
and its activities in some of their
major aspects. Of course, the House
wil] examine and assess that policy
and the performance of the Ministry.

So far as the policy is concerned, I
do not lay any exclusive claim to it,
because labour policy is a product of
tripartite deliberations; and ‘in all its
essentials it belongs to the partici-
pants with whose help, the poliey has
been evolving from year to year. But,
80 far as the record of performance is
concerned, in all humility, I would
venture to say that the record of per-
formance during the year under
review does yield a certain measure
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of satisfaction. I do not claim that
it is so in all fields, but in many fields
of the activities of this Ministry, that

is so.

The primary aim of the labour
policy and its administration would
be, in the first place, to establish
industrial peace in the country, and
no less important than that is to
ensure that there is a continuous
amclioration in the lot of the workers.
It has also to be ensured that industry
and economy progress and grow.
And what is a matter of common
interest and is linked with all these
things is to sce that fuller employ-
ment is made available in the country
from year to year.

I have not stated these things in
any order of priority or preference, I
would first take up the question of
industrial peace. We have made
advance in the course of the last year,
and during several wycars previously,
in all these directions. But during
the period intervening since the time
of the last debate, I believe that pro-
gress has occurred in all those direc-
tions, to a substantial extent.

With regard to the question of
industrial relations, I shall first iake
up the recent experience. During the
year 1961, the time lost duc to strikes
and lock-outs, which has been stated
in the annual report of the Ministry
which is in the hands of hon. Mem-
bers, was 485 lakhs man-days. But
when we take the scries for the
earlier years, the comparable figure
is 42 lakhs man-days. During the
previous year, that is, during the year
1960, the time lost owing to such
stoppages was 65-15 lakhs man-days.
But allowance has to be made for the
special feature of that year, namely
the strike of the Central Government
employees, and some other strikes
which synchronised with it. which
cost us about 13 lakhs man-days. So,
the rest was 52 lakhs man-days.
Between these two figures, we notice
an improvement of 10 lakhs man-
days, which is about 19 per cent. If
we take the peak period, that is, 1958,
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this improvement will be to the
extent of 46 per cent. This is not
uniform for all industries,

In the case of coal mining, this
improvement has been continuous,
and has been very remarkable. 8o
far as the year 1961 is concerned, the
largest share of the benefit goes to
manufacturing industries which had
not done particularly well in the
earlier years in this respect. The
reduction is to the extent of 20 per
-cent as compared to the previous year.

At this stage, I would also like to
refer to some other important
features of the situation in respect of
industrial relations during this parti-
cular year. The machinery of indus-
trial relations has been working
somewhat better. There are one or
two aspects of it to which I would
like to invite the attention of the
House, and these are in regard to
various matiers which come up before
this machinery, the disputes which
are handled by it, the complaint
which has been there for years
that these matters get delayed and on
that account the workers are subject-
ed to a lot of hardship and incon-
venience, etc.

So far as disposal of these cases Is
concerned, owing to a number of
reforms introduced, improvements in
procedures which have occurred, dis-
posal within two months is now to
the extent of 95 per cent as against
71 per cent in the previous year. Of
course, it is very much better if we
take the earlicr years also. As
regards matters finally settled through
conciliation and mediation last year,
the figure is 82 per cent as compared
to 75 per cent in 1960 and 57 per cent
in 1059-60. Vigorous action is being
taken to detect irregularities, and
wherever it becomes necessary, pro-
secutions are launched. The number
has increased in a very large measure,
2,299 prosecutions in the course of
1961 as against 188 in 1960. Similarly,
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the number of claims filed in the
course of the period is 404 compared
to 100 in the previous year.

There was one particular feature of
the year which, I think, should be a
matter of gratification to all of us, to
me certainly. That is about this very
vexed question of the abolition of the
contract system. There was a court
of inquiry and a settlement has
been reached, The decision
is in terms of the agreement between
the parties. It is a very heartening
thing. I hope that this practice will
extend to other matters also where
differences have not been resolved so
far,

I may also mention about a recent
conference with regard to the coal
mining industry, We were receiving
reports of a situation prevailing in
that area which could not by any
means be considered quite peaceful.
There were violations of law, the
problem of law and order arose, and
there were stoppages also. This con-
ference examined in a very dispas=
sionate way the situation in the coal
industry and rcached very significant
decisions. We have all come to this
understanding that thce parties con-
cerned will take steps to rectify all
ieficiences, remove the defects, lapses,
and failings on all sides in the course
of six months, earlier, as early as
possible, and will bring about a nor-
mal situation in that area. Let them
know that iy thal does not happen, we
wil] have to take a much graver view
of the situation and a high-power
commission will be appointeq so that
we may be able to explose, probe into
the situation more fully, and then
some more action might follow from
that. But I fcel very confident that
that stage is not going to be reached,

In the same period, extension of
the code of discipline to other indus-
tries, areas of employment, has pro-
gressed satisfactorily. I might men-
tion that although during this year,
1961, there were 42 lakh man days
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loss in stoppages, it is the lowest on
record for several years. But it is
not an isolated occurrence. It is not
something sporadic. There is a trend
which has been noticed over a period
of 3—4 years. 1 should think it
started in the middle of 1958. That
coincided with the introduction of the
code of discipline. In that year, 1958
the loss was 78 lakh man days, in the
first half 47 lakhs and in the second
half 31 lakhs, The factor may also
be taken into consideration that just
before that year, for several years
there was a rising curve of industrial
unrest.  Incidence of stoppages was
increasing over a period of three
years or so. That has some signific-
ance to the decline later on. Thesae
figures do not take into account the
increase in employment which has
occurred in the same period—it may
be of the order of about 8 per cent

Now, no single factor has led to
this very good outcome. We can
ceriainly consider that the introduc-
tion of the code of discipline has an
important bearing on it, dircetly and
indircetly, in creating a kind of more
congenial c¢climate and environment
for industrial relations. There  are
other factors also, and I think the
Wage Boards have had their own
share in it, because they have taken
up one after the other of the impor
tant industries and resolved for tha
time being, for a period, the most
important question concerning
workers, the question of wages.

I dealt with the vear and the trend,
so far as man days lost are concerned.
But in other respects also, the gencral
situation in the matter of industrial
relations hasg been improving. There
is, for c¢xample, the question of
expeditious disposal of cases before
concilators and others. Here also the
trend has improved. In  regard
to enforcement, there is much
more vigorous enforcement of labour
laws. Now therc are more prosecutions
ete. References to udjudication have
caused a certain amount of agitation
and concern to some of our friends

215 (Ai) LSD—-T.
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who are interested in this aspect. Ip
the Indian Labour Conference at
Madras, we took a certain decision
that it should not remain a matter of
uncertainty as to what kind of cases
could be taken up in adjudication and
what could not be. So that it does
not remain only a matter of discre=-
tion. Some king of discretion may be
incvitable, but largely, a person who
comes for reference to adjudication
should know that he would be able to
justify it and will be able to secure it
In this matter, the policy has become
more libera] during these years. .

One thing which wil] certainly be
considered a very satisfactory feature
is mutual agreement that is becoming
more and more an important factor,
and government intervention is
declining. Things are moving in the
direction of a more stuble situa‘ion in
respeet of industrial relations; possi-
bly the various new policies and new
factors which have been brought into
play are having their effect. "n the
course of 1956-61, cases of mutual
agreement have increased from 16 per
cent to 29 per cent, and government
intervention declined from 53 per cent
to 40 per cent.

16 hrs.

Very olten we hcar complaints that
very good decisions are taken, laws
are passed ang policie; adopted, but
their implementation lags behind very
much. To a certain extent il is true
that implementation has not always
been perfect, angd 1 confess that in
some cascs jf has been such that it
causes me also very serious dissatis-
faction and concern, but I believe that
in several respects, in many fields,
implementation has been improving.
I would vite the case of wage boards
for example. Even when there s an
adjudication award, 100 per cent im-
plementation is very rare because
when large numbers of units are con-
cerned, there are some places where
it becomes very difficult to secure
compliance, but the position is that
wage board recommendations have
been implemented to the extent of 96
per cent in the case of the coiton
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textile industry, 89 per cent in the
sugar industry and fully in the
cement industry. Delays occur, and
one very great reason or cause for
that is that matters do not end in
conciliation. They go to courts and
litigation is, as everybody knows, a
very protracteq process. To combat
that, and to improve that pos:tion
somewhat, our central implementa-
tion machinery and also the imgle-
menlation committees In the Stales
have been trying to do whatever is
possible to  see that litigation is
reduced.  Fiftvone cases pending  in
High Courts have been settled oui of
court through the 1implementation
machinery. This may not be a very
good number, but it is a very good
start, I should say, in  the course
of this period to have arrived at this
measure of SUCECEss,

Screening committees have beoen
appointed. That is a part of cur
agreement with the employers and
the workers that  before a case
goes, is allowed to go to  court —
because some people might take up a
matter which can otherwise be settled
by other means; they are not of such
importance that they should go o
courts, but stil] they go, that
has  becn  our experience—the
screening committees examing the
cases. 1 do not think the succesg in
this matter has been of a very high
order, but the position is thatl in about
60 cases the employers and unions were
dissuaded from filing appeals, In 40
cases, strikes and other explosive situa-
tions were averted as a result of pre-
ventive action taken by the central
implementation machinery,

There is one particular matter which
is always uppermost in the minds of
trade unionists, which is of very wital
concern and importance to them, and
that is the question of recognition of
trade unions. This is one of the ele-
ments in the code of discipline, and
this particular concession had a great
deal 1 do with the acceptance of the
code of discipline. Therefore, the
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workers' unions are certainly entitled
to ask how far that part of it has been.
implemented, The position so far is
that in 59 cases, recognition of unions
was secured under the code of disci-
pline.

I would not be quite justified if I
create the impression that al] ig well
in the matter of industria]l relations.
There are deficiencies of which 1 am
fully aware. There are blemishes also
in the picture, We want to make dis-
posal of caseg more expeditious still,
and we are 1irying to arrange for a
review of cases periodically so that
better :¢iulls may be secured,

There is ong other aspect of adjudi-
cations, of gettlements in courts, which:
is being brought up again and again
by both the workers and the employ-
ers. It is the personnel of these tri-
bunals. The demand is always that we
should have serving High Court
Judges, not retired High Court Jud-
ges, not anybody lower than that rank,
I would certainly agree with that
demand and that approach, but the
difficulty is that we do not have as
many people to serve in that capacity.
There is one way of getting that result.
It is to have fewer cases to go to courts.
If the number of cases going to court
is very large, naturally the quality is
going to be diluted, and there will be
practical difficulties which it is not
casy to overcome, and the best way is
the prevention of ii, internal settle-
ment rather thap going to courts.

In this connection I may refer to one
thing about which I personally feel
very sore and disturbed, and that is a
particular provision in the
code of discipline about
arbitration, Arbitration may not be
acceptable in all types of cases. There
may be some types of cases where it
may be difficult for the employer to
seck arbitration. The distance between
the twg positions is sp wide, the inte-
rests are so vital, the stake is so high.
Buf the bulk of the cases is not of that
kind, but I am still not able to
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under stand why there is that resist-
ance, a reluctance on the part
of the employer, because it is
chiefly on the part of the em-
ployers that this difficuly arises.
This is coming in the way of the gene-
ral improvement in the matter of
industrial relationg and alsp the quality
of the decisions if we may say so. This
provision in the code of discipline is
being ncglected and ignored very
much. [ have pleaded with them.
They do not seem to have much faith
in it, and I wish to go somewhat deeper
into this matter, I would like to have
a kind of enquiry soon into cases aris-
ing in a certain period, say the last
few months, and have a sample
enquiry. Then 1 would like to have
the maitter looked into by a committee
in which I would like to associate
Members of Parliament. Let us see
whose fault it is, because this is a very
vita] matter, The whole approach
should be that instead of trying to beat
each other, we will try to have harmo-
nious relations and mutual settlements,
This is coming in the way. That is one
thing which I would like to bring to
the notice of the House.

Grievance procedures also have made
progress in the various units, but still
some of them have not yet adopted it.
There is another approach to it also,
which may not have a very direct rela-
tionship to this question but which has
a very large bearing on it, ang that is
certain measures which, if adopted,
would create a better atmosphere even
for the purpose of industrial relations
and industria] peace. I refer parti-
cularly to the joint management coun-
cils, the very elementary experiment in
workers' participation, in about 30
units now I believe.

Shri Hari Vishnu Kamath: This
morning we had a question on that.

Shri Nanda: We have had seminars
which have gone into the working of
these units, we have had evaluation
periodically about how things are going
on, what kind of results are being
secured, and from all the reports,
practically without exception, it is clear
that the results are very good, Pro-
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duction has improved, productivity has
gone up, quality of production is bet-
ter, accidents are less, all these things
are there. These are the reports. I
am culling from the reports the im-
pression that has been created, and yet
this difficulty is arising, the number is
not moving up.

In this connection, I might refer to a
mis-conception which has been created
and assiduously spread about a state-
ment made by my friend and colleague
Shri K. C, Reddy that in some place
he gaid that these are failures and,
therefore, they ure no good. He has
written to me and has made it clear
that he did say nothing of that sort.
He says that he never made a state-
ment that the scheme has not been
successful and that he js all in favour
of implementing the programme of
workers' participation in manage-
ment.

The programme of workers’ educa-
tion has also something to do with that.
We have made some headway. I think
much more could bg done with the co-
operation of the employers and the
workers,

The loss of man-dayg of which I
made mention is 42 lakhs, I think it
is very large still. It means a loss
of production of about Rs. 16 crores.
It meang that the workers were depriv-
ed of their wages to the extent of
about Rs. 2 crores. These are very
rough figures. But, it is not simply
the number of days lost. The damage
is very much more than that, Every
strike that peccurs, every stoppage that
takes place, to my mind. is the con-
summation of some kind of pathologi-
cal condition in the industria] system.
I have got this in mind that we should
place beforc ourselveg some kind of a
target. It will be very difficult to
think in terms of a target in these mat-
ters. But, why cannot we conceive of
measures which will help us to bring
down this time loss to a much lower
figure? I have got this in my mind
that in the course of the Third Five
Year Plan, we should, at least, reach
a stage when the maximum Jloss does
not exceed half that figure—about 21
lakh man-davs. And. towards that
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end, various steps have to be consi-
dered,

I would like tp see in the current
year that every stoppage that takes
place is examined in regard to its ori-
gin, its causes etc. so that we can fix
the responsibility and try to remove
the factors in the situation, This is one
side of it. Of course, the positive
approach regarding improving the
working of the Works Committees and
Joint Councils and wvarious other
things should be thought of.

I would now take up another ques-
tion which is equally important, the
scale of remuneration of the workers.
This is a matter of day to day concern
to both sides of the industry. There
are several mis-conceptions about the
situation. Extreme views are being
expressed, On the one side, I have
heard the employers say, in their
meetings and in  various statements
and pamphlets that the burden
of wapges is excessive, and the
workers arc getling a wage which
is  wvery much more than thev
deserve, considering the various fac-
torg that they are urging.

This is one side of it,  They are
dinning this into our ears day in and
day out, On the other side, the re-
presentatives of the workers and their
sympathiserg clamour that the wagcs
arc too low compared to productivity,
compared to every other thing, that
the workers are being badly exploited
and grpssly under paid. This is their
complaint.

We have to find put what the gbjece-
tive situation is, considering the facts
angd figures. My own view is that the
true position does not correspond to
either of the two extremes. Since this
matter has been talked about and
written about in the Press and every-
where, I thought I should give some
kind of a connected account of it so
that we might not be talking at cross
purposes,

1 wish, first, to take wup recent
developments. When we discussed this
matter last year, we had with us the

JUNE 6, 1962

for Grants 9280

figures for 1959, Now, we have got the
figures for 1960, Angd the overall posi-
tion is that the money earnings rose
by 4'5 per cent during that year. The
consumer price index rose by 2'6 per
cent; and, therefore, the net increase
was 1 per cent, When we take the
manufacturing industries, which Is
being braodly talked about, the in-
crease in money earnings is 8'5 per
cent, the consumer price index rose
2-6 per cent, and, therefore, the real
earnings have gone up by 54 per cent.

Shri Nambiar: Compared to the pre-
war standard?

Shri Nanda: In the course of one
year.

Shri Nambiar: Compared to pre-war
what will be the position?

Shri Nanda: I shal give the position,
pre-war, post-war, pre-Plan and after
that

Shri Nambiar: Very good, Sir.

Shri Nanda: Pre-indepoendence, post-
independence, everything.

Benefit has also becn  secured by
large numbers through Wage Boards.
There were interim awardg in the jute
industry amd the plantation, which
raised the wages for jute workers by
4 to T per cent. and for workers in
tea plantations by 9 to 12 per cent.
The emoluments of workers in sugar
industry have risen by 25 to 61 per
cent as a result of Wage Board Award.
In the course of the year, there were
3400 awards; and, in aboutl 40 per cent
of the cases, the question of wages was
considered. These effecied an increase
of about 4 to 36 per ccint in some
industries, This is for the particular
year,

When 1 am dealing with thig year,
this intervening period, I may mention
the appointment of a Bonus Commis-
sion. I say this for this reason. Possi-
bly, the Members may be aware of it
that very severe complications arose
about the appointment of the Chalr-
man of the Commission. Those have
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been happily resolved and the Com-
mission ig functioning,  Eight Wage
Boards have been set up so far, cover-
ing about 25 lakh workers. A Steel
Wage Board was set up recently, A
Coa] Wage Boarq is in the offing; we
shall have it soon,

I shall now come to the question
which was asked by the hon. Member,
about wage movements over g period.
Here conflicting interpretations are
offered; and there is a reason for that.
The basis which you choose for the
purpose of comparison will determine
what kind of results you are going to
get. There are periodical variations
and the variations are not uniform in
the matter of cost of living index and
in the matter of money earnings,

Take the year 1939, It is very far
away; but still it is relevant. In bet-
ween 1939 and 1947 the workers in
manufacturing industries lost ground
heavily, Their position, in terms of
real wages, was 22 per cent worse than
the pre-war standard. It was not only
the workers who sufferred; but the
whole economy sufferred.

Shri Nath Pai: Except a very small
class.

Shri Nanda: Except a very small
class whgo were the black-marketeers,
the profiteers and that kind of pcople.
They benefited at the cost of the rest
of us, Thercfore, the suffering of the
bulk of the prople was more wide-
spread in that period.

Shri Hari Vishnu Kamath: Who
allowed them to benefit?

Shri Nanda: Wc arc talking of the
war years,

Shri Hari Vishnu Kamath: Even
then,

Shri Nanda: Possibly you were on
that side, then.

Shri Hari Vishnu Kamath: No. 1
was on your side; we were on the
same side of the freedom struggle.

Mr. Speaker: Order, order.
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Shri Nanda: I come to the years
1947-50, the ears after independence
and just before the First Plan. The
overall position is that the money earn-
ings rose by 25 per cent and the cost
of living index by 16 per cent; and a
little over & per cent was the net
gain to the workers, In 1851-55,
the period roughly corresponding to
the First Plan the money earnings rose
by 28 per cent, the cost of living index
went down by 9 points and therefore
there was an increase in real earnings
by 41 per cent. In 1956-60, roughly
corresponding to the Second Plan, the
position got reversed. Money earnings
rose by 15 per cent, cost of living index
went up by 18 per cent and therefore
real earnings decreased by 3 per cent.
When the prices agre pgoing up the
workers usually suffer: when the
prices are stable, they gain. The year
1953 is sometimes taken as he base; it
was in that year when the pre-war
situation was restored and the workers
in the manufacturing industries got the
level of standard which prevailed be-
fore the war, After that, it has not
been uniform; in some industries they
gained much more since 1953 ang in
some they have jost. The real eamings
in mines increased by 53 per cent in
1960 over 1953 while in manufacturing
industries they rose by about 5 per
cent,

Wages are not only the money paid
to the worker, There areg what we
call fringe benefits and there has been
an improvement in this respect over
the years. The per capita money
value of these benefit was 1:9 per cent
of the per capita wages in 1951 and in
1958 it was 6'5 per cent. I do not
know whether it has been made known
that a decision has been taken that the
employees’ provident fund rate will be
increased from 6-25 per cent to 8 per
cen{ in the case of four industries
which were subjected to scrutiny by a
special committee....(An Hon. Mem-
ber: A decision has been taken?) Yes.
The rate of employees' contribution in
the Employee's State Insurance Scheme
has also been raised recently from 1-25
to 2'50 per cent in implemented
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areas. These are just figures and I
am sure the hon. Members will apply
their minds and draw their conclu-
sions, But the assertion that wages
have increased to an excessive extent
is wrong and tg say that they are doing
well is not correct, Often the increas-
ed wages of the workers are compared
with those of the agricultural labourer
or aperson in the rural area or the
per capital income, and in relation to
productivity and so on. But the other
thing also is not correct: because pro-
ductivity has risen to a certain extent
so the whole of it must go to workers.
That is not possible and productivity
does not increase becausc of the con-
tribution of the worker only: it also
increases because of modernisation
more investment and other improve-
ments, Therefore, the gains of pro-
ductivity have to be shared by the
worker, by the community and by the
industry for larger investmenis which
will go for the expansion of the indus-
try. But it is mot correct also to say
that the wage rates have gone up be-
yond the output or productivitv. The
information which I have is to the con-
trary, There are two sets of figures:
an index of a very general kind
making some kind of overal] relation-
ship to output and the number of
workers: that is one, That gives the
increase of 34 per cent in 1960 over
1953. There is another index based on
the figures from the Census of Manu-
facturing Industries, according 1o
which the figure in 1958 was 31 per
cent higher over 1953. The question
also arises that. What is the relation-
ship of wages to the cost of produc-
tion, cost of manufacturing? Is it
rising? 1Is the proportion going up?
It is not so, The proportion of wage
costg to the toal output, to the cost of
production has not gone up and that is
something on which we can congratu-
Jate the workers.

The other thing they do is to com-
pare the per capita income in the
country to that of the worker in an
industry, The per capita income is
calculated taking into account all the
unemployed and under employed in
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the rual as well as urban areas, To
compare it with the worker's wage is
not correct. There is absolutely no
basis for comparison if they take the
per capita income and compare it with
the wage of the skilled or semi skilled
worker.

Shri Nath Pai: That is what you did
during the employees’ strike; they com-
pared them with the unemployed and
the agricultural labourers. You were
a notable exception, I remember.

Shri Nanda: Ido not think Iam an
exception. The others also, 1 do not
think, made the comparison in this
particular wayv. Of course the per
capita wages are there and yvou com-
pare the wages of the industrial worker
with the wage of the blacksmith or a
carpentler or g mason in the rural area.
There you will find that the minimum
rates du not differ very much. As I
look at it. I believe the labour's con-
tribution is a plus factor in the econo-
my and not a drag on it, The increases
which have been obtained by the
workers are taken and comparcd with
the per capita income increases. I do
not think, as I said before, it is very
fair. It cannot be said that they are
making ap inroad inlo the cconomy
of the country. 1 have been saying
that the wages are low and I have
been sharply rebuked in some of the
commercial magazines for saying that
I say it again. When I say that, I
mean as compared to the needs of the
workers and the much condemned
decision of the Indian Labour Confe-
rence about the meed-based wage, to
which I adhere. They have not reach-
ed that standard, Therefore, they are
low compared to that, How do we
help the worker then? How are these
wages to be raised? They cannot just
be raised like that. The hon. Mem-
bers who cheered me should bear in
mind what the implications of the
situation are. There is a strike, they
bring pressure and get a little more.
All these excess profits will not give
to the workers or to the country much;
it may give g very small rise. If there
js to be a real improvement, consider~
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able improvement in the standard of
living of the workers, it has to be
brought about by greater productivity.
Therefore, all those things which are
of bad odour to the trade unions in the
past, rationalisation, etc, have to be
viewed in a different light, You can-
not simply sit outside and blame the
employer and the industry. They have
to co-operate in getting better results
by increasing productivity., There is
no other way in which it can be easily
established. Savings have to accrue in
the economy, and in order that moder-
nisation can take place the equipment
is to be improved for all the workers
and it has to be made available to
them. On the side of workers, much
better use has to be made of whatever
resources are placed at their disposal.
I believe the co-operative movement
must be very much in the minds of the
trade wiions now. They must see that
the co-operative movements are estab-
lished so that whatever wages are there
the very best use will be made of those
TesSources,

1 will then deal with one other as-
pect which is of high importance, It
has been a matter of constant concern
ang anxiety to everybody in this House
and outside. That is the question of
employment. Now I do not know how
long I have spoken.

Mr. Speaker: About an hour.

s ATAATE : WY q A GAAT
T feaweg w1 € ) AfFw amw &
TN AT FTAF | UF HIT B

0T & |

Shri Nanda: I have another innings,
and so perhaps T may deal with the
question of employment later on in
the course of the reply that I have to
make,.

Shri Warlor (Trichur): We wish lo
know about the unemployment position
also,

Shri Nanda: I was going to refer to
employment and unemployment—both
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the things, Shall I take a few minutes,
Sir?

Mr. Speaker: I have no objection.
He may proceed as he likes.

Shri Nath Pai: We would certainly
like to hear you.

Shri Hari Vishnu Kamath: It wmay
be debited to the Congress Party’s
time,

Shri Nanda: The position is that this
problem is being aggravated from year
to year in consequence of the accelera=
tion in the rate of increase and the
result is that over the period of five
yvears the number of new entrants in
the labour force is increasing. One
has to see the figures in order to consi-
der all the gtaggering implications, In
the first Plan it was 9 million; in the
second Plap it was 12 million and in
the third Plan it is estimated to be 17
million and later on, in the fourth and
the fifth Plans, the figure is going to be
23 million and 30 million respectively.
That is the magnitude or the size of
the task or the problem that we are
facing. Of course, we are trying to
meet that challenge. Investments are
increasing and the capacity of the
economy is devoloping. We gave
employment to seven million in the
first Plan; eight million in the second
Plan and in the third Plan the esti-
mate is 14 million; stil] it is gathering
momentum and the volume of employ-
ment has increased at the rate of about
2'8 per cent during 1951-60. Im the
second Plan, in the public sector, the
rate of increase was 6°9 per cent. But
here too we are not ableg to catch up
with it, and the reason is that the
invesament per worker provided with
employment which wag about Rs. 5,000
in the first Plan are now about Rs, 7,000
to 8,000 because of the structure of
the Plan,  Therefore, the backlog is
increasing. The live register is mount=
ing; and what are the special measures
that we have to take in addition to the
Plan? We are thinking of special pro-
grammes indeed. One is about the
rural works programme. I need not
give details about it; 2§ million work-
ers may be getting employment in the
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slack season wherever unemployment
is high. A Rura] Industries Planning
Committee has been set up which had
recomended taking up of 40 projects
in the year 1962-63. In the year 1981,
there has been some Improvement
which has occurred, Now, the situa-
tion is, registration is higher by 18 per
cent and placements are higher by
295 per cent, That ig a very good
feature, and the employment market
information is a new development of
very great significance. It covers the
whole public sector. There are 190
labour market areas in the private
sector, and they are able to watch the
situation, see what is going to happen
and then try to provide fo- develop-
ment.

Then there is the guestion of clo-
sures., In 1961 there were 12 closed
textile mills as against 39 in 1959 and
27 in 1960, The position in the jute
industry has improved, as hon. Mem-
bers know. In the course of this year,
a special feature wag that the Notifica-
tion of Vacancies Act came into force
and the vacancies notified have now
doubled,

I would like in passing to mention
the very good work being done by our
machine:y for deployment of surplus
technical and other personnel for a
much better utilisation. The number
of craftsmen traimed would increase
from 50,000 to one lakh in the Third
Plan period. Then the Apprentice-
ship Act will be g very welcome fea-
ture.

Finally 1 would turn to the guestion
of implementation. I have this in
mind apart f:om various other things
we do, We cannot attain 100 per cent
implementation, but it can be as high
as possible; particularly in the indus-
trial relations side and the efficiency
of the workers. I am thinking of setting
apart Rs. 10 lakhs every year which
will be distributed and utilised for the
purpose of rewards to groups of
workers and individuals, where absen-
teeism goes down and efficiency goes
up. 1 need not refer to the details,
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but I think a special commiitee may
be appointed to work out a scheme-
Take, for instance, holiday homes,
There was a question about this, and L
am giving a definite answer. I believe,
and I hope some important residential
place may be offered for this purpose,
or may be madeg available. So, this is
one of the measures which we have
thought of in this connection.

I am very sorry I have taken much
time, I am full of figures which I have.
placed before this House and that has
taken a good deal of time. I request
hon, Members to look into all this and
give us their advice, their assessment
about the situation, and give us Lheir
subjective and objective viewg about
the task that lies ahead, sp that all of
us together may try to pe:form the
duty and mcet the challenge of the
times adequately,

Mr. Speaker: It may appear a little
odd. but T want to accommodate Shri
K. N. Pande because he is leaving just
at 5 O'clock. Shri K. N. Pande.

Shri K. N. Pande (Hata): Mr.
Speaker, Sir, first of all, I want to
congratulate the hon. Labour Minister
for evolving the code of discipline
which has helped indust ial peace to
he mantained to a large extent, It
was he who could manage to get the
code of discipline approved by all the
parties concerned. There is no doubt
about it. The code of discipline has
reduced the man-days lost to a cons!-
derable extent, but, in my opinion. the
whole palicy of industrial relations
requires {o be changed.

As I come from the field of labour—
I work among the woirkers—I can rea-
lise what their difficulties are in solv-
ing their disputes. The idea of evolv-
ing this code of discipline was borm
because there was great unrest in the
industria] field, and then there was an
atmosphere created so that the workers-
may follow constitutional means im
o-der to redress their grievances. To
that extent, this code of discipline has
brought them on the right lires, But
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the purpose was that opportunities and
facilities should be given to them so
that they may get their grievances
redressed as early as possible. That
object hag failed, The time taken by
the Government in making a reference
of the dispute to adjudication is tax-
ing the patience of everyone. Apart
from that, if a case is referred to ad-
judication. the time taken by the courts
in order to come to a decision is such,
and the proceedings are so lengthy,
that the workers are, in my opinion,
going back, or thinking differently, so
far as this code is oncerned. Since the
hon. Minister knows the psychology of
workers very well, my suggestion to
him is that he should find out some
ways s0 that the workers are satisfied
and they adhere to the constitutional
means in order to scrve their purpose.

Then I come to the implementation
of gwards. I find that the Ministry has
created an implementation machinery
both at the Central and State level.
Taking into consideration the size of
the problem and the awards and agrec-
ments, this machinery is not doing as
much wbrk as can bg taken as satis-
factory. So, instead of crealing one
cell at the Central level and anothcer
at the State level, I would suggest thai
the Conciliation Officer and the Assis-
tant Labour Commissioner be given
powers so that they may see that the
awards and agreements are imple-
mented as early as possible,

16.41 hrs.

[SHAT” MuLcHanp Duse in the Chairl

Thien ] want 10 make one suggestion
regarding the reference of  disputes.
Previously. in many of the States the
procedure was first to constitute a con-
ciliation board, to which all disputes
are referred. The board consists of
one representative of the employer and
one representative of the workers with
the Government nominee or representa-
tive as the chairman. In the first stage,
the conciliation board tries to conci-
liate the issues. In case any party is
found adamant, the board had power
to adjudicate on those disputes, Bo,
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matters used to be settled or decided
expeditiously. I think there is no
harm if these machineries are revivead.

Then 1 come to the question of com-
pensation to be givem to injured per-
sons. Now if a person is injured while
working in the factory, the amount of
compensation has to be decided by the
district commissioner, which takes too
much of time. So, will there be any
harm if the Conciliation Officers and
Assistani Labour Commissioners are
given magisterial power in order to
decide those matters?

Apart from fhat, I feel the time has
come when the Workmen's Compensa-
tion Act should be revised so that other
employces also, if they are injured
while working, may be able to get
compensation for that,  Further, the
rate of compensation to be paid on
death was fixed Tong long ago. Now,
taking into consideration the increase
in the cost of living, I think the time
has come when that amount requires
to be revised. I hope proper action
will be Taken in this regard,

Then 1 come to the question of un-
employment. I am thankfu] to the
hon, Minister for throwing light on
several  matters when we need his
guidance. In 3 speech that he made
at BangYore about uncmployment he
said:

“It is a very well-known fact of
Indian economic situation that vast
masses of the people are without
any means for the satisfaction of
their basic needg of life and that
the number of those who are with-
out gainful employment or are very
inadequately employed is wvery
large.”

As the hon. Minister has just now
stated, the figure of unemployed per-
sons may now come to 17 miliion.
But my readifig of fhe situation takes
me to a different conclusion, When
the figure of unemployed was cons!-
dered, it had some background. Then,
according to the experience of the pre-
vious decade, the population was.
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expected to rise at the rate of 1-25 per
cent per yedT; that is to say, 4'5 mil-
lion every year. Assuming the popu-
lation as 360 million at the beginning
of the First Plan, it was reckoned that
the net addition to the labour force
during the First and Second Plan would
be 40 per cent of the annual increase
in population, that is, 1-8 million, It
was expected that the employment
potential of the First and Second Plans
would aggregate to 14 million. This
means that by the end of the Second
Plan there would be only an addition
of 4 million to the number of un-
employed at the beginning of the Third
Plan., But let us now see what is the
actua] position, The 1961 census pro-
ves that the rate of increase of popu-
lation has risen from 125 per cent
to 2.1 per cent per yecar. On this
basis, the new entrants to the labour
force during the ten-year period works
out to 22 million, as against 18 mil-
lion anticipated in the Plan. The
employment thus created swell the
backlog of unemployment at the end
of the Second Plan to 9 million. The
new entrantg to the labour force during
the Third Plan pecriod are expected
to aggregate to 17 million. So, if un-
employment is to be completely wiped
.out, the Third Plan must have an
employment potential of 36 million,
about the double of the employment
_potential of the First and Second Plan,

Here I have got some figures about
‘the number of persons employed in
the factories. Since the Plan started
in 1852, the average daily employment
in the factorics wag 32,04,000. Now,
in the year 1959 it is 36,35,000 only.
Taking into consideration the rate of
employment that is being provided to
‘the unemployed persons at present,
personally I am not so hopeful that
this problem would be solved in a bet-
ier way.

There is another point which T want
to bring to the notice of the hon.
Labour Minister. I am glad that the
thon, Minister raised this point in the
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last budget session, Here I am refer-
ring to the pay-scales of Labour Ins-
peciors which have been revised. I
am sorry to say here that while revis-
ing their pay-scales the length of ser-
vice has not been taken into considera-
tion,

The result is that the new and the
old are getting the same salary. 1
think somg attention shoulq be paid
to this problem also.

Really it is a matter of happiness
that one enactment was passed in
every State-——the Shops and Com-
merical Establishments Act—in order
to regularise the working hours of
the workers working in shops. Bbut
there is no provision to protect their
services. They may be dismissed
without any notice and as their dis-
putes cannot be referred io any ad-
judication machinery, those people
are unprotec ed even after some Act
has; been passcd here in order to
pretect their interests. [ think the
hon, Labour Minister wili advise the
States and alsp the Deihi State —it s
under him—tp make such a provis-
iun or to bring a n2w Ac!, so that
security of service may be given
to them.

About the contract systern, T
want to bring to the notice of the
hon. Minister that the contract sys-
tem is a source of exploitalion,
wherever this system s wotrking.
When contract labour are crep’oved
in a factory, even the minimum de-
cided wage is not given to them. If
a complaint is made and if the
factory inspector comes, their names
are not to be found in the factory
register. How can it be rectified and
corrected? If some factory inspectior
comes and makes cnquiries over the
matter, the next day thc employer
dismisses him and there is no pro-
tection to these workers. They have
no machinery before whom they can
put their grievances. [ ara thankful
to the hon. Minister that one enguiry
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committee was formed, which en-
quired into the contract system in
coal mines and I heard that some
agreement has been arrived at Dbet-
wecn the parties there. Maybe if a
separate machinery is formed .in
order to enquire into.the defects of
this system, something may bc done
or the parties may come to  some
agreement, so that these workers
will also be protected.

I want to say a few words about
industrial peuace in the public scctor.
So far as the private industries are
concerned, there is a machinery and
even if the matters are decided very
lately, thosc people have got some
machinery. But in the public sec-
tor, they can form only works com-
mittees. Moreover, in the works
committees  they cannot decide any
matter of an economic nature. How
can the grievances of the warkers in
the public sector be redressed in this
way? If you cannot send them to ad-
Judication, ] suggest that some mach-
inery may be evolved, because it is
under your hands. After all, under
the Industrial Disputes Act, re-
ference of the disputes to adjudi-
calion is in the hands of the Govern-
ment. If they think that it may
create some difficulty, they may not
refer it to adjudication, but my sug-
gestion is, some machinery over and
above that works committee should
be created, so that any matters which
remain unsettled in the works com-
mittee may be referred to that
machinery and some agreement may
be arrived at between the parties.

There is another thing. We put
some question in order to know Low
many factories in the sugar industry,
textile industry and cement industry
have implemented the awards. Al-
though the figure is very small, I
see that there are so many factories
which have not implemented the
recommendations of the wage board
so far. The Minister while replying
told me that because of difficulties in
fitting in they have not so far im-
plemented the award. 1 want to say
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that similar difficulties were before
those factories which  have imple-
mented the awards. After all, how
long can this thing help the factories?
As I have suggested in the bsgin-
ning, the implementation machinery
should be effective and it requires
more implementation machinery, so
that these awards and recommend-
ations may be implemented as early
as possible.

Then, as regards the sugar indus-
try, queries come from every part of
the country about the interpretation
of the repommeudations made by
the wage boards. There is no
machinery which can interpret as to
what the wage boards meant by all
those things. Previously I put this
matter, before the Minister and he
also promised to consider this pro-
blem. My suggestion in this regard
is that a tripartitc committee be
formed here which may at least
interpret the queries coming from
other parts of the country, so that
the implementation may be made as
carly as possible. Because if the
queries are not replied {o, the parties
will say, “Our queries have not been
replied to by the Ministry. How can
we implement the award?” So, 1
hope the Minister will consider this
matter and try to create a tripartite
machinery in order to clarify the
points being sought by the parties.

Shri Prabhat Kar: Mr. Chairman,
Sir, we are thankful to the hon.
Minister for opening the debate on
this Ministry's demands. It is a good
thing that the Minister for Labour
is also Minister for Employment and
Planning also. There is another
thing. Recently he has become the
leader of the forum of Socialist
action.

Shri Da}i: Minister for Soctalism

_also.

Sh-i M. K. Kumaran (Chirayin-
kil): It was in that vapacity that he
spoke.
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Shri Prabhat Kar. So far as he is
concerned, we have got great respect
for him as an old trade union leader
and his sympathies are with the
working class. Whether inside the
House or gutside, whenever he makes
any speech, he always manifests his
sympathy towards the working class.
But that is where he stops. I do not
know. Whenever you go and meet
him for discussion, he will be fully in
agreement that the omployers are
creating difficulties. When you come
out you will come with this idea
that everything will be secttled. But
once the file is sent to the secretariat,
it remains where it was. Perhaps
after a few days, vou think that
something will be done. But when-
ever he comes over here, he will say
he has got full sympathy for the
workers. It is not that I doubt his
bona fide,

Shri Nanda: I do not say hundred
per cent. compliance with his wishes,
but at leasy 85 per cent.

Shri Prabhat Kar: I have got no
doubt about his intention.

Mr. Chairman: He is talking of
that 15 per cent, only.

Shri Prabhat Kar: Take, for in-
stance, has opcning speech today.

17 hrs.

Frankly speaking, I was wondering
whether we had got anything  left
now to be said. He  has admitted
inerease in production, he has  ad-
mitted increase in productivity, he
has admitted low standard of wauges,
But he has not said how the solu-
tion can be had. He simply placed
the problem that we wanted to place.
He admits the problem is thcre. He
always agrees with us on that. But
the question is not simply one of
placing the problem or knowing it,
how it is to be solved is the main
thing so far as the Labour Ministry
is concerned. That is where, I am
sorry to say, we do not often get
anything from him,
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Shri Nanda: You make the sug-
gestions and I will deal with them at
the end.

Shri Prabhat Kar: Now, I do not
want to go into this matter, that the
wages are low. Over his speech, I
think, to the Manufacturers' Associ-
ation, there was too much of hullab-
aloo by no less a person than  Mr.
Tata that all these things are wrong.
I think he said that the wages are
high in comparison to all those per-
sons whether they be even agricul-
tural labourers. He talked about
wages being linked with productivity.
Here is one Mr. Sinha—of course, he
is not a labour leader—who have no
love for socialism, a spokesman of
the Tata group, forum of free enter-
prise, who says in an articlc that
the output per employee in 1951
was 121.5 and in 1958 it was 219.7.

Shri Nanda:
filgures to mine?

Do you prefer his

Shri Prabhat Kar: What I am
saying is, this 1s what his counter-
part, the spokesman of the Tatas, is
saying. He has given the figures
showing the productivity of the
workers. What about the wages?

I neced not go into this matter of
lhe Wage Board. I am quite sure
that the concept of the 15th Indian
Labour Conference about the need-
based wage is still oniy u dream,  a
remote dream. I do not know whe-
ther in the Third Plan it is going to
be achicved, because so far as  the
neeq is concerned it has to run with
the taxation policy of the Finance
Ministry as a result of which  the
prices will go up. I am quite sure
that today, tomorrow or the day
after the tribunals working under
the present conditions will not grant
any need-based wage. Therefore, all
the wishes contained in this unani-
mous decision of the 15th Indian
Labour Confercnce will continue to
be a dream for years together.
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Apart from the wages, it has been
stated in the report that the wage
board as a machinery for settling
wage disputes and allied matters has
come to stay and will be extended
to new industries. If that be the
position I do not know why the
wage boards are not granting the
need-based wages. Stil] we are fight-
ing for minimum wages. There are
tribunals sety up where we are dis-
cussing the minimum wage which is
less than the need-based wage.

Even on the question of setting up
of wage boards, when demands  are
made they are not accepted. With
all the wishes expressed by the hon.
Minister, ] expected that at leasy the
wage boards will be appointed be-
cause they are not going to make any
immediate change as the wage
boards, as far as my knowledge goes,
give their awards usually after three
years. But that will create a psycho-
logical effect. The engincering wor-
kers have been asking for a wage
board. That has not been pgranted.
Samc is  the case with newspaper
workers, bidi workers, iron ore wor-
kers and others. You agree with
the proposition that wage boards
should be appointed. You agree that
the wages are low. You admit that
produgction tus ircreased. What i
the reason that you do not accept
the demand of the employees for the
appointment of wage boards,

As 1 said, awards are delayed by
the wage boards. If vou look into
the history you will find thay the
Textile Board was appointed on 30th
March 1957 and it gave its award gn
2nd March, 1960, after a period of
three years. The tfay Commission
took threc years to rive itg recom-
mendations. The Cement Wage
Board was appointed on 2nd  April,
1958 and it gave its award on 1st
March, 1960, after two years. In the
case of sugar they took three years.
The Jute Board was appointed in
Dccember, 1959, I do not know
where they are. Hon. Members
sitting over there may be able to tell
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us the position. Similar js the case
with tea and coffee. Take, for in-
stance, the Industrial Tribunal which
was to give its award expeditiously.
On the wake of the strike by the
employees of the State Bank of India
it was appointed. It was foisted
Aagainst the will of the employees in
March, 1960. We are in Jung 1962
and we do not know where we are.
I am quite sure the Government have
not yet received the copy of the
award from thg Judge. This is the
way industrial peace is tried to be
maintained.

You judge by the man-days Jost.
In spite of oppression by the manage-
ment the workers de not think in
terms of strike, Simply because they
do not launch upon strikes man-days
are not lost and you feel that every-
thing is all right so far as industrial
relation is concerned. This state of
affairs, if it is allowed to continue,
in spite of all the sympathy of the
hon. Minister, will prevent us from
finding a solution tp the problem.

On the question of implementation,
just now it has been said that even
today the award of the Textile Wage
Board has not been implemented in
many of the factories.

Shri Nanda: 96 per cent.

Shri Prabhat Kar: Even if it is 4
per cent. you can take steps against
them. How long has it taken for the
Jast 15 per cent? The same  thing
happens with every award or agree-
ment.  On this question of implemen-
tation of awards and agreements 1
must say that in spite of the Imple-
mentation Committee nothing has
been done. Things are going on ag
they are. I do not know what is the
position about the hotel workers in
Delhi who are on strike for the im-
plementation of the award. The
Punjab Nationa] Bank case went on
for two years and at last an agree-
ment had to be reached after the
judgment of the Supreme Court
came. Then nothing could bg done.
When workers go on strike and man-
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days are lost you say it is an illegal
strike. When after 2} or 3 years the
award of the Wage Board comes and
yet the implementation does not
take place, are not the workers justi-
fied in going on strike in spite of
our liking or not liking it? Do you
think the workers will continue to
agree to this type of administration
which is weak against thp manage-
ment? These things, Sir, require to
be taken up.

On this question of :mplementation,
I do not know what stands in the
way of the Governmunt proseculing
the employer for not implementing
the award. The hon. Minister just
now gave some figure about prosecu-
tions. I do not know how many of
them are against the management. I
do not know whether it represents the
total number including the manage-
ment and others.

Shri Nanda: Which figure?

Shri Prabhat Kar: TFigure about
prosecutions. ¥You have given  the
figure for prosecutions. Some pro-

secutions have been launched. [ do
not know whether they are against
the employers or the employees or
both. It is found that generally no
steps are taken against the em-
ployers.

That is how we have felt. If we
try to find out, we will find that this
[s the state of affairs which needs to
be changed because wage is the most
important thing. If woges do nut
commensurate with the rising cost
of living, you cannot maintain in-
dustrial peace simply by extending
your lip-sympathy inside the House
or outside,

Then I would ask another gquestion
on this question of cost of living. Why
has no new inquiry been made as was
agreed upon during the Second Five
Year Plan period that there will be
an inquiry into the family budgets of
the working class and a new working
class cost of living index will be con-
structed? All these fAgures have got
no meaning today. The 1839 base was
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converted into 1944; the 1944 base was
converted into 1949 and the 1949 base
was converted into 1951. This has got
no basis of reality. And on this the
hon. Finance Minister comes and tells
us that there is no rise in the cost of

living! For the last seven years by
magic  you conlinue to Phave
128 as a figure for the con-

sumers' price index although, so far as
the ordinary people are concerned,
they find that the difference is there.
This thing must not be allowed. No
doubt, dearness allowance is continu-
ing only in India and Pakistan. This
decarness allowance is linked up with
the cost of living. Unless the cost of
living index has got a rationa] basis,
all these dearness uallowance and
wages will be a misnomer, pure and
simple, because they will never com-
pensate for the rise in the cost of
living.

So far as the real wage is concern-
ed, the hon, Minister has given a
figure. He has said that there has
been a rise of 54 per cent
during 1959-60. But what is  the
actual position if it is linked up with
1949 as the base? We find that in
1955 it was 1449 and in 1959 it has
come down to 123'9. Even if there is
an increase of 54 per cent, the real
wages of the worker have not gone up
to the standard, The real wages cof
the worker are still low in spite of
the fact that there is increase jn pro-
duction, dividends and profits. It is
nat necessary to go into this because
the Reserve Bank statisticg will give
vou how exactly the profits and divi-
dends are increasing. There hus been
nearlv 69 per cent. profit during 1953,
The index of gross profit including
depreciation in 1958 was 1687 taking
1950 as the base, So far as dividend
and production are concerncd, if wou
will look into the Reserve Bank stn-
tistics, vou will get all these things.
In 1955 the index number of indus-
trial production was 122°4 and in
1961 it was 182-1. The hon Minister
has said that they are not to get the
full benefit of the profit. I agree But
what percentage will they get?
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Even today you cannot dream of the
need-based wage. We are thinking in
terms of the minimum wage. For
that we have to go on strike. If, in
spite of the increase in production,
nothing is done, simply agrecing will
not solve the problem. Here is the
paper cutting which says:

“Child workers of Delhi—
15 nP, for ten hours a day.”

Here is another saying:

“Timur's blood in his voins
The blood of Timur flows in his
veins, only his name strikes no
terror: Bhisti’s 14-h-ur day for
Rs. 150 to Rs. 2.7

This is the state of affairs so far as
the minimum wage is concerned. Even
for the minimum wage the cinema
workers in West Bengal had to go gn
strike. You know that the notifica-
tion under the Cinema Wages Acl was
held invalid. I would like the hon.
Minister to take note of it. It has
been held that the Labour Commis-
sioner and the Deputy Labour Com-
missioners are not independent »er-
sons. This is a matter which is creat-
ing a very serious situation.

Coming again to the question of
reference to the tribunal, I do not
know when the hon. Minister said
that in the Sixteenth Indian Labour
Confercnee there was a  eertain
understanding. I do not know whe-
ther it has been circulated to all or
whether it is simply for the informa-
tion of the Labour Ministry that that
decision has been laken. But so far
as we arc concerned, we do not know
exactly which are the norms under
which the cases are to be referred.
What do we fin! ‘oday? Houo yeu
want that produc’ion should ccn inue,
that the workere zh~uld not gn on
strike. We agrec the v rkers should
not go on strik: Therefore, when
there are problems, how are they to
be solved? You say, conciliation
officer. The conciliation officer sends
you a report. If at the conciliation
stage it is settled, it is all right. But
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if it is not settled, how is it going to
be settled? Arbitration. The manage-
ment do not agree to it. Not only the
management, but even Government do
not agree, Government do not agree
in their own Departments for refor-
ence to arbitration.

The next procedure is tribunal.
There you screen. What you screcn
I do not know.

Shri Nanda: Screening is not with
reference to adjudication but withs
reference to recourse—by employers,
particularly—to courts,

Shri Prabhat Kar: In that case,
naturally, we expeet that after con-
ciliation, in order to resolve the dis-
pute, in order to sce that ng strikes
take place and that no man-day is
lost, it is essential that the matter
should be referred (o adjudication,
and the matter ends there. But we
do not know why references are not
made. You refer case ‘A’ but do not
refer case ‘B’ which is similar {o casc
‘A’ In the case of ‘A’ you say it is
a fit case for adjudication, but in the
case of ‘B’ you do not say so. It is
sirange.

This has happenced in many cases.
I can tell you that in dealing with
banks I have seen cases which have
bren refused. In one case—I do not
know—the pressure of the employer
might have worked there. In another
casc, where we have won in the
Supreme Court, in spite of that no
reference has been made. In the case
of a bank, where there are two caes,
one is referred and the other is not
referred, although both are of the
same nature, Not only in the banks,
everywhere these things are going on.
I do not know whether it is the pres-
sure of the management which work-
ed. I would say it works in some
cases.

I would draw attention to one cae,
the Andhra Bank, where an agree-
ment was reached. It was viola‘ed,
We met the Labour Ministry. Thry
agreed. A letter was written !o the
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wonciliation officer to meet the
management. Then there is a
telegram:

“Bank management received
some communication from conci-
liation officer on Wednesday and
is feeling panicky, Details of
communication or reply of
management are not known.
Management seems to be trying
to influence Labour Minister.
Please take expeditious steps re-
garding our case.”

This js on gne day. The nexl day
comes  ancther telegram  that  the
Assistant Manager, R, V. Narasimha
Rao is coming to Delhi with the
brother of a Member of Parliament
belonging to the ruling party--I am
not reading his name, it is not neces-
sary—to influence the Labour Minis-
try.

Shri D. C. Sharma (Gurdaspur): 1
think you should not make such
allegations.

Shri Prabhat Kar: I am not giving
his name.

Dr, Melkote (Hydcrabad): Those
documents are cemanating from  the
mcembers of your own party, not
from the Government.

Shri Prabhat Kar: 1 am prepared
to place it before the House, And it
is a document of the Post: and Tele-
graphs  Department. Therc is no
mueaning in making an insinuation
And the net resuly is that the ref -
ence was not made. I am preparcd to
give the time and place when this
mecting had taken place. And af'cr
that the reference was not made. It
is no good making an insinuation,

I do not know why the references
are not made. Making a reference
means an attempt to resolve the dis-
pute. But these references are not
made. This is nothing very peculiar.
It should be done because....
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Shri Nanda: 1 would like to deal
with all those cases which hon, Mem-
ber has in mind regarding refusal lo
refer tp adjudication, and the grounds
for that, I am prepared to do it. The
principles which govern the reference,
whether to agree or no! to agres, are
the same for all. If they have not
been disclosed to the hon. Member, I
am prepared to read them out in the
House.

Shri Prabhat Kar: I am not deal=-
ing with any individual case. But I
am just bringing these things to the
hon. Minister's notice, Today the
hon. Minister is interested in resolv-
ing disputes, We are interested in
seeing that manpower is not lost.
Conciliation fails. The other way is
adjudication, arbitration.

Shri Nanda: Herc is the offer to
cxamine cach case where reference
has been refused and see whether it
is properly refused or not.

Shri Prabhat Kar: I have said that.
What I am putting up is a question of
policy: not individual cases. I shall
deal with them outside the House,
with you. I am just puiting it up
that the policy should be that more
and more cases should be referred to
adjudication, It has bren stated that
we are sveeessful in sereening. I do
not know how many cas's are pend-
ing before the Supreme Court. Even
these davs, in the Vacation Bench of
the Supreme Court, 50 per cent. of
the cases that are admitted_deal with
industrial  matters, You talk of
sereening,  You talk of c-de of dis-
cipline. You say all these persons
are agrecing. Today, if you go and
see, in the Supreme Court, even in the
Vacation,—they sat day before yes-
terday; again they will be sitting on
the 12th—50 per cent, of the caces
are industrial disputes. Conciliaticn,
adjudication, Supreme Court, delay of
the wage board, in the mean time,
some writ applications in the High
Court: is this the solution for indus-
trial disputes particularly regarding
wages when, today, you are racing
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with—] do not know whether we will
be able to retch up—high prices? This
is the problem before us. I am gquite
sure the hon. Minister is really sym-
pathetic, who admits the fact and is
still ¢rying to find cut exactly how
these problems are to be solved. That
is more important. Because, today.
you cannot keep the workers simply
by saying, any way leave 11, all the
prosperity should not go to you. This
cannot be done. On the other hand,—
excuse me—because of high pricss,
cven furniture allowances have boe:n
increased. Here, in the Hindustar
Times, it hasg been said that for
Cabinet Ministers and Ministers of
State, the allocation has been railsed
from Rs. 28,000 to Rs. 32,000 and this
is presumably done in view of high
prices, If for furniture, there is in-
crease, 1 think it is legitimate on the
part of the workers to claim increase
as early as possible in their wages, to
which the hon. Minister agrees, For
that, the procedure will have to be
taken.

Coming to the next pont. 1 wll
only touch the employment position.
He admits that so far as the employ-
ment position i: conccrned, it is not
so rosy. He has said that and herc is
the report about the problem of un-
employment among educaled persins
—it is in the report part II—it |is
admitted. What is to be done? What
has the hon. Ministor got to  say?
Simply this increasc in population T
may just remind him tha! those who
are workers today, were all boin
before India was Independent. Thuse
who were born after 1947 have noi
yet joined that band of unemploycd
persons. ‘They are yet to come. All
these persons were there. Tt is not
simply after Independence, the ponu-
lation problem has develop>d. That
will have to be tackled. Today, alng
with unemplovment, rationalisation
and retrenchment is coming up. You
are giving some emnlovment. At the
same time, rationalisation is thers
Retrenchmeni is there, on one plea
or the other. You give emvlnyment
fo one; at the same time, you un-
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employ two persons. This is the pro.
blem which is facing us. We want »
proper answer from the hon, Minia-
ter as to what is to be done about
this.

I would end up with one remark
about a very serious thing which has
happened. A worker appeared before
the Wage board—Jute wage board.
On the next day, he was called by the
Labour officer and for 15 davs his
trace could not be found out.

Shri Nanda: Labour officer?

Shri Prabhat Kar: This worker who
appcared before the Jute wage board,

Shri Nanda: Who kidnapped him?

Shri Prabhat Kar: He was called by
the Labour officer. Since then he was
not traced.

Shri Nanda: Labour officer of the
mill gr the Government?

Shri Prabhat Kar: Labour officer of
the company, After 15 days, his body
was found in a railway compartment
in a trunk, both hands and feet tied.
I do not know if this be the fate of
workers who appear before Wage
boards and give certain things ab ut
the management, if this state of things
continue in the year 1962, what is to
be done.

Shri N. Sreekantan Nair (Quilon):
Year of grace.

Shri Nambiar: God alone can save.

Shri Prabhat Kar: We do not know
what can be done, what should be
done, whether the workers can expect
any justice now at the cast of thelr
lite.

I have dealt with the wage structure
position and the poasition regard'ng
tribunals. 1 hope that in regard to
this basic problem, with which the
workers are faced todav, the hon.
Minister will give us a suitable reply,
not simply a reply just exoressing
sympathies, but a reply which will
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give a practica) solution. He has re-
ferred 10 man days lost and said that
the code should be observed ar¢ all
that. So far as we on this side are
concerned, we can guaraniee tha:,
provided the employees and workers
are given their proper wages and a
speedy cettlement of their di:pites is
assured.

Mr. Chairman: Hon. Membher may
now move their cut motions relating
to the Demands under the Ministry of
Labour and Employment subject to
their being otherwise admissihle.
Superannuation of skilled workers in

engineering and heavy industries

Shri Warior: I beg to move:

That the demand under the
head Ministry of Labour and Em-
ployment be reduced to Re 1.
(48).

Need for security of employment while
effecting modernisation and ratwona-
lisation in industries

Shri Warior: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be recduced to Re 1.
(49)

Introduction of secret ballot system to
ascertain majority support of wor-
kers to recognise a Trade Union

Shri Warior: I beg to move:

That the demand wunder the
head Ministry of Labour and
Employment he reduced to Re. 1.
(50)

Policy towards IN.T.U.C,

Shri Warior: I beg to move:

That the demand under the
head Ministry of Labour and
Fmployment “e reduced tc Re. ],
(51)
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Adjudication of disputes in Industries
Shri Warior: 1 beg to move:

That the demand under the
head Ministry of Labour and
Employment be 1educed to Re, 1.
(52)

Application of Code of Conduct to
employees

Shri Warior: I beg to move.

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(53)

Utility of the Gorakhpur Labour Or-
ganisation

Shri Warior: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced to Re. 1.
(54)

Nomination of representatives to In-

ternational Bodies and Conferences
like I.L.O.

Shri Warior: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced tn Re. 1.
(55)

Non-employment of Scheduled Castes

and Scheduled Tribes candidates
wherever possible

Shri Warior: [ beg to move:

That the demand wunder the
head  Ministry of Labour and
Employment be reduced to Re. i.
(56)

Refusul to refer disputes to adjudi-

cation
Shri Prabhat Kar: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced to Me. 1
(57)
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Delay in getting the awards and
agreements implemented

Shri Prabhat Kar:

That the demand wunder the
head Ministry of Labour and
Employment be reduced tv Re, 1
(58)

I beg to move:

Need for proper utilisation of agricul-
ture labour in the Third Five Year
Plan

Shri Sivamurthi Swami: 1 beg to
mave:
That the demand under the

head Ministry of Labour and
Employment be reduced by Rs. 100.
(1)

Failure to encourage co-operative

lahour organisation

Shri Sivamurthi Swami: I be to
move:

That the demand under the
head Ministry of Labour and
Emplovment be reduced by Rs. 100.
(8)

Need to allocate sufficient funds to en-
sure the success of arbitration pro-
ceedings under section 104 of the
Industrial Disputes Act, 1047

Shri N, Srerkantan Nair: I beg to
move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(9)

Need to provide employment to agri-
cultural labour during summer
season

Shri Sivamurthi Swami: | be to
move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100,
(10)
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Need to provide employment to the
employees of Sea Island

Shri Warlor: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(11)

Need to take steps to expedite imple-
mentation of the Working Journa-
lists Wage Board

Shri Warlor: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(15)

Working of Industrial Disputes Act

Shri Warlor: I beg to move:

That the demand under the
head  Ministry of Labour and
Employment be reduced by Rs. 100.
(16)

Need for insticuting a specialised judi-
cial cadre to man the Labour Courts
and Tribunals

Shri N. Sreeyantan Nair: I beg to
move:

That the demand under the
head  Ministry of Labour and
Emnployment be reduced by Rs, 100.
(59)

Need for establishing special Labour
Bench in all High Courts and in the
Supreme Court manned by judges
who are conversant with the modern
trends of Labour—Capital relation-
ship

Shri N. Sreeyantan Nair: 1 beg to
move:

That the demand under the
head  Ministry of Labour and
Employment be reduced by Rs. 100,
(60)

Wage
labour

Shri Prabhat Kar:

That
head Ministry

policy regarding  industrial

I beg to move:

the demand under the
of Labour and
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Employment be reduced by Rs. 100.
(61)

Wage policy regarding agricultural
labour

Shri Prabhat Kar: | beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs, 100
(62)

Need for appointment of a« Wage
Board for enmgineering industry

Shri Prabhat Kar: I beg to move:

That the demand under the
head Ministry of Lubour and
Employment be reduced by Rs. 100.
(63)

Need for appointment of Wage Board
for Press workers

Shri Prabhat Kar: 1 beg to move:

That the demand under the
head Minisiry of Labour and
Employment be reduced by Rs. 100,
(64)

Need for increise in mintmum wages
of workery

Shri Prabhat Kar: 1 beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(65)

Failure to safeguard the economic in-
terest of the workers in  sweated
labour

Shri Prabhat Kar: 1 beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(66)

Delay in Wage Board enquiries
Shri Prabhat Kar: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(87)
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Delay in  publication of the Bank
Award

Shri Prabhat Kar: 1 beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(68)

Delay in enforcing industrial laws in
public sector steel industry

Shri Prabhat Kar: 1 beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(69)

Need for  setting up  more  Labour

Courty
Shri Prabhat Kar: 1 beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100,
(70

Working of E.S.L
Shri Prabhat Kar: [ beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(71

Need for extension of ES.I scheme

to workers in Hooghly District in
West Bengal

Shri Prabhat Kar: 1 beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(72)

Need for extension of E.S.I. Scheme

to the whole of West Bengal's in-
dustrial area

Shri Prabhat Kar: 1 beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(73)
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Need for extension of E.S.. scheme
to the families of workers

Shri Prabhat Kar: [ beg to move:

That the demand under e
head Ministry of Labour and
Employment be reduced by Rs. 100.
(74)

Need for hospital facilities to the
workers under ES.] scheme

Shri Prabhat Kar: [ beg to move:

That the demand under the
head Ministry of Labour and
Emplovment be reduced by Rs. 100
(75)

Need for hospital in West
under E.SI. Scheme

Bengul

Shri Prabhat Kar: 1 beg to move:

That the demand under the
head Ministry of Labour and
Employvment be reduced by Rs. 100
(76)

Need to give proper medical facili-
ties to workers under E.S.I. scheme

Shri Prabhat Kar: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(mm

Need for increase in Employers’ con-
tribution to the E.S.I scheme

Shri Prabhat Kar: | beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(78)

Failure to recomstruct the cosumers’
price indexr on the basis of new
studies in the working class faimly
budget

Shri Prabhat Kar: [ beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(19)
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Defect in computation of working
class consumers’ price indices

Shri Prabhat Kar: I beg to move:

That the demand wunder the
head Ministry of Labour and
Employment be reduced by Rs. 100,
(80)

Need to introduce secret ballot sys-
tem for recognition of Trade Unions

Shri Prabhat Kar: [ beg to move:

That the demand under the
head  Ministry of Labour and
Employment be reduced by Rs. 100,
(81)

Failure to extend schemes for labour's
participation in management to
more industries

Shri Prabhat Kar: I beg to mowve:

That the demand under the
head Ministry of Labour and
Employment he reduced by Rs. 100,
182y

Futlure of workers’ education scheme
Shri Prabhat Kar: 1 beg to move:

That the demand under the
head Mimistry of Labour and
Employment be reduced by Rs. 100.
183)

Failure to get the Textile Wage
Board's award implemented in all
the Mills

Shri Prabhat Kar: | beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs, 100,
(84)

Functioning of the Conciliation Officers
Shri Prabhat Kar: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(85).



9315 Demands

Need to improve the working of the
Labour Directorate

Bhri Prabhat Kar: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(86)

Need for better securily measures in
mines area

Shri Prabhat Kar: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(87)

Need to check the growing unemploy-
ment in the Country

Shri Prabhat Kar: 1 beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(88)

Need to improve the working of
Employment Exchanges

Shri Prabhat Kar: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(89)

Need jor more Employment Exchanges
particularly in the new industrial
areas

Shri Prabhat Kar: I be to meve:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(90)

Need to give the benefit of enhanced
dearness  allowance to  industrial
workers

Shri Warior: 1 beg to 'move:

That the demand under the
head Ministry of Lubour and
Employment be reduced by Rs. 100.
(95)
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Need to give the benefit of allvwance
to workers consequent upon Delhi
being declared ‘A" Class city

Shri Warior: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(96)

Failure to implement the provisions of
the Minimum Wages Act in certain
Industrial Establishments in Delhi

Shri Warior: 1 beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(97)

Need to provide recreational facilities
to the workers of industrial estates

Shri Warior: I beg to move:

That we demand under the
head Ministry of Luabour and
Empleyment be reduced by Rs. 100.
(98)

Need to adjust the timing of the dis-
pensarics  under  the  Employecs
State Insurance Scheme so that the
workers may be able to get proper
benefit from the scheme

Shri Warior: I beg to move:

Thut the demand under the
head Ministry of Labour and
Employvment be reduced by Rs. 100,
199)

Need to mmplement  the scheme of
workers” training properly

Shri Warior: [ bep to move.

That  the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(1009

Failure to look after the interests of

the workers m the Industrial Estate
at Okhla

Shri Warior: I beg to move:

That the demand under the
head Ministry of Labour and
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Employment be reduced by Rs. 100.
(101)

Failure to introduce and evolve
rationalised pay-scales for industri-
al workers in private establishments
especially in industrial estates

Shri Warior: 1 beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(102)

Need for increase in the minimum
wages of industrial workers in view
of the rise in prices

Shri Warior: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100,
(103)

Need to encourage workers' co-opera-
tive enterprises in industrial estates

Shri Warior: 1 beg to move.

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(104)

Futlure o take action against the fac-
tory owners in industrial estates of
Delh: who do no allow their wor-
kers to get the full benefit of train-
ing opportunities offered by the
Government

Shri Warior: I beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
(105)

Worsening of living conditiong of the
agricultural labourers

Shri P. Kunhan: ] beg to move:

That the demand under the
head Ministry of Labour and
Employment be reduced by Rs. 100.
{108)
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Need to provide employment to unem-
ployed agricultural labourers

Bhri P. Kunhan: I beg to myve:

That the Demand under the
head Ministry of Labour and Em-
ployment be reduced by Rs. 100
(109).

Situation arising out of Calcutta High
Court recent decision in cine em-
ployees vs. cinema owners in West
Bengal that the Labour Commission-
ers and Assistant Labour Commis-
sioners are not independent persons

Shri Prabhat Kar: I beg to move:

That the Demand wunder the
head Ministry of Labour and Em-
ployment be reduced by Rs. 100.
(110).

Need for providing loans from Provi-
dent Fungd for ailments where Em-
ployees” State Insurance scheme is
not operating

Shri Prabhat Kar: I beg to move:

That the Demand under the
head Ministry of Labour and Em-
ployment be reduced by Rs. 100
(111},

Need for appointment of specialists
under Employees’ State [nsurance
for occupational diseases

Shri Prabhat Kar: I beg to nove:

That the Demand under the
head Ministry of Labour and Em-
ployment be reduced by Rso 100
(112).

Failure to procure speedy relief for
the workers wha have not received
wages for months
Shri Prabhat Kar: 1 beg to move:

That the Demand under the
head Ministry of Labour and Em-
ployment be reduced by Rs 100
(113).

Failure to provide houses tn various
industrial workers
Shri Warlor: 1 beg to ruove:

That the Demand under the
head Ministry of Labour and Em-
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ployment be reduced by Rs. 100.
(114) .

Need for effective steps agaimét em-
ployers for wiolation of wvarious
labour laws

Shri Prabhat Kar: [ beg to move:

That the Demand under the
head Ministry of Labour and Em-
ployment be reduced by Rs. 100.
(115}.

Failure to look into the  increasing
number of labourers falling victims
to T. B, for want of proper and ade-
quate measures on the part of
management at Jhinkpani Cemen;
Works in Bihar

Shri H. C. Soy: I beg to move:
That thy Demand under the

head Labour and Employment be
reduced by Rs. 100, (36).

Failure to lovk into the physical and
mor xrploitation of the adivasi

labouré®s in Bihar, West Bengal and
Orissa  hy t’cmpu!ous labour
agents, &

Shri H. C. Soy: 1 beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100. (37) -

Need to look into claim of the labour-
ers of I.C.C. Ltd. (Lopso Kpynite
Quarries) for getting the same gra-
tuity as provided for the labourers
of the same company at Mosabani
Copper Mines

Shri H. C. Soy: I beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs 100. (38)

Need for Labour Coo'perutit;es to pro-
vide employment to all skilled and
unskilled labourers

Shri Sivamurthi Swami: ] beg to
move:

That the Demand under the
head Labour and Employment be
reduced by Rs 100. (44),
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Failure to provide employment to
educated persons and skilled and
unskilled labourers,

Shri Sivamurthi Swami: [ beg to
move:

That the Demand wunder the
head Labour and Employment be
reduced by Rs. 100. (45).

Need ty constitute Wage Board for
non-coal-mine workers, especially
of irom-ore, manganese etc.

Shri Warior: 1 beg to move:

That the¢ Demand under the
head Labour and Employment be
reduced by Rs 100, (91),

Need to expedite the work ot the
Wage Board for rubber plantation.

shri Warior: [ bep to move:

That they Demand under the
head Labour and Employment be
reduced by Rs. 100, (92)

Need to review the implementation of
the various Wage Boards recom-
mendations,

Shri Warior: | beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100, (93)

Need 1o constitute Wage Board  for
engineering industry

Shri Warior: | beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs_ 100. (94)

Need to erxrtend the benefits of the
Workmen's Compensation Act to
ogricultural sector

Shri Warior: 1 beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs, 100. (116).
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Inadequate medical facilities in plan-
tations gnd other industrinl under-
takings

Shri Warior: | beg lo move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100. (117)

Inadequate medical supervision in
plantations by District Medical au-
thorities concerned

Shri Warior: 1 beg (o move:

That the Demand under the
head LaBour and Employment be
reduced by Rs. 100 (118)

Unsatisfuctory stute  of  affuirs  in
E. 8. I. dispensaries

shri Warior: [ beg 1o move:

That the Demand under the
head Labour and Employment be
reduced by Rs 1000 (119)

Need to  provide  more  maternity
wards in plantation hospitals

Shri Warior: 1 beg (o move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100. (120)

Need to take steps to stop all kinds of
unilatera] procedure and punish-
ment of employees without consult-
ing recognised trade unions

Shri Warior: | beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100. (121),

Need for making attendance of em-
ployees or their  representatives
compulsory in conciliation meetings
called by Labour Officers

Shri Warior: I beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs, 100. (122)
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Unsatisfactory working of plantation
labour inspectorates at Kottayam,
Keralg State

Shri Warior: I beg to move:

That the Demand under the
head Labour and Employment be
reduced Rs. 100, (123)

Need to introduce a munimum bonus
scheme on the basis of the principle
of deferred wages

Shri Warior: 1 beg 10 move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100, (124).

Need to constitute a Wage Board for
the Beedi and Cigar industry

Shri Warior: I beg to move:

That thg Demand under the
head Labour and Employmeni be
reduced by Rs. 100, (125).

Need to expedite the implementatiom
of decasualisation scheme in  all
major ports
Shri Warior: [ beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100, (126).

Need to introduce ¢ nation-wide un-
employment relief scheme,

Shri Warior: 1 beg 1o move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100, (127).

Need to enforce safety measures in in-
dustrial undertakings

Shri Warior: [ beg to move:

That the Demand under th!'
head Labour and Employment be
reduced by Rs. 100 (128).

Need to take legislative measures to
introduce a system of gratuity for
workers in all organised industries
including plantations
Shri Warlor: I beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100, (120)
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Working of the evaluation and im-
olementation machinery

Shri Warior: I beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100. (130)

Need to provide houses for plantation
workers

Shri Warior: [ beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs, 100. (131)

Need to provide sufficient supply of
water especially for drinking pur-
poses for plantation labour

Shri Warior: [ beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100, (132).

Need to set up g National Wage Board
for Beedi and Cigar industries

Shri P. Kunhan: I beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs, 100, (133)

Need for implementation  of  the
scheme of minimum wageg for agri-
cultural labourers.

Shri P. Kunhan: 1 beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs 1000 (134)

Failure to evolve wage structure for
Match Factory workers in  the
Southern Region

Shri P. Kunhan: I beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100. (135)

Need to improve living conditions of
Tile Workers in Southern Region,

Shri P. Kunhan: 1 beg to move:

That the Demand under the
head Labour and Employment Le
reduced by Rs 100. (136)
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Failure to implement the scheme of
minimum wageg for handloom
workers,

Shri P. Kunhan: I beg to move:

That the Demand under the
head Labour and Employment be
reduced by Rs. 100. (137)

Failure 10 solve labour disputes
through discussion and arbitration

Shri Sivamurthi Swami: I heg to
move:

That the Demand under the
head Other Revenue Expenditure
of the Ministry of Labour and
Employment be reduced by
Rs.100. (46)

Need jor opeming technical schools in
all talukus of the country to train
the personnel for each branch of
technical work

8hri Sivamurthi Swami: 1 beg to
move:

That the Demand under the
head Capital Qutlay of the Minis-
try of Labour and Employment
be reduced by Rs. 100. (4T)

Mr. Chairman: These cut notions
are now before the House,

Shri B. J. Singh.
An Hon. Member: He is absent.

Shri Priya Gupta: This is a subject
before dealing with which I would
express a personal reaction, In our
family set-up. we used to say in our
childhood that the mother controlled
the family oandgher pious desires and
orderg were carried out by the mem-
bers ot the family, But nowadays we
are in a society where the educated
wives are superseding the desires and
orders of the mother. This ig the re-
action 1 want to give, because the
Labour Ministry has issued certain
circulars but the other administrativa
Ministrieg are not willing  to carry
them out. They turn up and say that
they cannot be carried out

I would like to give only two illus-
trations. Sometlime in the past the
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Deputy Chief Labour Commissioner
(Central) told all central trade unions
and railway unions that failure to give
the increments due on certain dates to
the Centra] Government employees on
the part of the employers would cons-
titute a breach of the provisiong of the
Payment of Wages Act, and action
should be taken against the officers
concerned. I do not know how the
Ministry of Railways and other Minis-
tries also kept quiet on it, We have
been writing to the Deputy Chief La-
bour Commissioner repeatedly about
these violations concerning stoppage
of increments due, but no action was
taken. One fine moming, we found
that the provision of the Payment of
Wages Act was amended to cover the
shortcomings of the railway  officers
and other employers. This is one illus-
tration,

Again, sometime in the past.  we
wanted to know from the Ministry of
Labour as to what wag the criterion
for fixing the wage of casual labour—
a very nice word, ‘casual’ labour—
obtaining on the railways. The Rail-
way Board said that pay is fixed undcr
the provisions of the Minimum Wages
Act. We said, ‘All right. Very nice'.
But for the purpose of fixation of
wages under the Minimum Wages Act,
the competent authority was who?
The District Magistrate or  Deputy
Commissioner of an unregulated Dis-
trict. In the Gazette and certain cir-
culars, the designationg of such casual
labourers and their rates of pay arc
also announced. I put a question ‘o
the Labour Ministry. Does the gang-
man. does the {rolleyman, does the
poinitsman, do these designations also
appear in the Gazette and  circulars
and in the decisions of the respective
district magistrates or deputy com-
missioners of the districts concerned.
and have their pay been fixed accord-
ing to the decisions of the distriet
magistrates under the provisions of
the Minimum Wageg Act? No. So. I
told them frankly: you are the em-
ployer; you say this is the pLy vou
can afford to give your trolleyman or
gangman, but do not take the camcu-
flage or the garb of sanctity and
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befool the public and the trade unions
that you are doing it under the provi-
sions of the Minimum Wages Act. On
the Tth August last year, this provi-
sion of the Minimum Wages Act has
also been amended to save the rail-
ways.

So. I gave you the reaction that the
mother is not controlling the family,
but it is the educated wife that has
taken the place of the mother and is
superseding the desires and wishes of
the mother.

I have gone through some of the
juggleries of the figures and statistics,
and ] can express my reaction like the
reaction of the patient to the doctor.
The doctor comes with the patholu-
gist's report, he takes the radiograph
of the heart, cardiology and all that
sort of thing, but then the patient
knows what his discase is. In the
past, when these scientific instruments
were not available, by feeling  the
nadi they could find out  what  the
difficulty with the patient was. Simi-
larly, I do not believe in the jugglery
of statistics, but T know that I cannot,
as a ‘laboucer, maintain  my family.
that I cannot get an ordinary, mini-
mum square meul, that I cannot afford
to save my family from winter and
summer by providing the minimum
requirements of clothes, that I cannot
impart educatinn to my children, that
I cannot have 5 house, even a  small
one, to reside in, This is what I can
understand about the wages given {o
me. I am talking of  minimum re-
quirements, not about luxuries, not
about lipstick, rouge and pomaae for
my wife. That is the way we also re-
presented before  the Central Pay
Commission which unfortunately o
our ill-luck, though manned by per-
sons of the highest calibre, by the
cream  of the intelligence of this
country, could not serve our purpose
Their hands were tied. They said
they could not go bevond the terms of
reference. The terms of  reference
weTe Wrong.
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I told the Chairman one thing.
Suppose Dr. B. C. Roy, a renowned
doctor, and also Chief Minister of
West Bengal, while attending the Con-
gress session, goes to a village, and a
villager at a very long distance desir-
es that his son, who is suffering from
protracted illness, should be examined
by D. Roy, and approaches him. and
Dr. Roy also agrees. Unfortunately,
conveyance lg not available, and the
patient on the way narfowly dies, and
the mother is not able to fulfil  her
desire of secing fhat her child is
atetnded to by the renowned doctor.
Similarly, this Pay Commission, with
the best of brailns Trom the side of
economics, philosophy and cultural
advancement, with men like the late
Dr. Siddhanta—two other Members
arp today Moemibrs of Parliament, anda
one lady is #lso in the Cabinct—with
such good people, they could not deli-
ver the goods so desired by them and
so desired by us because the convey-
ance was not available. thag 15, the
terms of reference pinned them down.
And then, unfortunately, they also
curtailed some of our amenities which
were existing, and willingly  or un-
willingly, it is going to be implement-
ed. This ¢ the question about the
wage board,

Now, about deamaess allowance, 1 do
not understand what chidiya  this is,
but I have heard people saying that
dearness allowance cannot continue
for months and months, years and
years, it ig rather an index of the
failure of the Government to put the
cost of living index at par. This
dearness allowance has also  been
camouflaged by putting a par{ of it in
the pay structure, A labourer before
the Second Pay Commission was get-
ing Rs. 30 plus Rs. 45 plus Rs. 5, that
is Rs. 80 in all. and under the second
pay commission he is getting Rs, 75
plus Rs. 10, that is Rs. 85. This dear-
ness allgpwance is placed before the
public. In a way they have done so.
The Government of India say that
they appointed a Commission  and
everything was decided by the Com-
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mission and that they were following
the decisions. They were not at fault.
They are very good servants. They
have impressed the public against the
labourer, who say, *our goods have not
been delivered to vs'. This is an un-
fortunate chapter in the history or
India in its present context,

Regarding dearness allowance, the
decision was that if the cost of liv-
ing index went on rising, it will be
given on some ad hoc basis. A tribu-
nal will be appointed and if the tri-
bunal finds that the ad hor dearness
allowance 1s above the requirements
it will be curtailed and if it is less
then it will be increased. Today the
position 1s that the Central Gowvern-
ment employees can claim 17 months’
arrears of dearness  allowance  but
that has not been given to them,
Neither has a tribunal been set up for
them

Then. regarding the cost of living
index. I am not an economist, 1 re-
present  ordinary labour. But the
house rent has shot up from Rs. 9 to
Rs. 18 and from Rs. 5 to Rs. 10, just
on the eve of the implementation of
the Second Central Pay Commission
recommendations.

May 1 put a question to the Labour
Minister whether the machinery which
calculated the cost of living index
knew that the workers who were
given an icrease in D.A have also
an equivalent drainage in the shape
of doubling of the house rent, and
whether that machinery took  this
amount for calculating the commen-
surate increase in the D.A. of the em-
ployees? That iz my question.

Regarding the  settlement of dis-
putes, many courts are there; many
High Courts are there; many labour
courts are there and many Labour
Commissioners are there, Every-
thing is there.

1 have known about the Regional
Labour Commissioners whether at
Calcutta or Dhanbad. Within the
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jurisdiction of the Northern Railway
Union or the N.F. Railway Unionf
whenever the provisions of the law in
respect of the Factories Act, of the
Payment of Wages Act or in respect
of other Acts, are violated by the
officers, e¢ven afler repeated refer-
ences by the labourers themselves and
the Unions, they failed to get any
reply. The matter was referred to the
Labour Commissioners, They said:

a7 gfam, =3I 2@ @@ A4 AT
gfaF17 787 7

1 will not mention the name. They
say, We are not entitled to interfere
with the Central Government em-
ployees.’

In a strike conciliation in Gorakh-
pur, one of the Conciliation Officers
came there 1 do not want to men-
tion the name. When he came to
Gorakhpur station, I said, ‘Well, you
have come unfortunately to conciliate
in a dispute between one Government
employec and a Government officer.
It is pot a sugar mill, where the
manager would come and receive you
at the station, even though you may
be geiting only Rs 500 and the Gene-
ral Manager is getting Rs. 5000. Here
it is governmeny machinery and the
man in charge getting Rs. 2,000 will
not care for vou like the other Gene-
ral Manager get'ing Rs. 4000. This is
a dispute arising between the Gene-
v Manager ang the Railway Union
and you are the Conciliation Officer
drawing Rs. 500. Your status is very
low and you would not have the cour-
age to do the right thing The
Railway Minister at the top will talk
to the Labour Minister at the top.
Ani your grandfather—I do not mean
it in the bag sense—will catch you
by the ear and put vou right. What-
ever the General Manager want; to
be done will be done.' That came true
of the strike notice of 1956 This
Conciliation Officer could not do any-
thing.

I would now refer to one Dhushy-
anta-Sakuntala’s part, Shri Jagjivan
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Ram was then the Labour Minister.
There was mention of the time lag
between the labour commissioner an-
nouncing whether or not he had ac-
cepted or rejected the points and the
Labour Minister having suggested to
the trade union representatives in
these terms: the country has become
independent, 1 will keep 4t in mind; I
am also an Indian as yoa arc and I
will feel for it. But when bechart
Sakuntala lost the ring, Dhushyanta
could not recognise her. The labour
commissiontr took shelted under ihe
provision of slackness of time. You
can see this unwillingness in 1956-57.
That is the tragedy.

Mr. Chairman: The hon. Member's
time is up,

Shri Priya Gupta: Now. the PNM—
permanent  negotiating machinery.
Some friend said just now that the
Supreme Court Judges were mostly
busy with  Jabour dispules, Seeing
these things in 1851, the blessed Rall-
way Minister who was very good,
Shri Gopalaswamy Ayyangar talked
with Shri Jayaprakash Narayan, the
Railway Federation President and
said: let there be a marninery tuv re-
solve the disputes instead of going 1o
the court of law for each case. The
Labour Minister may kindly examine
all the disputes that have come up
before the negotiating committees. All
the dispute; have arisen out of fallure
on the part of the General Manager
to apply the rules laid down by the
Railway Board or the failure of the
subordinate officers to follow the di-
rectives given by the Gencral Mana-
ger or the Railway Board.

Mr. Chairman: The hon, Member’'s
time is up.

Shri Priya Gupta: In tiniching, 1
may tell you that this that the PNM
was thought of and agreed to Letween
these two people, There were to be
three tiers: one was at the zonal level.
They have meetings at the district
level and with the general Manager.
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The second was at the Railway Board
level, The third was the Tribunal.
That tribunal never materialised.
Even when we have aggreements in the
PNM it is being knockeq down
and not allowed tp be implemented.
On the top of that, Government wants
that there should be consciousness
among the labourers und industrial
peace and so on.

1 come to the DAR—discipline and
appeal rules. The hon. Minister said
in one of his specches while reply-
ing to Shri Samanta on the Faclories
Act Amending Bill that the same man
could not be the charge sheeting
officer, enquiry officer and punishing
officer. Am 1 correct. Mr. Hathi?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): You can 2o or ug you
like.

Shri Priya Gupta: This has not been
followed by the Railway Administra-
tion in the DAR procedure. Again,
when you come tp this it is a question
on the top, of one grand father talk-
ing to another and just not taking
notice,

Mr. Chairman: The hon. Mcmber's
time is up.

Shri Priya Gupta: I am coming to
the black labour Bills which have
been a'tempted in 1950 to finish the
trade union rights of the railwaymen.
They have tried and failed. Now, thev
have taken up another course. They
have come to the Whitely Councils
scheme. Why? 1 can tell you the
reason, The representatives of the
Government of India, along wi'h the
representatives of the employers and
of labour, alse sit at the conferences
of the ILO at Geneva There is great
order gnd decorum there, and there
are rules made in regard ‘o the trade
union rights, So, anv curtailment of
the trade union righ's over here will
reflect there, and therefore, the face
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of the Government of India and their
representatives will be down. There-
fore, indirectly, (o make the things
ineffective io the trade unions, to
make the trade union rights ineffec-
tive, they are attempting to do more
harm to us by intreducing the Whitely
Councils scheme, against the will of
the people. Thai cannot be iuicrated
in certain set-ups of labour today.

Mr. Chairman: The hon. Member
should conclude now,

Shri Priya Gupta: I will finish my
speech after saying a few words
about the public undertakings, Take,
for instance, the Bhilal sitc. plant
where the certified standing orders
which should govern the service con-
dition: and other things regarding
labour have not yet been implement-
cd. Regarding housing an4 the pen-
sion scheme and other aspects, the
position is very sad. The pension
scehme was; forced on the labourers.
I can say that up-to-date 90 per cent
of the pension optees have not go
their pension. Just see the systemn
of giving the widows a pension. 1
have learnt that the form for filling
up the dctails in  respect of the
widows is still under print! The peo-
ple have retired and their wives

& AT TGTE |

Now. take the question of labour
participation in management. It is
an indirect way of making labour
participa. in the management, or
making labour a partner; it is like
giving the dog a bad name and killing
it with the threat of intimidation and
other thingz, That is how partici-
pation of labour in the management
of industries is offered. If this be
the end in wview, what will happen?
Many things may appear good and
nice on paper. But it is the man
insilec who really understands the
difficulties ‘hat face labour. such as,
for instance, a girl of 12 year; becom-
ing a widow at the age of 13 and all
her heart's cravings being camouflaged
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in the name »f Tyag and Titiksha.
Very good things can be told before
the public to the effect that such
things are done for the purpese of
promoting labour welfare, but the
burning heart of the ladies can alone
tell the true sense of the things. Simi-
larly, things relating to labour are
presented. I do not know how, I
would only tell the Labour Ministry
and the Government of India that f
they do not hold the reins strongly
on hand all the pious desires and de-
cisinos will be thwarteq by the exe-
cutives of other Ministries and by tht
employers in the public and private
industrie; in their establishments ‘o
the detriment of labour.

I may now cite onc instance. In
Shillong, the employees of the Ac-
countant-General's  office have been
vomplaining and sending telegrams
against the autocratic attitude and
the provocative menasures adopted
against them, The things have come
true. I have followed this thing and
I learn that about hundreds of men
working there have been  punished
and penalised for certain  alleged
offences. I can tell vou :hat if thev
arc taken to be offences at all, ther
are such things which warrant a
simple admonition and not anything
more than that,

Mr, Chairman: The hon. Member's
time is up.

Shri Priya Gupta: I am finishing T
can assure you that labour wil]l offer
its full co-operation, but 1 desire that
the word; in the law must not be
such that vou keep anything betwecn
the lines and thus no* implement mea-
sure; in the cause of labour.

Dr. Malkote: Mr. Chairman, Sir, let
me at the outset welcome the Minister
of State, Shri Hathi, who has joined
the Labour Ministry (o strengthen the
hands of the Labour Minister. T wish
him well and offer my co-operation to
him. At the same time, it is my duty
to -- mpliment the ex-Deputy Minister
of Labheur, Shri Abid Ali, who, con-
sidering those times and those cir-
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cumstances, did his very besi without
fear or favour. It was a Herculean
task, which he discharged very well
Let me also at the very outset congra-
tulate the Ministry of Labour for the-
excellent work that they turned out in
the country since independence. If
today we have got to judge the labour
policies, we should go back and see
what has happened in the country
during these 15 years. We are today
discussing the budgey after the third
general elections and in the second.
vear of the third Plan.

17.51 hrs,

[Mr. DePuTY-SPEAKER in the Chair.]

I certainly congratulate the Minis-
try for what they have done in many
fields affecting lobour and it is to their
credit today that the man-hours lost
has come down to the mimimum. That
only shows that labour today is
better off than what they were before.
Otherwise, there would have been
greater discontent. But even so, we
have lost 45 lakh man-hours. It means
that about 1000 workers in about 15
factories, costing about Rs. 22 crores
of investment, are lving idle during
the whole year. A poor country like
ours can ill-afford to allow 15 or 168
factories to lie idle throughout the
vear in that particular manner, when
the foreign exchange component is
higting us <o hard. Apart from that,
the production that these 15 factories
would have given for the welfare of
the country would have pone far to
satisfy the needs of the common man.
It is, therefore, a matter of concern
for us that we have lost about 45 lakh
man hours even today. That should
come down to the minimum.

If we turn to what iz happening in
other parts of the world, one can
realise that certain things are orcur-
ring and people are getting more and
more worried as to the development
and progress that our country is mak-
ing. Foreigners who come to our
country and have talks with us defini-
tely te’l us openly that we have
imported machinery from all parts of
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the world and that our people are very
intelligent and hard-working. There-
fore, it is a surprise to them tnat when
our wage structure is so low, things
coming from Australia, Japan and even
England and Germany should be of a
lesser price than what we sell in our
own country. The reason is very
obvious. The reason is that more and
more production has got to come in.

Whilst—we are talking about pro-
duction, there are very many things
that have been done by the Labour
Ministry to improve industrial rela-
tions and participating in management
is one of them. Tt is very casy to
criticise the deficiencies. What should
happen is, we in this House should
offer constructive suggestions, to
improve the situation. Therefure in
that direction, we have got to consider
whether the labour is giving its best
to supply the needs of the common
man, It is certainly a matter of
pleasure to note that our production is
going up every year. But is it suffi-
cient and is the efficiency as great as
the efficiency of any worker in the
world? Whilst we congratulate our-
selves that the production is going up.
this factor that the production we are
having in our plants cannot be equated
to the production in Germany or other
countries should make us realise the
realities of the situation.

The production is not there. The
next question is, why it is not there.
On the one side, the machinery is
very good. We arc intelligent and
hard-working and preduction is going
up. So, if better production is not
coming, there should be some element
of dissatisfaction somewhere. This
dissatisfaction cannot certainiy  be
from the side of the management. We
have been asking from 1958 to let us
know—the Minister for Planning is
also the Minister for Labour—in which
direction all this national inccme is
flowing, If we have got a democratic
type of socialism in this country, it is
necessary that the Government policy
should be such that the profit on pro-
duction should be so distribuled that
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it should reflect in the national income
of every individual in the country. We
have been promised such an informa-
tion from the Ministry about two
years back. Possibly the information is
being collected, but that information
is still coming.

This, to some extent, is causing a
certain amount of dissatisfaction,
because the workers, by and large,
feel that the profits of their Ilabour
are going into the hands of very very
few people. We have in our country
semewhere about 35000 industries,
big and small. Out of these, it is said
th~* about 7,000 to 10,000 are major
industrics on which 80 per cent of the
capital is being invested, whereas over
the 25,000 medium-gsized and small
industriess we have invested only 20
per cent of the capital. About these
7,000 to 10,000 industries it is said that
they are a family property of about
150 or 160 people. If, therefore, such
large profits are accumuialed Ly a
small group of people who can
influence the body pclitic it becomes a
matter of concern for v:: in this House
to find out where this money is flow-
ing and whether it 15 flowing into the
pockets of the common men. That is
why we are making the demand that
vou should assess the situation and do
what is necessary. A social type of
government  should see that the
national income is so properly distri-
buted by their fiscal policy, tixation
and others, that it gets into the hands
of the common man without accumu-
lating into the hands of a few people.

Sir, in the mater of producion,
agrain, the code of discipline has been
brought in. Whilst it is all right and,
ny and large, the private wenage-
ments are accopting this code of dis-
cipline, T have been failing to under-
stand why this code of discipline, so
far as I am aware, has not been
accepted either by the Posts and Tele-
graphs or the Railways or the Defence
and other public sector undertakings.
The government industrial sector
should set an cxample to others.
They should not lag behind. If we
have got to bring about the lessen-
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ing of the man-days lost due to strike
and other things, it is ubsolutely
necessary to impress upon the Govern-
ment that the Government should
take measures to see that every indus-
trial sector, whether it is private or
public, whether it be defence or P & T
or the Railways, falls in line with
the rest.

If it accepts this particular policy,
{ would like to bring to the notice of
the Government one particular factor.
During the last general strike in 1960,
quite a number of people were either
discharged or dismissed or some puni-
tive action was taken against them.
We pleaded that many of them were
innocent people misled by vested
interests including labour leaders
themselves and that, therefore, the
Government should be more sympa-
thetic in their cases, Of course, we
added one clause. It was said that
those people who participated in
violence should not be taken back. We
still plead before the Government that
in the case of those who have not
acted in a violent manner and who
wvere misled by the labour leaders,
their caseg should be sympathetically
considered even today and they
should be taken back,

In this connection, may I bring to
the notice of the Labour Minister that
a situation is arising in our country
where we have got to take stock of
the situation. We have been saying,
labour of the world unite, workers of
the world unite. It is perfectly all
right. There is a certain historical
incident that took place in our country
which compelled us to form different
federations in our country, You cannot
mix up a democratic trade union with
a non-democratic trade union.

18 hrs.

If Government, during this time,
requests the workers not to go on
strike and if it is the policy of the
Government to compel the workers
in it to join those federations which
are recognised though they are unde-
915(Ai) LSD—10.
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mocratic and they went on a strike,
what does it expect the labour who
are acting in the national interest to
do? Should they go and beg of the
federations who have acted in the
adverse interests of the country to
plead our case? What is it that these
unions should do? It is  absolutely
necessary in our country to form diffe-
rent federations. Therefore I feel
that a time has come when the Gov-
ernment should as a policy feel that
in different sectors of the industry,
whether it is private or public, diffe-
rent federations and unions should be
recognised. That is the only way of
getting out of this trouble in a demo=-
cratic country like India.

In the matter of industrial disputes,
it is a pleasure to note, that indus-
trial relations have improved very
much. The machinery that played
this part with regard to the member-
ship wverification has done its very
best. This verification has inciden-
tally helped considerably the trade
union organisations to set their house
in  order by maintaining proper
records, accounts etc. It is really
strange for me io be given to under=
stand that some of the officers who
implemented this Code and these
different enactmenis are themselves
aggricved. 1 personaly feel the that
the Government should look into the
matter and see that the case of offi-
cers who implement this and improve
industrial relations should be tackled
and the officers should feel satisfied.

I understand this time a training
unit ig being set up in the Ministry
of Labour and Employment under the
Chief Labour Commissioner’s Organi-
sation to train officers of Central
Industrial Relations Machinery at
Hyderabad. This is on page 10 of the
Ministry's Report, Volume I This
training is very important and the
trend of industrial relations in the
country will largely depend on the
efficacy of training which these officers
would receive in this Unit. This is
a project included in the Third Five
Year Plan but unfortunately sufficient
attention does not sem to have been
paid by the Labour Ministry to this
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Training Wing. This also needs to be
examined.

There has been some mention of the
code of efficiency and welfare in the
Reports. 1 understand that some of
the trade union organisations and
federations are rather loatn to accept
this just because the wages in re-
lation to the workload are not pro-
perly assessed. Thereforg the wor-
kers are fecling that if they  accept
this code of efficiency, possibly they
wil] be hit. There is a feeling in this
country that the improvement in
production and profits that is being
made is not flowing properly into the
hands of labour. That i3 why this
kind of a feeling has arisen. Weg as
labour have got to give vur very best
and produce in the natioaal interest.
We, on this side of the House, have
been saying that it is in the national
interest, in the intecrest of the wor-
kers themselves ang in the  interest
of the common man. Whereas by and
large production targets are reached—
these things are given in this House—
some hon. Members of the Opposition
take advantage and say that produc-
tion has gone up due to labour. It
is no doubt that that fact is very
correct. But to what extent are ihe
labour themselves telling the workers
to increase their production? On the
one side working for the nation we
have got to see thai production rises,
we have got to voice this feeling ond
impress on the worker this facl on
the other, it is equally necessary for
us to see that Governmunt does iis
best in seeing that profits of this pro-
duction flow back to labour in an
equitable manner. If this is not done,
a good dea] of heartburning would
arise. I therefore appeal that the
hon. Labour Minister must immediate-
ly attend to this pary of the question
if production has got to go higher.

In this connection, again the ques-
tion of holding on to the price line is
very necessary. While by and  large
Government has been attending to
fhis aspect of the question, while the

governmental or public sector and the
bigger private industries are attending
to it, the small-scale industries and
the poor men in some of these shops
and establishments are not getting the
benefit of this. Therg !s nobody 1o
plead their cause. May [ request the
hon. Labour Minister to look into this
aspect of the question and also ‘o do
what is just?

There is one more aspecl that I
would like to plead before the hon.
Minister. By and ]arge, in fact all the
coal mines are governed by the labour
laws of the Central Government.
Wage boards bonus commission, in-
crease of the cost of coal in orded to
help the coal workers—all that is be-
ing done so far as the coal miner is
concerned. But the same type of
facilities are not given 1y very many
other mines which are not coal mines.
I should plead with the Government
to see that the benefits aceruing to the
coal miner also flow to tha other
mines, because they are zlso under-
ground workers and 'nany of them
suffer from the same difficulties &=
the coal miner does.

One or two other points 1 will just
mention. One is with rezard to agri-
cultural labour. While, by and large.
we have sympathy  for agricultural
labour, we have not advanced very
much during the lasy ten or filteen
yvears. It is a very difficult problem, I
know. But it must be tackled svine-
how or other, and the sooner it is
tackled the Dbetter. Agricuitural
labour must benefit from tie improve-
ment in the national income.

Then again, with regard to minimum
wages, we fixed them somewhere ten
vears back. Some of the States did
it as late as 1958 or 1959. But tuday
with the living cost structure going up
I fee] it is necessary to revise most of
these minimum wages, because they
do not conform to the present trend
in the cost of living.

Mr. Deputy-Speaker: Tho hon Mem-
ber's time is up.
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Dr. Melkote; It is a thing which is
urgently necessary, particularly in res-
pect of cases where the minimum
wages were fixed more than ten years
ago. There is considerable d:lay,
even though the implementation mach-
inery has been established. I would
have dealt with it at sufficieal length,
but since you have rung the bell T end
my speech by complimenting the
Labour Ministry and giving it my full-
hearted support.

Mr. Deputy-Speaker: Shri Kachha-
vaiya.

Shri Nambiar: Are we sitting  till
6-307

Mr. Deputy-Speaker: Yes, we  have
{o make up the losttime.

Shri Nambiar: That was only for
vesterday.

Mr, Deputy-Speaker: No, we have
to make up two and a half hours
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@ §Fd &, qEI @ AFA &, qHA FE
TET 3@ qFAT & | IH AATH F AT 7
FW WIATATAZ F FT AT 77 A
AR GH | 997 go1 WA, AT &A
THM ® FATE T FAT FHT HAT, FAIL
72 F AT gAT 9AT W & AE IW
qFFx, 28 g 7 framn s oaz 5
arEd Y AT R

UT FZA FT AT TR T F wAE
g gET gt F w37 IIF TETH
FEAT & | A AT T WEAT glaT
2 &1 TgE gzam & fan faam
g § Wugll ¥ 7™ ¥ gEaw &
oF mrfEd{l afaare & 1 2w AEY FEA
fe geard g1, =zu % fadnly & 1
ZATQ A gt 4 @ fa g3 ag gl
aifer o g9 TFT ¥ I A
T aifex | § g@E T oAEA 2
fF zzae 7 &I, 19+ fag 7z =4
¢ fr i A1 A G A A
faer g1 a1 L, AT FTEEn g1
ar dT-awET, far J g A w5
FREAMET 2 | 399 OF FAE T4
wifgr o 39 #Ar # faa wfaswt
F, wagdl ¥ AR g ¥ st
W@ Iifgg 3R 39w %1, e dzs F7
favia #77 W1fed sae 7 Tifge 7
ZEAA FY A= g 7+ afew

o7 # qifa¥z 3 F a7 3y F7
qARATE | FFE T W it @
fc F TR A FAT fAeAT 97 3w
Tz 77 frar 2 | ww Zw fommd @
A AL F@T wFa £ 1wy
FISET F AT WG A A F AT
¥ fag fom qamga &1 wwT TR
L B U U AL E L
Ft 7@ faar s @1 = W m=
@ @ & I 4 e R o &
I IO TGN WEAT ¥ | TAR! wqOGY

JYAISTHA 16, 1884 (SAKA)

for Grants 9346

zgmEdl W & fov ey | ¥ dur
S FAT 9EAT & | T I § FaAT
I E fF ofmm adma 3 AEEr
T & 1 35T faaar @ fF 2w A #Y
Z# ot o Azl A W ¥ wRE A
qr gw AT FT gwa § 1 afy
Zar$ F4T g1 FI AAL FAET AETE
g1 fomx fan Frd @ f1 ge@
g, A1 98 7o 47 7 75 7 A an
aig faar star 21 g7 Ay & e A
gFr afeg | ama & A g7 oft g
T g & St wage wmdfeE A
FEAMT AET &, IAHT sHaEAT a1 2
afem 72 A @7 FT sgEEar @12
I AR I AAGLT A@AEE  TATSA
FANT 24 & TAF1 IAFT BT AT
aifzr A 395 fAg @irf wsgraE
farar stram =fzm

F 77 T 91§ fF wEg w1 5w
T T gz g wifgm fx fa fae
ot gfaom & 7 9 939 A "%
219 gz A1 FEA TR g iF faA F
73T AARdd A IEE F oaafel #i1
A1 9721 FAET ¥ D7 3 &1 AT § AT
g AR &1 957 IR AL 57 Avar
# 1 ag A1 T fay 91 & gg A
TT g1 Wfgr | gw7 w1 fAnd
T2 AT & A1 3aF  fEers g
oFzH fAgr AT 20 @@ wn
qA fgm dAT 2 o1 A
qAGT AT AF F AW IAR ATAT
213 T A g AT |rfed | At
A, IAE, IIAA, TAATH, FAN,
7297, AmAr 3R i A e oE
T THI GFT7 ¥ LI & WeATATT 9
BE I oW T Tew T AN A T
a1 72 ®2+ ¢ f 97w zmrdr &, gAT
St 7St gt gw w4 | W fa wferwi
7 gaw! fowrad & AT & A1 F ¥
g fF T2v a7 ¥R, B W AT



9347 Demands
[+ gF7 =2 Fgam)

ART &, TIH Al 4T, FH A1 IARI
N

Wi &g grdr afwew A
framrfaas 727 fasaT & o

»fi R W WA : F A7 FEAl
a1 g 5 a7 st aev £, 97 Agt g
aifeq gATX w=w w3Aw ¥ LA d & Al
FHIEI 2, I#1 49 79 7 q@9
Tr famr & 1 77 A1 JEear zETEr
ITF AT XN E | F ATET A AW
F@ g fa o1 g wvm F Treaw F
FHAY 2, FAFT AT = T Tl
fimm fzam #1 wae fEar w0

=Ffzg |

§ az 1 Fzar areA g fa famm
ST 2, S AAgEl dvA 2 oA faas feam
& 7 FF 27 4471 2, 39% A9 A1
IF A€ AAAT AMET | WTH FAR
o WA T AeA 2 g gz i g
¥4 A7 WA FWA F | AT G997
797 § 3% 7 AATA 2 AW H@ ATH
2 A% a9 &1 =mre fAmd &
AT ARV EET 21 9 g iR T
AT HT F1 :gH AW AT A fFEETA
Z A gAgT AR 2, 3A% Ay o am
IF A€ AT

I5HA T AAGT ATA AGA TOAN
2, AR qIT AAT 2 A I AT AN
fagr AT | AT WA A1 72F ATl
#12fag a7 2 3m adt & and
71 Z2Er A AAA 8, 3 amw faar
T ¢ AfE 3% Ay o fAgrd
7 WAA RN EATE | A7 3 AL A
1T mAT 78 AT Iifzw | W= a9
g7 fagrat v omTT £ WA wTEr

=ifem

JUNE 6, 1962

for Grants 9348

Shri Oza (Surendranagar): While
initiating the debate on the Demands
for Grants of this Ministry, the hon.
Minister referred to what he called—
and to a certain extent, 1 agree with
him—the satisfactory state of in-
dustrial relations prevailing in  this
country particularly in the last year,
that is, 1961, It is true that if we
compare the number of man days lost
in 1961 with those losl in 1960, 1t
has definitely gonce down. As he
rightly pointed out, 1960 was in  a
way peculiar because Ihe Central
Government employees werit on strike.
Bul cven as compared with the year
1959, we can derive some atisfaction
that the number of man days lost
has gone down. If we take the figure
of 1958, 1t was 7-8 million and, as he
pointed out, in 1961 it was 45 miilion.
So, in a way he is justified in deriving
soma satisfaction aboul this feature of
industrial relations prevailing in this
country, but I must frankly admit that
1 do not share the same nmount  of
satisfaction.

We should ask this guesiion of our-
selves, whether this industrial peace
has resulted because of any construc-
tive co-operation between labour and
management for the  attainment of
common and socially desirable ends es
pointed outl in the report. If we ash
this question, and if we¢ are honest to
ourselves, we will have tp say no, it is
noty because of that. On the conlrury
we have been seeing thalt a sense of
apathy, a sense of sullenness js pre-
vailing in the working class today and
for so many reasons. For that T do
not at all put the blame at the doors of
the Government. Far [rom it. Gov-
ernment has also a share in it, hut T
was not going to say thai the enlire
blame lay with the Government. The
blame can be apportioned aiso amongst
the employees and e employvers
to a certain extent.

‘We know that the trade union move-
ment in this country is not as strong
as it ought to be. TUnfortunately, as
we have been seeing, il s politics-ori-
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ented. There are as many types of
trade unions in this couniry as there
are political parties. As poinied out
by Dr, Melkote, suppose thore 13 @
fundamental difference hetween two
federations, one can understand that
they cannot join hands, cannot pul
their shoulders together, aad they
have got to run on different lines, that
is those we believe in a1 democratic
way of living and those who do not
believe in that. Barring these iwo
types of federations having fundamen-
tal difference in their approacles,
there is no reason why there shou'd be
as many lypes of federations is therce
are political parties in this  country.
Because of the weak trade union move-
ment, labour today is nol :n & pood
position to bargain with the ¢mployers,
and the result in the ultimate analysis
is that the working class [0y which
the political parties profess to work is
the ultimate sufferer.

If we look ay the statistics given in
the Indian Labour Statistizs 1961 wv
find a very happy feature thet the
number of unions registercd in  this
country is going up very rapidly. In
1947-48 the number of registered trade
unions in this country was 2,766 with
a total membership of vnions submit-
ting returns of 16,62,929. Steadily
this number has gonc up, and in 1958-
59, according tp the fgurcs in this
book, there were 10,228 registered trade
unions with a total memhership of
36,47,148. But if we refer to the num-
ber of federations to which these
unions are affiliated ond their  total
membership, we find a very sad state
of affairs. On page 127 of the book
we find that the number of federations
submitting returns in 1947-48 was 12,
while in 1958-58 it has gone to  52.
The number of affiliated unions in
1947-48 was 502. Today cven thouvgh
there is a very big leap forward in the
number of registered trade unions, to
10,228 as I said. The number of affiliat-
ed unions has gone up to only 1i169;
from 502 to 1169. So. the rest of the
trade unions are not affiliateqd to
federations submitting rcturns to Gov-
ernment. This is the state of affairs.
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So, if the working class in this covn-
try today is not in a very sound con-
dition to bargain with the employers,
the blame is partly to be laid at the
doors of those persons who are in
charge of the working «f the wrade
union movement in lihis country. If
it were not so, if the number of man-
days lost, as has been pointed oui by
the hon. Minister in his report hus gons
down by half as compared to the pre-
vious years—because the year 1958 is
a peculiar year with which we can
have no comparison—the vroduction
would have gone up by wwice in those
very factories. 1In 1958, the number of
man-days lost was 7.8 millioa while
in 1961 it was 4.9 million. 1n spite of
that, becausy the workers are nat ¢n-
thused, they did not feel.... .,

Shri Nanda: Production in  what
industry?

Shri Oza: Industrial producticn in
those factories. When the man-days
lost were half, then the industrial
production should have gone up. 1
agree, it has gone up, hut nop to the
samg exlent as was expected because
there was lack of enthusiosar on the
part of the industrial warkars.  They
had not that full and active: o~
operation with the managemnent in the
discharge of their duties of stepping up
production.

All sorts of trade union  wmkers
whether working in the INTUC or
PSP or other institutions, they al] say
that there is Iot of delay in dispesing
of labour disputes that avise from time
to time between the emoloyers aned the
employed. Noil that therg ave ro
labour disputes. But ;omciimes there
is peace following storm. But who
knows that a storm inay not follow
peace. This cannot be allawed to
continue the way in which they con-
tinue today, for all the labour lcaders
have unanimously pointed out that
things are not quite happy, as happy
as they should be, becauvse there are
s0 many problems pending, waiting for
quick disposal. The working class has
to go from pillar to post seeking solu-
tion. It takes a lot of time for solu-



9351 Demands

[Shri Oza]
tion. They have got to refer it to the
tribunal; they have to get the award.
Then, they have to  get the imple-
mentation. They have to wait for all
that for a pretty long time. Then,
there are the High Courts and the
Supreme Court. [ think it would «x-
haust the patience of any healthy trade
union man. [ think the time has come
when we should all put our hcads in-
gether and find gut what we can do to
eliminate all this delay in the process.

The working clasg and the trade
union movement have also got a
national responsibility. The employers
are also responsible for tins state cof
affairs, if the production does not rise
as we expect it to do in this country.

Shri Prabhat Kar gave the iustance
of a jute mill where the worker who
gave evidence before the Jute Wage
Board was subsequently called by the
Labour Officer and then he wasz miss-
ing. 1 know something personally
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about the case; but I do not want 1o
g0 into the details.

But, if this attitude 2f the em-
ployers continues, this outrnoded atti-
tude of the employers aguinsg the
working class continues, I do not think
we wil] be able to enthuse the weoik-
ing class in this task of stepping up
production in this country which we
badly are in need of. Se, if wr wan:
to see that the workers play their role
properly, the employars zhal) also
have to come forward and change their
attitude fundamentaly., They should
not cling to what is an oulmodad at-
litude towards the problem of izbour.

Sir, 1 should like to continue.

Mr. Deputy-Speaker: He mav con-
tinue tomorrow,

18,30 hrs,
The Lok Sabha then adjourned till

Eleven of the Clock on Thursday,
June 7, 1962 /Jyaistha 17, 1884 (Saka).
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9353
COLUMNS
ORAl. ANSWERS TO
QUESTIONS Qo I—QI18
5.Q. Subject
No.
1310 ‘Silicosis’ in Mica Mines go81—83
1311 Indians in Ceylon . goB3—3i5
1312 Labour productivity . go¥5—BT
1313 Import of sporting rifle
cartridges . QOYT7-Kh
1317 Sitaram Mills, Trichur . gg88—go
1318 Workers"  participation
in minagem=nt - 9090—04
1319 State Trading Corpora-
tion  for  agricultural
commuodities . 9095—gs
1324 Radio-active experi-
m:mts near Cochin Sea
Coast go98-—9 100
1325 Chinese  protest  alleg-
ing Indian intrusion
into Longju . 9I00—06
1326 ‘I'rade delezation from
Sudan . 9106—07
1327 Quality control in cx-
port of spices . QI07—09
1316 Sale of arms to lndo-
nesia f . 9109
1315 l.oans 1o non-Gazet-
ted Central Government
servants . . gIIO -13
1322 Conference of Com-
monwealth and  British
Chambers  of Com-
merce 9I13-14
1320 Exports Q114 15§
1323 Atomic Power P.am at
Tarapore 9115-16
1314 Industries in Urtar ]'ra-
desh . 9II6-17
1321 Food parcels to Chm.t 9I17-18
WRITTEN ANSWERS TO
QUESTIONS . 9I1B--.64
S.Q.
No.
1309 Murderer of Dr. Ao 9118-19
U.sQ.
No.
2635 Draftsman-Training Ex-
am'nation . . 9119 -20
2636 Scheme for Economic
Development of districts 9120
2637 Rural Housing Scheme . g120 21
2638 Cotmgc Industries in
Orissa . Q121

WRITTEN ANSWERS TO

QUES TTON S—contd.

U.58.Q. Subject

No.

2639 O & M Division

2640 Industrial  Estates in
Uu.P. i "

2641 Government  Printing
Presses .

2642  Government Printing

PPress at Coimbatore

2643 Government guarters
2645 Housing  Schemes  in
(rissa :

2646 Vacancies  notified  in
Orissa State

2647 Ambar Charkha

2648 Industries  in  Andhra
Pradesh

2649  Violation of Compan\.
Lauw

2650 Rural crait muscums

2651 Chinese  system of mass
employment of labour .

2652 Industrial Training Ins-
titute, Tripura ]

2653 Muslim  cvacuee  wagf
propertics 3

2654 Rajgir Holiday Home

2655 Use of Hindi in Indian
missions abroad

2656 Establishment of Cuu'\-
tic Soda Piant at Ncpa
nagar .

2657 lLaw Incomc (:ruup
Housing Scheme .

2658  Export houses ;

2659 Import of printing
labels, card-boards eic.

2660 Coflce growers .

2661 Employment  Exchange
in Agartala . ; .

2662 Rubber  Hoard emplo-
yees . 1 .

2663  Registration and Licen-
sing of Industrial Un-
dertakings Rules

2664 Ceiling on land holdings

2665 Metric weight system

2666  Mickel-coated utensils
trade in Moradabad

2667 Spindlage of the Tex-
tile mills in Madras

2668 l.ocal Development

Works in Madras State .

9354
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9I121-22

9122-23
9123

9123-24
9124

9124-25

9125
9125-26

9126

9126-27
9127 28

Q12K
9128

9129
9130

9130

9131

9131-32
9132-33

9133
GI33 34

913435
9135
9135-36
9136-37
9137-38
9138
9138-39
9139
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WRITTEN ANSWERS TO
QUESTIONS
U.S5.Q. Subject CoLUMNS
No.

2669 Government offices in

privntc residential colo-

nies . . ’ 9140
2670 Jute mill at H;ddhpur 9140-41
2671 Radio station at  Kur-

SCONE 9141
2672  Expansion ut' posts,

telegraphs and telephone

system in Bhutan . 914142
2673 Tea expori cess 9142
2674 Rehabilikation ol dis-

placed persons of Gur-

ki-mandi, Delhi 9143
2675 Redevelcpment  scheme

of Kingsway arca .Dethi 9143-44
2676 Cottage industry in

Andhra Pradesh 9144
2677 Small Scal:  Invention

Developmeant Board 9144
2678 Brass-war® manutac-

turers of Moradabad 9145
2679 Disarmam nt Conference 9145 46
2680 Tea prom dional measures 9146
2681 Manufacture of Instant

Tea ‘ . 9147 4%
2682  Registered  unemployed

in Mysore State . . 9148
26%3  Industries in Mysore 9147 48
2644 llandicratts  emporia in

Muysore Ste f 9148 49
2685 Rehabilitaton of “Tibetan

refugees in Ladakh Y149
2686 Government Printing

Press at Koratn 9149 50O
2687 Indians interned in Macao 9150
2688 Industrial listate  in

Mainital 9150 51
2689  Exhibition  of  movie

films in NEFA  and

Nagaland 9151
2690 (raur-gum §152-53
2691  Symposium on Housing

Cooperatives 9154
2692 Ford Fouadation T'eam

for Small Scile Indus-

trics 9154 5§
2693 Hostile Nagas 915§
26094 Hostile Nagas 9155 -56
2695  Small Scale Industry of

Utensils E 9156
2696 limployees' State  In-

surance Corporation . 9Is6  SH
2697 Workers' Education Cen-

[DawLy Dicest]

tres in Punjab Qisk

WRITTEN ANSWERS TO
QUESTIONS

U.S8.Q. Subject
No.
2698 New major Industries in

Punjab

2699 Amount lapsed in l'hm-
jab during Second Plan
period '

2700 Statf in Gow.rnmem cl
India Press, New Delhi .

2701 ‘G’ type quarters  in
Netaji Nagar, New Delhi

2702 Import of printing ink

2703 Forcign collaboration
agreements .

2704 Sale  of  Government
built propertics o
refugees

2705 Industrial I'vslalu in
Mysore i

CALLING ATTENTION

TO MATTER OF URGENT
PUBLIC IMIPORTANCE

Shri Mohsin called the atten-
tion of the Prime Minister to
the cxpiry of the Indo-Tibe-
tan  Agreement 1954 with
China and the closing of
Chinese trade missions in
India.

The Prime Minister and Minis-
ter of External Affairs and
Minister of Atomic Energy
(Shri Jawaharlal Nchru)
made a statement in regard
thereto,

PAPERS
TABLL

LAID  ON  THE
A copy each of the following
papers was laid on the tabje: -

(1) Annual Report of the

Mational Productivity
Council for the year  1961-
62,

(1) Report of the Indian Pro-
ductivity Team on Foundry
Industry in Sweden, U.S. AL
and Japan.

(i1f) Report of the Indian Pro-
ductivity Team on  Cost
Accounting ~ and Financial
Control in US.A., UK.
and West Germiny.

(iv) Report of the Indian Pro-
ductivity Team on Sugar
Industry in U.S.A., Phil-
lipines, Hewali and Puerto
Rico.
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CoLumNs

9158-69

9159
9159-60

9160 -61
gI61-62

9162-63

9163-64

9164

. 9165—6%

y1h8-69
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CoLumns
DEMANDS FOR GRANTS . 9170—9352 A}CI::JEI;IN];JDA E?R THURSDAY,
s : : 3 ITYAISTHA 1
(f) Further discussion on 7, 196211 N
Demiands for Grants in IR SATEA)
respect of the Ministry of o ya
Hom: Affiirs was resumed. (1) Further discussion on
The discussion concluded. Demands for Grants in
All the cut motions werc e L
negatived and the Demands respect of the Ministry ot
were voted in full. Labour and Employment.
(i) Discussion on  Demuands
for Grants in respect of the (it) Discussion on  Demands
m{a;;ym cr:‘f‘ ng?;l - :cllld for Grants in respect of the
The discussion was not con- Ministry of Commerce and
cluded. Industry.
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